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INTRODUCTION 

I, the Chairman, Estimates Committee, having been authorised 
by the Committee to submit the Report on their behalf, present this 
Sixty-Ninth Report on the Planning Commission-Development of 
Backward Areas. 

2. The Committee took the evidence of the Planning Commission, 
Ministries of Finance, Industrial Development, Agriculture, Home 
and Labour at their sittings held on the 5th and 16th November, 
1974. The Committee wish to express their thanks to the officers of 
the Planning Commission and these Ministries for placing before 
them the material and information which they desired in connection 
with the examination of the subject and for giving evidence before 
the Committee. 

3. The Committee also wish to express their thanks to Shri S. K. 
Somaiya, President, Shri 1. P. Podar, Vice-President, Shri N. G. 
Abyankar, Executive Director and other representatives of the All 
India Manufacturers' Organisation for furnishing memorandum to 
t~ Committee and also for giving evidence and making valuable 
suggestions. 

4. The Committee also wish to express their thanks to aU the 
other associations and individuals who furnished memoranda on the 
subject to the Committee. 

5. The Report was considered and adopted by the Committee on 
the 18th December, 1974. 

6. A statement giving the summary of recommendations contain-
ed in the Report is appended to Report (Appendix VII). An analysis 
of recommendation is also appended (Appendix VIII). 

NEW DELHI; 

December 19, 1974. 
Agrah4yana-28,-Ts96 --[S)~--

(v) 

R. K. SINHA, 
Chairman, 

Estimates Committee. 



CRAPTER 1 

A. Introductory 

Accelerated development of backward areas with a view to re-
ducing regional disparities is one of the important national objec-
tives. Although the per capit'1 income of the country was Rs. 681 in 
1972-73 which was one Oif the lowest in the we-rld, even. this per 
capita was unevenly distributed in the various States and a number 
of States had per capita incomes far below the national average. The 
position is further complicated by the fact that even the States hav-
ing pe1' capita income higher than the national average had dis~icts 
and areas which had per capita income much below the national 
average. Moreover, these regional imbalances are further widening 
due to the fact that market forces normally operate in such a way 
that growth tends to be attracted to the already developed ~tates. 
The economics of agglomeration, size and specialisation ac~elJtuate 

the trends which widen the inequalities between different areas, 
making it difficult to alter the growth process in favour of the less 
developed areas. 

1.2. An analysis of the regional structure in the country indicates 
that a variety of factors have, singly or jointly, prevented different 
areas from benefiting adequately from the process of socio-economic 
development. In several areas, stagnation is attributable to histl)rical 
reasons. During the pre-Independence era, the areas which were 
unimportant from the point of view of commercial and political in-
terests received less attention compared to others. In many areas 
produ::tion relations have also not been conducive for the development 
of initiative, stimulation of entrepreneurial abilities and capital for-
mation. Certain other areas have adverse land man ratios or are so 
poorly endowed in natural resources as to offer very limited oppor-
tunities for the diversification of . .their economic structure. Poor 
infrastructure and the resulting absence of external economics are 
also an important causal factor for backwardness. In hilly and other 
sparsely populated areas, the effect of these factors is further accen-
tuated by the relatively higher cost of providing economic and social 
services and the existence, particularly in the tribal areas of un-
favourable socio-cultural impediments. 

1.3. The Committee regret to note that even after 27 years of 
Independence and implementation of four Five Year Plam, larae 
areas in the country sml remain backward and the people in these 



2 
areas have been denied the fruits of developmental efforts. More-
over, most of the developmental efforts have remained concentra-
ted in the areas which are already developed. This has not only 
accentuated regional imbalances but the state of backwardness and 
lack of employment opportunities, have compelled the people of 
these areas to migrate to developed States and metropolitan and big 
cities resulting in creation of pressures on these areas, growth of 
slums and 'consequential generation of social tensions. The Com-
mittee feel tbat this state of affairs is fraught with dangerous 
potentialities and calls for immediate and concerted efforts to tackle 
the problem of backwardness. The Committee stress that the pro.-
blem of backwardness of these areas should be studied in depth 
A.nd all out efforts made by all the agencies concerned viz.. the 
Central Government, the State Governments, public financial 
institutions and all others concerned to undertake developmental 
activities in these areas so that their potent'ial for economic develop-
ment is fully realised, and differences in levels of regional develop-
ment made up at the earliest so as to bring them in line with the 
rest of the country, 

B. Identification of Backward Areas 

1.4. At a meeting of the Committee of the National Development 
Council held in September, 1968, the position regarding regional 
imbalances and more specifically of regional disparities in industrial 
development was reviewed in detail. In pursuance of the decisions 
taken at this meeting, the Planning Commission set up two Working 
Groups in November, 1968. One Working Group was asked to re-
commend the objective criteria to be followed in identifying less 
developed regions while the other Working Group was to consider 
inter alia, the nature of concessions to be given and in particular 
to examine procedural, financial and fiscal incentives and the role 
of State Governments and financial institutions in the development 
of industries in the less-developed regions. The Working Group 
on 'Identification of Backward Areas' (commonly known as Pande 

. Working Group) recommended the folloWing criteria to be applied 
in aggregate for the purpose of identification of industrially back-
ward States and Union Territories:-

1. Total per capita income. 
2. Per capita income from industry a~!d mining. 
3. Number of workers in registered factories. 
4. Per capita annual consumption of electricity. 
5. Length of surfaced roads in relation to population and the 

areas of the State. 
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6. Railway mileage in relation to the population and the ar~a 
of the State. 

On the basis of the relevant statistical data in respect of these 
criteria, the Pande Working Group recommended that the following 
industrially backward States and Union Territories should qualify 
for special treatment by way Of incentives for industrial develop-
ment:-
----------------- -- -----_. ----------_. __ ._--

States 

Andhra Pradesh 
A5sam 
Jammu & Ka~hmir 
Madhya Pradesh 
NaaaIand 
Orissa 
Rajasthan 
Uttar Pradesh 
Bihar 

---------_ ... _----- -------

Union Territories 

Goa 
Himachal 
Tripura 
Manipur 

The Pan de Working Group felt that about 20-30 districts in all 
may be finally selected for grant of spedal incentives during the 
Fourth Plan period. 

Subsequently, at the instances of the new States of Meghalaya 
and Himachal Pradesh, statistical data in respect of the criteria 
recommended by the Working Group for these States were examined 
apd it was agreed to identify them also as industrially backward. 

1.5. The Working Group on "Fiscal and Financial Incentives for 
starting industries in Backward Areas" (Wanchoo Working Group) 
recommended the following incentives for attracting entrepreneurs 
for setting up industries in the selected backward areas:-

(a) Grant of higher development rebate to industries located 
in backward areas. 

(b) Grant of exemption from income-tax, inCluding corporate 
tax, for 5 years after providing for the development rebate. 

(c) Exemption from the payment of import duties on plant 
and machinery, components etc. imported by units set up 
in backward areas. 

(d) Exemption from excise duties for a period of 5 years. 
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(e) Exemption from sales tax, both on raw materials and 
finished products, to units set lip in specified backward 
areas for a period of 5 years, from the date of their going 
into production. 

(f) Transport subsidy:-Upto 400 miles the distance should 
be considered as normal and beyond that the transporta-
tion cost for finished products should be subsidized for 
such backward areas as may be selected in the States of 
Assam, Nagaland, Manipur, Tripura, NEFA and Andaman~ .. 
The transport sUEsidy should be equivalent to 50 per cent 
of the cost of transportation in case of th~ backward areas 
specified in J & K State. 

1.6. In pursuance of the decisions of the Committee of the National 
Development Council the following criteria were evolved after con-
sulting the financial institutions to be adopted as guidelines by the 
S~ates and Union Territories for identifi:oation of the Industrially 
backward districts to qualify for conce~sional finance. 

(1) Per capita foodgrains/commercial crops production depend-
ing on whether the district is predominantly a producer of 
foodgrains/cash crops. (For inter-district-comparison con-
version rates between foodgrains and commercial crops 
may be determined by the State Government on a pre-
determined basis where necessary). 

(2) Ratio of population to agricultural workers. 
(3) Per capita industrial output (Gross). 

(4) Number of factory employees per lakh of population Qr 
alternatively, number of persons engaged in secondary 
and tertiary activities per lakh of population. 

(5) Per capita consumption of electricity. 

(6) Length of surfaced roads in relation to population Or rail-
way mileage in relation to population. 

1.7. States and Union Territories were requested to send their 
proposals for selection of industrial backward districts to qualify for 
concessional finance along with the relevant statistical data in respect 
of the criteria adopted by them for identification of such districts. 
They were also requested to indicate separately the names of two 
or three districts from the list of the districts proposed to qualify 
for con~essional finance, to be considered for selection to qualify also 
for Central scheme of investment subsidy. While some State Gov-
ernments have adopted these criteria in toto, others have adopted 
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somewhat different criteria presumably in the context of the avail-
ability of data. However, the proposal of the States and Union Terri-
tories regarding the districts identified as backward along with the 
relevant statistical information were examined in the Planning 
Commission in consultation with the Ministries concerned, namely, 
the Ministry of Industrial Development, the Department of Banking 
and the Department of Expenditure. It may be mentioned that 
although it was stipulated in the Planning Commission's letter to 
the States and Union Territories th~t only districts with indices well 
below the State average would be selected for the purpose, the view 
taken subsequently was that all the districts with indices below 
(and not well below) the State average may also be selected for 
concessional finance. Accordingly, in most States all districts and 
areas with indices below the State average have been selected to 
qualify for concessional finance except in the case of a few districts/ 
areas from the States of Assam, Him'lchal Pradesh, Jammu. and 
Kashmir, West Bengal and Madhya Pradesh where some areas above 
the State average have also been selected as special cases. 

1.8. State Governments were initially requested to select two 
districts/areas from each of the States identified as industrially 
backward and one district/area from each of the other States and 
Union Territories to qualify for the Central Scheme of investment 
subsidy. Subsequently, after a review of the working of the scheme 
it was decided in mid-1972 to extend the coverage of the scheme 
from two to six districts/areas in each of the States identified as 
industrially backward and from one to three districts/areas in 
each of the other States so as to provide a somewhat wider choice 
to entrepreneurs to set up industries in these areas. 

1.9. Asked when the original scheme was started and when the 
review of the scheme was undertaken, the Government have inti-
mated the Committee in a written note that "The Central Subsidy 
was notified on August 26, 1971. The working of the Scheme was 
examined in an inter-Ministerial meeting held in March, 1972. On 
the basis of its recommendations, the Government revised the 
coverage of the scheme." 

1.10. It has been further stated by the Planning Commission in 
the material submitted to the Committee that "On the recommenda-
tions of the two working Groups set up by the Planning Commission 
in November, 1968, a scheme of financial assistance was drawn up 
under which 230 districts were selected by the Planning Commission 
in consultations with the Central Ministries for con:essional finance 
from financial institutions for starting small and medium scale 
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industries. Eight Union territories were also selected for the pur-
pose ... The number of districts eligible for outright subsidy of 10 
per cent of the fixed capital investment has recently been increased 
to 6 in each of the States identified as backward and 3 districts/areas 
in each of the other States. Since March, 1973 the rate of subsidy 
has been increased from 10 to 15 per cent subject to a maximum of 
Rs. 15 lakhs for industries coming up on or after March 1, 1973." 

1.11. As~ed about the criterion adopted by the Central Govern-
ment for identification of industrially backward areas and by the 
various state governments and the variations made by State Gov-
ernm.ents, the Committee have been informed in a written note 
furnished by the Planning Commission that "The criteria set out in 
the nature of Guidelines by the Centre for identifying industrially 
backward areas are as follows (Appendix-I). While adopting these 
Guidelines, the State Governments have made some modifications 
based on their judgement of the local circumstances. The variations 
made by the State Governments are shown in Appendix-II." 

1.12. Asked if any in-depth study has been made by the Planning 
Commission to judge the adequacy or otherwise of the present criteria 
on th,e basis of its working, the Planning Commission has stated in 
a written note submitted to the Committee that "No specific study 
regarding the adequacy or otherwise of the criteria has been made 
by the Centre." 

1.13. Asked if steps have been taken to identify economically 
backward areas, the Planning Commission have stated in written 
note submitted to the Committee:-

"The problem of the identification Of backward areas has, it 
is felt, been made somewhat earsier by the adoption of a 
location-specific and norm oriented Minimum Needs pro-
gramme. However, considerable work still needs to be 
undertaken to evolve nationally acceptable criteria for th4; 
purpose. It is proposed, therefore, that steps may be taken 
to organise studies for determining norms for the identi-
fication of economically backward areas with the partici-
pation of the representatives of the State Governments 
and research and academic institutions etc." 

1.14. Asked if any steps havp been taken to organise the proposed 
studies for refining norms for the identification of economically 
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backward areas, the Planning Commission have stated in a written 
note submitted to the Committee:-

"This matter is under examination of the Committee of Back-
ward Areas." 

• 
1.15. The Committee are concerned to note that although the pro-

blem of development of backward areas and removal of re-gional 
imbalances has been engaging the attention of Government from the 
beginning of the First Five Year Piau, yet no concrete and concerted 
measure was initiated in this behalf till 1968. It was only in Novem-
ber, 1968 that Government appointed two Working Groups-(i) to 
recommend an objective criteria to be followed in identification of 
backward regions; and (ii) to recommend the nature of concessions 
to be given for encouraging the development of industries in these 
regions. The Committee note that the State Governments were 
originally requested to select two districts/areas from each of the 
States identified as industrially backward and one district/area from 
each of the other States/Union Territories to qualify for a central 
scheme of investments/subsidy. Within a_period of 6 months, the 
scope of this scheme was extended to cover six districts/areas in 
each of the States identified as industrially backward and three dis-
tricts/areas in each of the other States. The result has been that as 
many as 233 districts have become eligible for these concessions 
under this scheme. 

1.16. The Committee fail to understand that while on the one 
hand, Government have been pleading financial constraints as a 
reason for not being able to take steps for the accelerated develop-
ment of the backward areas in the country, on the other, the scope 
of the scheme has been extended to a iarge number of areas with 
the result that the impact of the scheme has been considerably 
diluted and these districts have not been able to make any significant 
progress in the matter of development. The Committee regret to 
note that although the Pande Working Group recommended the 
selection of only 20-30 districts in the industrially backward States/ 
Union Territories for special incentives, Government did not ac('ept 
this recommendation even though it had been specifically pointed 
out by them that in the working of Industrial Development Area 
Scheme, the progress had been slow in the States which had taken 
relatively a larger number of these areas. The Committee are of the 
view that in the present situation of constraint of resources and 
ava,lability of entrepreneurial skill as well as administrative and 
organisational resources of th~ States, it would have heen far better 
if the recommemlation of the Pande Group had been accepted and 
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effort~ had been concentrated in a limited number of districts by 
giving them liberal incentives so that in the backward States, there 
would have been atleast one district/area where significant economic 
development had taken place which would have served as an exam-
ple to other areas. 

1.17. The Committee recommend that an indepth sh\dy of the 
criteria followed by the Government should be made with a view to 
adopt a stricter approach ~n the matter of identification of districts 
lareas for providing special incentives for their development. They 
would like Government to review their l)olicy in order to concentrate 
their efforts in a few selected districts in the backward States which 
have got growth potential so that real impact may be made in the 
development of these areas. In the light of the experience gained, 
concrete schemes could be evolved for application to other areas. 

1.18. The Committee further note that the Working Group had 
laid down criteria for identifying only the industrially backward 
areas. The Committee would like to emphasise that the problem of 
backwardness in the country is not confined to the sphere oJ indus-
tries only. The backwardness of an area can also be removed by 
developing other economic activities like agriculture, horticulture, 
animal husbandry etc. 

1.19. The Committee note that Government had laid down criteria 
for the identification of economkally backward areas bi't the ques-
tion of refining this criteria is under the consideration of the Com-
mittee on Backward Areas. The Committee would like this to be 
expedited. 

C. Efforts made during Five Year Plans for deveiopment of .Backward 
Areas 

1.20. Although successive five year plans have drawn attention 
to the problem of accelerated development of backward areas with 
a view to reduce regional disparities, the First to Third Five Year 
Plans did not outline any specific programmes or provisions for the 
development of backward areas. The First Five Year Plan (1!}51-. 
56) document did not make any special mention of the problem of 
regional ·imbalances. It did make a mention of location of indus-
tries and postulated that "J,f industrial development in the country 
is to proceed rapidly and in a balanced manner, greater attention 
will have to be paid to the development of these states and regions 
which have so far remained backward. The Plan, however,only 
pointed out the large potentialities of industrial developments in 
several other states and stated that it is desirable in order to secure 
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a balanced regional development in tj:1e country, to give increasIng 
preference to such areas in the matter of location of new industrial 
undertakings. 

. 1.21.. I.n ~,he Second Five Year Plan, the problem of "reduction in 
me:uahb~!i was dealt ,~ith in the Chapter o.n the "Approach to the 
Se~o~d ~lve Ye~r. Plan. It was stated in the Plan that "There are 
eXIstmg mequalItles of income and wealth which needs to be cor-
rected and care has to be taken to ensure that development does not 
create fur~~er inequalities and widen !he existing disparities; ... The 
problem Will have to be faced pragmEl'~ically, and it will call forth 
a great deal of flexibility and experimentation in the matter of 
teChniques. It is important to ensure that in reducing inequalities 
no damage occurs in the production system as would jeopardise the 
task of development itself, or imperiI the very process of democratic 
change which it is the objective of policy to strengthen. On the 
other hand, regard for democratic and orderly change cannot be 
allowed to become a sanction for existing or new inequalities." The 
Plan document further stated that "In any comprehensive plan of 
developmefllt, it is axiomatic that the special needs of the less deve-
loped areas should receive due attention. The pattern of invest-
ment should be so devised as to lead to balanced regional develop-
ment. The problem is particularly difficult in the early stages when 
the total resources available are very inadequate in relation to needs, 
But more or more as development proceeds and large resources be-
come available for investment, the stress of developmental program-
mes should be on extending the benefits of investments to under-
developed regions. Only then can a diversified economy be built 
up." However, the Plan document remained content only with em-
phasising that these approaches should be kept in view while pro-
gramming in the public sector as also in the administration of licenlt-
ing policy for new industrial units in the private sector. 

1.22. It was in the Third Five Year Plan that a separate chapter 
was devoted in the Plan document to the "Balanced Regional Deve-
lopment" and emphasis was laid on the development of backward 
areas. It was stated in the Plan that "In addition to the role assign-
ed to the plans of States, there are several important features in the 
Third Plan which will enlarge the possibilities of development in 
areas which have in the past been relatively backward. Thus, for 
instance, the intensive development of agriculture, extension of irri-
gation, village and small industries, large-scale expa.nsion of power. 
development of roads and road transport provision for universal edu-
cation for the age-group 6-11 years and larger opportunities for 
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se~ondary, technical and vocational education, improvements in con-
ditions of living and water supply, and programmes for the welfare 
of scheduled tribes and castes and other backward classes will go 
a long way to provide throughout the country the foundations for 
rapid economic development." The plan further stated that "what-
ever the present shortcomings, the aim must be that over a reason-
able period all regions in the country should realise their potential 
for economic development and should attain levels of living not far 
removed from those of the nation as a whole. Progress in different 
regions must, therefore, be '1'atched carefully, and additional steps 
taken to speed up development in particular areas which are found 
to be seriously lagging behind". 

1.23. The Fourth Plan took a comprehensive view of the factors 
for backwardness and proposed that a multi-directional Area Deve-
lopment Approach should be adopted in order to accelerate the deve-
lopment of backward areas. Since each backward area represented 
a unique combination of factors, it was recognised that no uniform 
programme could be successfully conceived and imposed from the 
national level. The Fourth plan document stated 'I Balanced regional 
development and dispersal of economic activity are closely inter-
related. Growth and diversification of economic activity in an 
under-developed area can take place only if the infrastructure re-
quired for this is provided in an adequate measures and programmes 
for conservation and development of natural resources undertaken. 
Within a State, development planning had to satisfy these primary 
needs of each region or area. Proper attention must be paid to deve-
lopment of agricultural production. This will be made possible also 
by schemes for dry areas. Tn the development of animal husbandry. 
attention must be on the broadening and strengthening of the eco-
nomic base of small farmers and other rural producers. An impor-
tant aim of industrial development must be to meet local demand 
through local processing and utilisation of locally available material. 
Diffusion of industria} activity will be facilitated by the rural electri-
fication programme on which large outlays are proposed." 

1.24. Asked about the steps taken for the development of back-
ward areas, the representative of the Planning Commission stated 
in his evidence before the Committee:-

"Certain measures have been taken by Government to ensure 
speedy development of these areas. Even in the Fourth 
Plan, there were certain formulae for example. 10 per cen~ 
of the C.entral assistance was set npRrt for states whose 
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per capita income was less than the national average ...• 
There were also special facilities for border areas and the 
states which benefited were Assam, Jammu and Kashmir 
and Nagaland. With regard to pattern also, there was 
weightage for such areas ........ Then the industrially 
backward areas have also been identified, nearly 232 dis-
tricts and Union Territories. After identifying them, in-
centives in the form of concessional finance are being pro-
vided ........ Then there are also certain benefits given 
in the import of machinery and raw material to small scale 
units to be set up in selected backward areas and there is 
liberal and preferential treatment given for industries in 
priori ty sectors ........ Preference is given to the location 
of public sector undertaking, other things being equal. 
There are drought-prone area programmes, tribal develop-
ment blocks and task forces for backward regions like 
Dandakaranya, Bundelkhand and Western Ghats. There is, 
of course, the North Eastern Council to cater to that 
regiOn. Thus, a number of programmes have been taken 
up and all these were really started during the 4th Plan." 

1.25. The draft Fifth Five Year Plan includes a separate chapter 
on the "Backward and Special Areas including Hill and Tribal 
Areas." The policy for the Fifth Plan Wltbregaitt td·the'~Celerat
oed development of Backward Areas has been formulated broadly on 
the basis of the following considerations:-

"(a) that the problem of backwardness is a long-term problem 
which can be tackled only over a long period of time; 

(b) that allocation of adequate financial resources is only one 
of the many steps necessary for the accelerated develop-
ment of these areas; other essential measures being the 
evolution of locally oriented integrated strategies; the 
development of suitable programmes with ~ppropriate 
norms, procedures and technologies; the strengthening and 
coordinttted functioning of financing, promotional and con-
sultancy institutions; and the reorientation and, where 
necessary. the restructuring of the field organisation t.o 
suit the functional requirements of the identified develop-
ment programmes; and 

(c) that in view of the indivisibility of the plan and non-plan 
acti~ities and the. basic administrative structure, the States 

.2998 LS-2 
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L.... . would have to continue to bear the main responsibility for 
the development of their backward areas, though the 
Central Government would also actively participate in this 
task by making special allocations for hilly and tribal 
areas and also by (i) providing technical support in res-
pect of planning as well as programme development, (ii) 
channelising institutional resources on a priority basis, 
(iii) continuing and further extending the liberal patterns 
of Central assistance; and (iv) providing special incentives 
for the flow of private investment to identified backward 
areas. 

Perhaps the most significant development in the Fifth Five Year 
Plan in respect of the reduction of disparities will be the launching 
of the National Programme of Minimum Needs with an outlay. 
of Rs. 2803 crores, under which action will be taken to take care of 
marked deficiencies of social consumption in backward areas by ex-
tending faciUties for Elementary Education, Rural Health and Water 
Supply, Nutrition, Rural Roads, Rural Electrification etc. The intro-
duction of this programme will enable the disadvantaged areas and 
sections of population, to achieve parity in the matter of the basic 
items of social consumption, and participate effectively in the pro-
"'58 of their ctevelopment." 

1.26. Asked if the Planning Commission have earmarked certain 
allocations for the development of backward areas, the representative 
of the Planning Commission stated in his evidence before the 
Committee:-

"In the Fifth Five Year Plan, many of our programmes are 
concerned with the development of backward regions .... 
Be. 500 crores have been earmarked for the development of 
the hin and the tribal areas. Now, these funds are en-
tirely earmarked for the development of only these areas 
and they cannot be utilised anywhere else by the State 
Government. . . . .. The strategy under the Fifth Plan is 
not to restrict the expenditure on the development works; 
the strategy is that as far as these backward areas in a 
particular state are concerned the .State Government 
should make funds avai.1able from their general revenue 
for the development of these areas. . . . .. This will be an r .... : additlonalily to their plan so that the total plan is going to 
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be larger than what we had in the Fourth Plan or ear-
lier." 

1.27. The Committee regret to note that althoueh all the Five 
Year Plans have drawn attention to tbe problem of accelerated deve-
lopment of backward areas with a view to reducing regional dispari-
ties, DO concrete or specifie programmes were included in tbese li'ive 
Year Plans for the specific! development of backward 'areas with the 
result that most of tbe developmental efforts in the country have 
remained confined to the already developed regions in the 
country and the undeveloped and backward regions of the 
country have not only remained neglected, but the disparities bet 
ween the two have got accentuated. The Committee would like 
to emphasise that the planning strategy in the country needs to be 
modified in a manner so that the development of backward areas in 
the country is included as a sp~ific objective of our planning and 
specific programmes are included in the Plans for the development 
of these areas. The Committee have in subsequent chapters dealt 
with the strategy and programmes that should be adopted for the 
development of these areas. They would, however, like to stress 
that tbe planned economic development of the country cannot be 
meaningful until and unless the level of living of the lowest and ne-
glected people of the country living in these areas is improved and 
specific emphasis laid in our Five Year Plans for the development 
of these areas. 

1.28. The Committee would like to point out that the existing 
regional disparities and the lack of improvement in the condition of 
people living in backward areas has tended to create soc:ial tensions. 
It is, therefore, of utmost importance that hlgb priority is accorded 
to speedy deyelopment of these areas by initiatmr meaningful long 
term and short term measures. In the opinion of the Committee. 
the development of backward areas can no longer be neglected and 
should receive the same attention as core sector included in the 
Plan. 

1.29. The Committee are, however, glad to note that the draft 
Fifth Five Year Plan has devoted a separate cbapter on the "Back-
ward and Special Areas including HiU and Tribal Areu" and the 
draft plan includes some specific programmes for the development of 
these areas and a provision of &. 500 crores has been included to 
supplement the efforts of the State Governments for the develop-
ment. of tribal and hilly areas. The Committee would like to em-
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phasise that the Central Government and State Governments 
should make concerted efforts to identify the factors inhibiting the 
growth of these backward areas and make efforts to ensure that the 
potentialities of these backward areas are utilised. to the maximum so 
that the population living there are helped to improve their condi-
tions. The Committee further emphasise that special efforts should 
be made to uplift the economic level of people belonging to HarijaD 
Communities, backward classes, tribels and persons belonging to 
economically weaker sections of community. 



CHAPTER II 

STRATEGY FOR DEVELOPMENT OF BACKWARD AREAS 

A-Strategy for Development of Backward Areas 

A Committee was constituted in the Planning Commission on the 
14th October, 1972 to go into the question of evolving a strategy for 
the development of backward areas, under the Chairmanship of 
Prof. S. Chakravarty. Member, Planning Commission. The Commit-
tee was reconstituted on 9-4-1974. Asked if the Committee has since 
8ubmitted its reports, the Planning Commission has state'd in a 
written note: 

''The Committee has not submitted its report and is examin-
ing, inter alia, details of the strategy and other matters 
relating to the evolution of objective national criteria 'for 
demarcating backward areas, fiscal and monetary incen-
tives to support development programmes in such areas, 
and the institutional arrangements for the formulation 
and implementation of the integrated development pro-
grammes. The Committee was, however, responsible for 
drawing up the approach to dealing with the problem of 
backward areas. This was incorporated in the "Approach 
to the Fifth Plan." 

2.2. Asked during evidence if the Committee did deliberate on the 
representative of the Planning Commission stated: 

"As far as the report is concerned, I would only ~.ubmit that 
this Committee did deliberate on the various issues in-
volve ... , I would submit that they have not submitted a 
fonnal report but I would submit that in the Planning 
Commission there is a considerable inier-action and Prof. 
Chakravarty was the head of the Group. All the recom-
mendations which have been made with regard to the re-
gional imbalances and are reproduced in Chapter 10 of the 
Approach Document are based on the deliberations of the 
Committee." 

15 
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2.3. Asked about their reaction to the suggestion that core sector 
in the Fifth Plan should specifically include the development of back-
ward areas, the Government have informed the Committee in a 
written note that:-

"Core Sector consists of industries whose substained growth on 
a long-term basis is vital. These industries contribute to 
significant import savings and thereby lend strength to the 
economy. Some of the core industries cover steel, non-
ferrous metals, fertilisers, mineral oils, coal, machine build-
ing and power. In view of this concept. backward areas 
do not constitute a core sector." 

z.ot. The Committee regret to note that even after 27 years of 
Independence and completion of four Five Year Plans, the Govern-
ment have not halised their strategy for the development of back-
ward areas. The Committee are dismayed .to find that the Com-
mittee on Backward Areas which was constituted as early as October 
1972 to evolve a strategy for development of backward areas, has yet 
to give its formal report. The fact that some strategy for develop-
ment of backward areas, has been outlined in the Fifth Plan, does 
not and cannot make up for lack of a considered report which was 
to be given by this Committee so that this could form the basis for 
informal discussion and taking of decisions in time for incorporation 
in the Fifth Plan. The Committee urge that the Committee on 
Backward Areas should finalise their recommendations without fur-
ther delay and that this should be made avialable to Parliament at 
the earliest for informed discussion. Government should in the light 
of this Report and experience gathered in the field as well as the 
approach set out in the Fifth Plan document, refine their strategy for 
the development of backward areas which. should be well-suited to 
the genius and potentialities of the areas. 

2.5. The Committee note that ordinarily the term 'core sector' 
of the Plan connotes industries which contribute to significant im-
port savings such as steel. non-ferrous metals, fertilisers, mineral 
oil'S, coal, machine building, puwer etc. They feel tbat de,'elopment 
of backward areas is vital for the balanced development of the coun-
try and the well-being of the people at large. The Committee there-
fore rec:ommend that the programme for developmnt of backward 
areas should be included in the core sector of the Plan so that re-
sources, finance and the essential inputs bl'come available for timely 
impleml'ntation. 
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B. Development of Agriculture. ,Animal. ,B"',,~ etc. 

2.6. India is predominently an agricultural country providing em-
ployment to about 70 per cent of its population. . The people of the 
backward areas in the country have agriculture as their main occu-
pation. Most of these areas are marked by primitive methods of cul-
tivation, lack of irrigation facilities, small-land holcijngs, absence of 
supply of inputs, adverse man-land ratio, shifting cultivation and 
lack of credit and marketing facilities. 

2.7. Asked about the measure taken or proposed to be taken to 
explore the agricultural potential of these backward areas, the re-
presentative of the Planning Commission stated in his evidence 
before the Committee: 

"In the framing of the agricultural plan, particularly during 
the 5th Plan, a lot of stress has been laid on the integrated 
agricultural development of certain identified areas, parti'-

cularly areas like drought-prone areas, areas having a signi-
ficant concentration of small and marginal farmers and on 
crop husbandry and animal husbandry activities ..... . 
There are at present 5 major schemes ft~ring in the 5th 
Plan which primarily concern agricultural development in 
the backward areas. The first one is a research scheme 
which the I. ~. A.'R. has, under which they are undertaking 
a coordinated programme of research for dry farming 
activities, including the evolution of agronomic practices 
etc. This is in operation in 24 centres of research and has 
an outlay of Rs. 4.86 crores. The second scheme is to test 
the efficacy of research findings in these particular projects. 
We have integrated pilot projects for dry farming. This 
particular technology is being developed and a provision of 
Rs. 10 crores has been made in the 5th Plan. The third 
major scheme is for integrated agricultural development 
in regard both to crop husbandry and animal husbandry 
and all other ancilliary activities, 72 drought-prone dis-
tricts, either partly or wholly, have been identified, for 
which a provision of over Rs. 180 crores has been made in 
the Central Plan and nearly of Rs. 167 crores in the States' 
plans, totalling about Rs. 350 crores. Then there are 
two main schemes which the Animal Husbandry Divi-
sion of the Ministry has funded in the Plan for the deve-

lopment of poultry. piggery and sheep rearing. mainly 
focussed on small and marginal farmers in thp~f' n·v·ticular 
areas; and there is the programme for the development of 
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. oross~bre~ding and milk production. For this also, there 
are provisions of Rs. 40 crores under one scheme and Rs. 45 
crares Wlderanother." 

2.8. Asked if the research institutes in the country were looking 
into the problem of these areas particularly drought-prone areas, the 
representative of the Ministry of Agriculture replied:-

"The research is being done by ICAR. They have 24 centres .. 
their main centre is at Hyderabad. At all these 24 centres, 
we have taken pilot programmes for encouraging develop ... 
ment of farming of these areas and each centre covers 800 
hectares annuaUy. We have found two or three things 
which can be of use to the local areas out of the total re-
search so far. One was selection of suitable varieties which 
could be grown over a shorter period, so that they do not 
suffer because of lack of water, for example a variety of 
Bajra or jawar which will be free from the disease. It was 
very useful particularly in South. The other was Sun-
Hower. This could be grown where farmers have been cul-
tivating cotton earlier. Even in marginal areas. sun-flower 

could be grown very successfully. That was demonstrated 
at some of the centres. As it is, it is a pilot project and 
covering only 800 hectares." 

2.9. Asked about the development of animal husbandry in back-
ward areas, the representative of the Ministry of Agriculture stated: 

''In the Fifth Plan, the Animal Husbandry Programme under 
Small Farmers Development Project is going to be imple-
mented slightly differently. It is on the basis of a pack-
age approach. You make available economic animals, live-
stock and poultry, sheeps, pigs, etc., to the poor farmers on 
the basis of subsidy. It will be on the basis of 50 per cent 
subsidy in the case of smaLl farmers and 66.2!3 per cent in 
the case of marginal farmers. . .. .. In the case of cattle. 
we have discussed this with the Planning Commissi In 
and the whole exercise has been based on the recomm ~;t
dation of the· National Commission on AgriCulture. Our 
intention is that wherever it is possible for cross-breed 
cattle to be raised, on an economic scale, the poor farmer 
should be supported. The first essential will, of course. be 
to provide assistance for breeding at the door of the far-
mers." 
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~UO: When his' attention was invited t~ the fact that i.'n aome of 
the tribaiateas~ hteeds ofa'nimals which wer~ not. suitable for local 
cDnditi?ns Were being introduced, the representatjve of the Ministry 
of Agriculture replied:-

"Regarding the spe<!ial programme for tribal development, we 
realise that it will not only be unwise but wasteful if we 
thought of .introducing exotic varieties where they arc not 
re~y satisfactory. • . .. • Regarding poultry also, the same 
wlll, be applicable. The question of introducing pure-bred 
poultry in the under-developed areas will be ~ifolly and it 
should not be done. If it is being done, it should be dis. 
con tinued." 

2.11. The Committee note that a&ricuIture is the main vocation 
of the people living in backward areas which are affected by !Such 
adverse factors as lack of assured irrigation, fragmented holdings, 
adverfie man-land ratio, single ('.ropping pattern, low productivity 
and shifting cultivation particuiarly in tribal areas. The Commit-
tee would like to emphasise that until and unless concerted measures 
are taken to raise the level of agricultural production in these areas, 
tbe standard of living of tbese people cannot register any significant 
improvement. The Committee recommend that Government should 
take effective measures to provide assured irrigation with particular 
emphasis on minor irrigation and agricultural inputs inCluding well 
irrigation with electric pump facilities and cheap credit facilities to 
these backward arells so as to substantially increase the level of 
agricultural produ.ction which, while improving the economic condi. 
tions of the people in these areas,. would also go a long way in solv-
ing the diffi('ult food situation in the country. The Committee feel 
that the agricultural research institutes have got a major role to 
play in this regard. Government should in consultation and ro~rdj
nation with agricultural institutes, introdv<ce a package of agrIcul-
tural practices for improved agricultural methods, suitable to the 
local conditions in these areas. 

2,12. The Committee consider that there is hardly any area in 
India except those which are prone to extreme drought or extremes 
of climate where agriculture cannot be developed. The Committee 
would 1ik~ to recall that the package deal, evolved in the Sixties for 
development of agriculture in the States of Punjab and Tamii Nadu 
provided a concrete example and incentive for spread of adva~ced 
agricultural practices, in the interest of achieving .greater agrIcul-
tural production, in other areas in the country. It IS ~ost unfortu-
nate tbat no such package deal has been thou2ht of or nnplemented 
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for ~ackward areas whicb need these even more urgently than ..... 
.. elatlvely developed areas. The Committee feel that G t . h . . overnmen , 
Wit Its experience of two decades in furtbering green revolution 
with vast input resources at its command and well or,anised agri: 
A:u~tural research should be able to evolve a package of practices 
suttable for these backward areas. The COlDmittee recommend tbat 
at least one such backward area which has most promising poten-
tiality, should be selected in each of the States particularly those 
which have a large popUlation living. bel~w the pov~rty line so that 
a significant break-through can be made. The Committee also re-
~ommend that special attention should be paid for the development 
of persons belonging to the backward classes, Harijans, Tribals and 
persons belonging to extraordinarily weaker seetions of Society. 

2.13. The Committee would, however, like to sound a note of 
(!aution while introducing any change in the cropping pattern in the 
area. It should be ensured that new varieties of seeds and cropping 
pattern introduced .in these areas, are suitable to the local conditions. 
The Committee have come across an instance where a particular 
variety of Bajra was introduced in the bat"kward areas of Rajasthan 
but the same was highly susceptible to pests with the result that 
the agriculturists could not get economic returns frOID their crops. 
The Committee feel that before introducing any variety of improv-
ed seeds, Government and Research Institutes should ensure that 
these are suitable to .the local conditions as any failure in this regard 
while resulting in economic losses to the farmers also makes them 
averse to the introduction of new agrirultural practices and seeds 
~tc. 

2.14. The Committee need hardly point out that animal husbandry 
and other subsidiary activities which go with agriculture to sup-
plement the income of the farmer, should receive close and careful 
attention of the authorities. The Committee see no reason why 
development of dairies for milk in which Government have .already 
gained significant experience, particularly after the launchl~g of 
'operation flood' rearing of sheep or poultry etc. could not be lmple-
Dl('nted with success in thes(~ areas. 

2.15. The Committee would like Government to pay special a~
tention to the needs of small and marginal (armers as these consti-
tute nearly 80 per cent o{ the oWll('rs ~£ land and hav~ so far n~; 
received their due in the matter of inputs. The Comlmttee w~u 
also stress that credit and inputs shou. Id be made available to t ch-

t _1. ld b mack t9 collect t • 1n time and suitable arrangemen s SIlOU e 
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loans advanced to the people in these areas by provitliac ready f.d-
lities for marketinC of their produce goods aad Dlakia, re('overy oa 
the spot. 

2.16. While introducing any new varieties of animals or poultry 
in the barkward area, Government should ellllure that these are suit-
3ble to the local conditions and the people in the area, are in a posi-
tion to maintain these birds/animals. The Committee have before 
tbem the instance of Bastar where sophisticated varieties of pigs and 
~ocks which were not suitable to the local conditions, were sou,ht 
to be introduced with the result that the same were not acceptable 
to the local population. The Committee would like the matter t. 
be gone into thoroughly by the Government in consultation with the 
leeaJ 1eaaet's to obviate recurrence.· 

C-Provision of Infra-Structure Facilities. 

2.17. One of the main reasons for the backwardness of large 
areas in the country is absence of infra-structure facilities like 
roads, means of communications, power, etc. Because of the lack 
of these infra-structure facilities, the people in the backward 
;areas remain aloof from the mainstream of economic activities in 
the country and the entrepreneurs are also averse to go to these 
'backward areas in spite of provision of incentives and subsidies 
by Government. 

2.18. A leading organisation of manufacturers in their Memo-
randum submitted to the Committee have stated:-

"Lack of adequate infra-structure facilities is a serious 
deterrent to the development of industries in backward 
areas .... It is, therefore, necessary that a crash program-
me m.ust be launched for the provision of these facilities 
on the basis of a blueprint drawn by Centre with funds 
specially earmarked for this purpose to be implemented 
by these States." 

2.19. In a note submitted to the Committee regarding steps 
'laken to make the industrial infra-structure available in the hack--
'Ward areas, the Planning Commission have stated that:-

"Provision of industrial infra-structure is essentially the 
responsibility of the State Govl:rnments. Towards this 
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the:folltlwing ~pecific ~t~p~' h~ve b~en taken by th~ State , Govemmertts~ ,.;;_:: .' . .,1 " - . . .' 

(a) Est~blishment of Industrial Estates. 

, (b) Setting up of Industrial Development Areas. 

(c) Setting up .,of Corporations and lllaking other orga-
nisation!ll arran~ements. to specifically look after the 

. develppment of industrial infra-structure . 

. Successive Five Year Plans have emphasised that an integrated 
. . I 

approach coverjng the creation and expansion of b~sic infra-struc-
ture facilities and organisation of institutional framew()rk' to co-
ordinate the essential components of industrial development pro-
grammes constitutes the basic pre-requisites for rapid industrial 
development of the backward areas. In the Fifth Five Year Plan 
it has been proposed that appropriate machinery which is capable 
of indentifying industries suited to the needs and potentialities of 
backward areas through techno-economic surveys and feasibility 
studies, of undertaking integrated planning and development of in-

. iTa-structure in selected growth centres located in backward areas, 
and of providing a package of finanCial, marketing and other ser-
vices to potential entrepreneurs for setting up new units in the back-
ward areas should be created." 

2.20. Asked about the steps taken for providing infra-structure 
in the backward areas, the representative of the Ministry of 
Industrial Development stated in his evidence before the Commit-
tee:-

"There is a plan provision for assisting the State Government 
in the development of industrial infra-structure and this 
plan provision of Rs. 35 crores was intended to be 
supplemented by institutional finance. The thinking 
was that there should be a Central agency-a Backward 
Area Development Corporation-which can supplement 
the efforts of the State Governments and State AgenCies 
in the establishment of industrial infra-structure and also 
take such measures as are necessary to ensure that this 
subject continues to get priority at the State level. ... We 
are seriously considering establishing such an agency 
during the next financial year; we are taking the neces-
sary action even now .... With the exception of Maha-
rashtra, Gujarat and Tamil Nadu, probably in most of the 
other States, the efforts have not been commensurate 
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with the gravity of the prob~em. But a tewothel' States 
have now started taking steps for establishing tfut intra-
structure, and I may mention of Andhra Pradesh, Uttar 
Pradesh and West Bengal. We hope that, with some as-
sistance which we may be able to provide from the Central 
Corporation, the State Governments which are now 
iagging behind may come up." 

2.21. Asked about the steps taken to provide communications in 
the backward areas, the representative of the Planning Commission 
-stated in his evidence:-

"Undoubtedly this is a fact that in the backward' areas, com-
munications are all the more important and it is also a 
fact that construction of roads and provision of communi-
cation facilities are more costly in these areas .... As 
regards the 5th Plan, the Minimum Needs Programme 
has been drafted in such a manner that rural roads have 
to be given priority and even in the rural roads, we have 
stated that the baekward areas should get priority. As 
far as the rural roads are ooncerned, the initial idea was 
that over. the next five' years in the 5th Plan,' 'the Minimum 
Needs Programme would be completed, but because' of 
various constraints, it has now been contemplated that the 
rural roads as contemplat~d in terms, of, th~ norms laid 
down under the ,minimum n~ds PrograPlme would be 
completed in about 7' years. There is no subsidy in the 
construction of rural roads as such. What has. been ~ti
pulated is that considerable allocation would be' made in 
terms to certain norms to backw:;ard areas and the local 
people would be employed on the construction of these 
roads," 

He further added that:-

"I could indicate that this survey has shown that whereas 
considerable work had been done onvilhtge roads, cul-
verts etc., the maintenance part has suffered a great deal. 
It is true that in some places they have not been comple-
ted. And in certain other areas, they have not only been 
not completed, but whatever was done in the past, even 
that has been washed away." 

2.22. The Committee note that the absenee ef; IBf ..... truetu"' 
facilities is the main reason for the backwardness of lure, areal ill 
the country. The Committee are coavincedtluit until BadunleU. 
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saita.de meallUJ'ea are taken for provision of communications, power. 
road~ and other basic facilities necessary for economic progress, it 
would not be possible to make any substantial progress in the deve-
lopment of backward areas. They are convinced after a study of the 
progress made in advanced States that the development of infra-
structure is an essential prerequisite to any industrial growth. They 
regret to note that except in a few States no substantial progress has 
been made in the matter of providing infra-structure facilities in the 
backward areas. They would, therefore, recommend that suitable 
programmes for the accelerated development of these facilities 
should be taken up in the backward areas in the country. 

2.23. The Committ.ee note that there is a plan provision of Rs. 35 
crores to assist the State GoverDl1¥'nts in the provision of these 
facilities and this provision is further intended to be supplemented 
by institutional finances~ The Committee recommend that the deve-
lopment of these facilities in the various States should be expedited 
and this matter be given the highest priority. The Committe.e realise 
that provision of infra-structure facilities is capital intensive and 
th!erefore emphasise that priorities should be drawn up in the matter 
of providing infra-structure so that it is laid out first in s1lch areas 
which have most promising potentialies for industrial development. 
As returns from industrialisation Bow, this can be extented to other 
areas also. 

2.24. The Committee note that under tbe Minimum Needs Pro-
gram,me in the Fifth Plan, there is aD ambitious scheme for provision 
of rural roads in the rural areas. However, from the st'atement made 
by the :represeDtative of the Planning Commission, it is noted that 
a number of roads cODstructed during the Fourth Plan period, have 
suffered a great deal from lack of maintenance. In many parts the 
roads have not been completed and in certain areas, even the portion 
which was constructed earlier, has been washed away. The Com-
mittee would lik.e to emphasise that this indicates a very sorry state 
of affairs. 

2.25. It has come to the notice of the Committee that roads were 
not properly constructed in rural 8l'eaS with the result that instead 
of facilitating road communications, these have become a source of 
great discomfiture to the local population. The Committee stress that 
proper standards for construction of roads connecting the backward 
BreU to the the main towns or centres should be laid down and 
strictly adhered to. The Committee reiterate that not only the con-
struction of the roads in the backward areas but its proper main-
_anee aad imprevement should also receive the cODcerted atten-
tion of Government so that' maximum beneftts from the roads. may 
low to the penoDS liVing in these areas. 
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2.Z5A. The Committee also desire that the construction of roads or 
laying of railway lines which are taken up as relief measures like 
drought relief etc. should be completed and maint'ained even after 
these measures have been withdrawn, so that the dc\'clopment of 
the areas may derive permanent benefit from them. 

'2.26. The Committee note that according to Government's own 
analysis, some of the most important rieasons for backwardness are 
inadequate availability of economic and social infra--structurc; lack 
of strategies based on a careftd analysis of causcs of backwardness 
and the potentialities for development; lack of coordination in 
different sectoral programmes and functioning of multi~level financ-
ing, promotional and consultancy institutions; inadequate institutional 
arrantements to support, integrate, coordinate aDd monitor and 
essential components of industrial development programmes. The 
Committee consider that the best solution to these problems is the 
adopted and implementing of integrated area development approach. 
They are, howC'\1er, not convinced that the best method of achieving 
the desired objective is through the establishment of a Backward' 
Area Development Corporation. They feel that if the integrated 
area development approach is followed in letter and spirit and a~ 

thorough analysis is carried out of the physical resources available' 
in areas which are backward and their potentialities ascertained, it 
should be possible for Government even with the existing adminis-
trative machinery at their disposal, to ensure that the selected sche-
mes are, in fact, implemented with efliciency and speed. 

- 2.27. The Committee note that most of the backward areas in the-
country, particularly in the States of Madhya Pradesh, Orissa and 
Bihar have no railway lines to serve them. The Committee feel that 
railway lines in the backward area!t would greatly help in their 
development by providing the much-needed communieatlon facilities. 
The Committee, therefore, recommend that a fixed percentage of the 
investments on tbe opening of new railway lines should be earmarked' 
for the backward areas. 

D-ProvisioD of cducation, medical facilities etc. 

2.28. One of the main characteristics of the backward areas in the 
country is low level of literacy and loW health standards of the peo-
ple in these areas. The illiteracy of people in backward areas has 
not only kept them ignorant about the benefits of developmental 
activities in the country but have also made them a victim of ex-
ploitation by vested interests and have not allowed them to reap 
any benefits of welfare activities like cooperative eredit societies, 
marketing societies etc. 
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2.29. It has' been stated by Government that "Perhaps the most 

significant development in the Fifth Five Year Plan in respect of the 
reduction of disparities will be the launching of the National Pro-
gramme of Minimum Needs with an outlay of Rs. 2803 crores. under 
which action will be taken to take care of marked deficiencies of 
social consumption in backward areas by extending facilities for 
Elementary Education, Rural Health and Water Supply, Nutrition, 
Rural Electrification etc. The introduction of this programme will 
enable the disadvantaged areas and sectors of population, to achieve 
parity in the matter of basic items of social consumption and parti-
cipate effectively in the process of their development." 

2.39. The Committee note that low rate of literacy and lack of 
adequate medical and drinking water facilities has been one of the 
main reasons for the backwardness of certain areas in the country. 
Illiteracy of the population not only keep.s them ignorant of the 
benefits of development but also ma~s them a victim of exploita-
tion by vested interests. The Committee feel that provision of educa-
tional facilities in hackward areas should rec~ive special attention. 
Apart from the desirability of including in the syllabii. subjects 
whicb would be of special inferest for development of backward 
areas such as elementary knowledge of hygiene, civics, agriculture 
etc., there should be special emphasis on provision of vocational and 
technical trainiDg which would enable the younger generation to 
become good artisans/craftsmen. To bie.gin with, eftoJ't may be cpn-
centrated ill areas where thcr"e is a living tradition of craftsmanship. 
In t.he light of experience gained, syllabii and methods of education 
could be suitably adapted for extension to other areas. The Com-
mittee feel tbat educational effort in these areas is • prerequi<;ite 
for any me/lningful programme (or tlleir development and its imp.le-
mentation should be watched at the Centre which is respGn!liblefOl' 
overseeing the development of backward areas. They would like to 
emphasise that all efforts should be made to open Ashram Schoo.ls 
and Agricultural Schools for these areas. 

2.31. The Committee consider that ()Ile of the fador.s which has, 
in the past, hampered development of these areas relates to sanitary 
and hygienic conditions of living. The Committee in Para No. 2.19 
of their 38th Report (Fifth Lok Sabha) on "National Water Supply 
Programmes" have already emphasi'§ed that concerted eft~rt should 
be made to provide potable drinking water and other samtary con-
ditions in villages which have been tbe victims of chronic diseases 
in the past. The Committee feel that the first step in the march 
towards development for these most backward areas which suffer 
susceptibility to chronic diseases, should be provision of potable 
drinking water and easuring other hygienic conditions so as to make 
for healthy living. 
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2.32. The Committee would like that in the centrally sponsored 
schemes for the development of backward areas, tribal areas and 
hill areas, the cooperation of the voluntary organisations which have 
a good record of .service should be fully utilised and necessary en-
couragement given to them. 

E. Technical Training 
2.33. It is commonly realised that it would be necessary to give 

technical training to the people in the backward areas so that they 
may come forward to set up small scale industries in these areas 
and may also get employment in the large scale industries, set up 
in background areas. There isa common complaint of the people 
in the backward areas that the setting up of big industries and 
public sector units have n~t been able to make any impact on these 
areas as theose industries and units do not provide employment to 
the local people and recruit people from outside. This can be pos-
sible only when local people are sufficiently trained in technical 
jobs s~ as to be able to come up to the job requirements. 

2.31. Asked if any training facilities, to build up cadres of skilled 
personnel have been set up in the backward areas in the variou! 
States, the representative of the Ministry of Labour stated in his 
evidence before the Committee:-

"We have got 357 Industrial Training Institutes established 
all over India and so far as backward areas are concern-
ed, nearly 124 ITfs have been established in major states 
to cater tQ the training needs in various skills. There are 
nearly 54 skills which have been designed-32 engineer-
ing and 22 non-engineering." 

2.34. In a subsequent note submitted tQ the Committee, Gov-
ernment have stated that:-

"In 1950, there were about 65 training centres with a seating 
capacity of about 10,000 seats. The present position is that 
under this scheme, training is now provided in 32 engi-
neering and 22 non-engineering tr.ades to persons within 
the age grQUP of 15 to 25 years, in 357 Industrial Training 
Institutes having 1,55,793 seats, the period of training 
varying from 1 to 2 years I About 90 per cent of the seats 
introduced are being utilised ........ Other important 
schemes which have been implemented relate to part time 
classes for industrial workers, Advance Training Institut-
es, Madras for training of highly skilled workers, Fore-
man Training Institute, Bangalore, and Staff Training and 

2998 LS-3 



28 
Research Institute, Calcutta ........ There are 357 Indus-
tries Training Institutes in, the whole country having faci-
lities in various engineering and non-engineering trades. 
Out of this 124 ITIs are located in backward areas/dis-
tricts. The total seating capacity Qof these ITIs located in 
backward areas/districts is 44,049 seats as against the 
total capacity of 1,55,793 seats in the whole country." 

2.35. Regarding the evaluatio:~ of training imparted in these Ins-
titutes, it has been stated by Government that:-

"In so far as the question d evaluation of these Institutes is 
concerned, while no separate programme of evaluation 
only for the ITIs in backward areas has been formulated, 
the State Governments normally conduct the inspection 
of the ITIs ,as a regular feature. Directorate General 0'£ 
Employment and Training on its part pursues the State 
Directorates to initiate follow-up action on these reports 
and remove the shortcomings pointed out by the evaluat-
ing officer. Zonal meetings are from time to time, held 
in each region to review the training programme and the 
functioning of the ITIs. These ,are attended by the re-
presentatives of the industry, workers organisations, State 
Governments, Central Government officials and persons 
having special knowledge of the subject, for bringing 
abbut improvement in the training programme." 

2.36. It has been further stated by Government that:-

"Employers, industry and others have from time to time ad-
versely commented on the training in the Industrial Train-
ing Institutes on the grounds that it was unrelated to the 
development of the industry in the area concerned. In 
fact, the National Commission on Labour also referred to 
this problem. To overcome this shortcoming, an impor-
tant development in the training progr,amme has been the 
dovetailing of the ,Craftsmen Training Scheme with the 
Apprenticeship Training Programme in industry which 
was made statutory by the enactment of the Apprentices 
Act, 1961. The trainees aft.er receiving institutional train-
ing in the Industrial Tr,aining Institutes can take up ap-
prenticeship in the industry and receive on-the-job or 
shop-floor training. During the training period, the ap-
prentices also get monthly stipends prescribed under the 
rules. 201 industries have so far been specified under the 
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Act and the number of trades 
About 60,900 apprentices were 
September, 1973. 

designates so far is 61. 
undergoing training in . 

2.37. The Committee consider that provision of technical training 
to youths in backward areas is very essential so that the people in 
these areas are able to set up small scale industries in large numbers 
and secure employment in the various industries being set up there 
hoth in the public and private sectors. The Committee note that 
there are. 357 Industrial Training Institutes ill the ~hole country, 
out of which 124 are located in backward areas with a training capa-
city of 44,049. The Committee would, however, like to point out 
that the very fact that many of the persons trained in these Institutes 
are not able to get jobs in the industrial units in these areas shows 
that either the training imparted in these Institutes is not upto the 
required standard or the courses in which training is being irr,arted, 
are not in consonance with the type of skills actually required in 
these units. The Committee regret to note that there is no pro-
gramme of evaluation of training in these Institutes. The Commit-
tee would like to emphasise that Government should conduct an 
independent and objective evaluation of the training imparted in 
these Institutes in consultation with the industriaJists in these areas 
and make necessary changes in the curricula ond syl1abii of the 
training without further loss of time so that the trainees may be able 
to meet the requirements of the industries in these areas and get 
employment. 

2.38. The Committee recommend that necessary facilities and 
encouragement should be given to the trainees, coming out of these 
Institutes, by the State Governments and financial institutions to ~et 
up small scale industries in these backward areas so that local entre-
preneurship may develop. In this connection, the Committee would 
like to cite the instance of backward areas in Maharashtra where 
youngmen in large numbers are coming up to set up such industries 
with the assistan('e of nationalised banks and SIDCO etc. The Com-
mittee would like this to be emulated in other States also. 

2.39. The Committee feel that it should ·be incumbent on Indian 
Institutes of Technology and other leading technical institutes which 
have been established under the auspices of the Government or 
receive substantial grants from the Government that they set up at 
least one technical trainin2 centre in a backward area. The advant-
a2e of this would be two-fold, namely-to afford these premier tech-
nical institutions an opportunity to understand the problems of ~ack. 
ward ness and to evolve concrete measures for its eradication. It 
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'Would also enable the local population in these backward areas to 
come in contact with the best that is available in the technical field 
and thus abridge the process and period ordinarly required for deve-
lopment. 

F. Setting up of Industries in Backward Areas 

2.40. After Independence, India has made considerable progress 
in the field of industrialisation, particularly in the field of small scale 
industries. This growth of industries, however, has been mainly 
confined to metropolitan cities and big towns and, by and large, the 
process has not permeated far and wide in the countryside mainly 
because of locational disadvantages associated with rural and back-
ward areas. 

2.41. The need for dispersal of industries as a means of attaining 
a balanced development of the economy was underlined in the Indus-
trial Policy Resolution of 1956 which stated:-

"In order that industrialisation may benefit the economy of 
the country as a whole, it is important that disparities in 
levels of development between different regions should 
be progressively reduced. The lack of industries in diffe-
rent parts of the country is very often determined by 
factors such as the availability of raw materials or other 
natural resources. A concentration of industries in cer-
tain areas has also been due to the ready availability of 
power, water supply and transport facilities which have 
been developed there. It is one of the aims of national 
planning to ensure that these facilities are steadily made 
available to areas which are at present lagging behind in'" 
dustrially or where there is greater need for providing 
opportunities for employment, provided the location is 
otherwise suitable. Only by securing a balanced and co-
ordinated development of the industrial and the agricul-
tural economy in each region, can the entire country at-
tain higher standards of living." 

2.42. Government have outlined the following steps which have 
been taken for facilitating the setting up of industries in the back-
ward areas:-

:: 
" . 

{l) Financial assistance on concessional terms is provided to 
industrial projects in s~lected 232 districts by IDBI, IFCI 
and ICI&CI. Income Tax relief upto 20 per cent of pro-
fits will also be provided in these districts. 
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(2) Cen~re provides an outright grant/subsidy on fixed capi-
tal Investment of industrial units in selected 98 backward 
districts/areas. Units in these areas for setting up/or ex-
pansion of which effective steps were taken during the 
period 1-10-70 to 28-2-73, are entitled to subsidy at the rate 
of 10 per cent of the fixed capital investment subject to 
a maximum of Rs. 5 lakhs. In case of units taking effec-
tive steps on or after 1-3-73, the quantum of subsidy is 15 
per cent subject to a maximum of Rs. 15 lakhs. 

(3) A transport subsidy equivalent to 50 per cent of the total 
cost of transporting raw material and finished goods is 
provided by Union Government in the States of Jammu 
and Kashmir, Assam, Meghalaya, Nagaland, Manipur,. 
Tripura, Himachal Pradesh and the Union Territories 
of Arunachal Pradesh and Mizoram. In the case of U.P., 
Transport subsidy scheme is available only to 8 Hill Dis-
tricts. The subsidy scheme has also been extended to 
the Islands of Andaman & Nicobar & Lakshadweep. The 

subsidy is provided from selected rail heads to the site 
of factory. 

(4) Preferential treatment is accorded to industrial projects in 
backward areas in implementing the industrial licensing 
policy. 

(5) N.S.I.C. has reduced the amount of earnest money to 10 
per cent for supplying indigenous machinery and to 5 per 
cent for supplying imported machinery to small scale in-
dustries in backward areas. 

(6) All the new 57 Rural Industries Projects are located in 
backward areas. An expenditure of Rs. 18.19 crores has 
been incurred on the programme during the 11 years' 
period from 1962-63 to 1972-73. Similarly 63 districts 
(backward) are cover~d by the Rural Artisans Programme 
under the Small Farmers and Marginal Farmers and Agri-
cultural Labourers Projects. 

(7) S.l.D.O. undertakes techno-economic surveys, intensive 
campaigns, and Tenders other extension services on a 
priority basis, in backward areas· 

(8) Many State Governments are also providing special con-
cessions and incentives for developing industries in back-
ward areas. These concessions include rebate in electri-
city tariff, provision of factory sheds in concessional terms. 
higher price pr~ference in Government purchase etc. 
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To meet the infra-structure requirements of industries in less 
developed areas, attempts are increasingly being made to establish 
industrial estates and industrial development areas. States like 
Uttar Pradesh, Andhra Pradesh, West Bengal etc., have also set up 
infra-structure Development Corporation.". 

2.43. A leading organisation of manufacturers in their Memoranda 
submitted to the Committee have stated that:-

"The location of the largest public sector Steel or Coal com-
plexes, which are self-contained by themselves, in the 
backward States such as Bihar, Orissa and Madhya Pra-
desh, has hardly stimulated economic development in 
these States." 

2.44. Asked to comment on the above, the representative of the 
Planning Commission stated in his evidence before the Committee:-

"Inspite of massive Central investment in these States 
(Orissa, Madhya Pradesh and Bihar), the view is con-
firmed that it did not lead either to the advancement of 
the State industrially or otherwise. When I say otherwise, 
I stand reinforced in my argument by the per capita in-
come of these States for the last few years, and also the 
State income." 

2.45. The representative of the Ministry of Industrial i)eveiop-
ment stated -

"It is a fact that despite large Central investment, the indus-
trial development of some of the States had not taken 
place. It appears to be a fact that the type of industries 
which have been taken up in the Central Sector have 
necessarily been of a kind which did not have the forward 
and backward linkage like steel or coal or some of the 
heavy fertilisers etc. They did not lead to ancillary deve-
lopmt.nt and raw material supplies .... It is light engineer-
ing industries which have these effects like electronics, 
house-hold electrical equipments, .as also agro-based 
industries like sugar, weaving, :;pinning and so on. Food, 
processing industries are also like that. But the heavy 
industries, neither engineering nor on the chemical side 
seem to have these effects .... If a unit can create a 
demand for three or four ancillaries, that is milch more 
important." 
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2.46. Asked about the number of industrial licences issued to the 
backward areas/districts from 1970-74, the following figures have 
been furnished:--

(Upto August) 

1970 55 
1971 70 
1972 74 
1973 89 
1974 165 

2.47. It has been added by Government that "The date when the 
indu3trial units have actually gone into production is not maintain-
ed by the C'entre." 

2.48. The Committee note that some of the large public sector 
undertakings like steel plants, mining projects, fertilisers projects 
have been established in backward States like Orissa, Madhya Pradesh 
and Bihar. They are, however, concerned to note that even with 
the establishment of these large units, the desired fillip to tbe indus.-
trial development of these backward areas has not taken place. In 
fact, it has been conceded by the representatives of the Government 
as well as the Planning Commission that these projects have not been 
able to contribute very significantly towards increasing the per capita 
income of the local population of these areas. The Committee cannot 
but view this as a serious lapse. The least that the Government and 
the management of these public undertakings could have dODe was 
to critically examine the reasons for this phenomenon and take COD-
crete steps to develop linkages particularly with the ancilliary and 
small scale industries so as to develop them as feeders for the large 
units and thus help in extending industrialisation to these areas. The 
undertakings should also have set up vocational centres either on 
their own or in cooperation with the State Governments and local 
authorities so as to impart training and .skills in technical subjects 
to the local population which could have helped them to secure jobs 
either in these undertakings or other industrial units coming up in 
the area. The Committee would like the Gov('rnment to carry out a 
study in depth without further delay and take concrete measures 
as outlined above so that these ImbUe sector undertakings which were 
set up with great expectations in the backward a)·eas. achieve the 
socio-economic objectives underlying tbeir establishment. 

'2.49. Th~ Committee would like Government to at Ileast now 
ensure that in setting up new large scale undertakings in the public 
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sector in backward areas, the responsibility for developing anciliary 
and small scale industries as well as vocational and training facilities 
is spelt out in the licence itself and a close watch kept both by the 
administrative Ministry and the Planning Commission to see that 
the public sector enterprises fulfil these responsibilities. 

2.50. The C.ommittee further desire that in cases where land in 
the tribbts anti backward areas is acquired for starting Public Un-
dertakings and other big industries, adequate compensation thereof 
should be paid to the persons concerned at any rate not later than 
the specified time to obviate harassment and facilitate their rehabi-
litation. 

2.51. The Committee are concerned to note that while Govern-
ment have given statistics of the number of industrial units which 
were issued licences during the period 1970-74 for being set up in the 
backward areas they have not been able to inform the Committee 
precisely about the number of units which have actually gone into 
production. As pointed out by the Committee in paragraph 52 of their 
Fiftieth Report on Industrial Licensing (1973-74) it has been the 
general experience that a large number of units which are licensed 
on paper, are not actually established. The Committee consider that 
this should not be allowed to hapPen particularly in the case of back-
ward areas as non-establishment of licensed units not only holds up 
progress and also adversely aftects other projects in that sector. The 
Committee would, therefore, like Government to examine without 
further delay, the actual progress made in the establishment of the 
units which were given licences during each of the last five years 
and' inform the Committee about the number of industries actually 
estahlished and the percentage of production achieved as compared 
to the licensed capacity. The Committee have no doubt that Gov-
ernment would not hesitate to take firm measures against those who 
have not made tangible progress and that it would be ensured that 
the deficiency is made good with the least possible delay. 

2.52. The Committee would also like Government to draw the re-
quisite lessons from the experience of issue of licences for establish-
ment of industrial units during the last five years so as to evolve 
pragmatic guidelines which would ensure tbat the units hereafter 
licensed for backward areas go into production as per scheduled 
programme. The Committee would like to be informed of the guide-
lines which Government evolve after the afore-mentioned review 
is carried out. 

Industrial Potential Surveys 

2.53. Asked if techno-economic surveys have been conducted and 
feasibility reports undertaken for setting up industries in backward 
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States, Government have intimated the Committee in a written note 
that:-

"Industrial Potential Surveys:- The Industrial Development 
Bank of India, in collaboration with other term-lending 
institutions had initiated industrial potential surveys of 
specified backward regions in May/June, 1970 for the 
purpose of identifying specific project ideas for implemen' 
tation in the next 5-10 years in the light of resource en· 
dowment, demand potential and availability of infrastruc~ 
ture facilities. Surveys of all States/Union Territories 
demarcated as backward by the Pande Working Group 
have been completed. The States/Union Territories to' 
which these pertain are:-

Andhra Pradesh, 
Arunachal Pradesh, 
Andaman and Nicobar Islands, 
Assam, 
Bihar, 
Goa, Daman and Diu, 
Himachal Pradesh, 
Jammu and Kashmir, 
Lakshadweep, 
Uttar Pradesh, 
Madhya Pradesh, 
Manipur, 
Nagaland, 
Orissa, 
Pondicherry, 
Rajasthan, 
Tripura, 
Dadra' and Nagar Haveli. 

I ..... ':~ 

These surveys have recommended several industrial ~rojec~sr 
possibilities for implementation. Of these, 48 projects m-
volving capital cost of Rs. 175.5 crores have either ~eeD 
implemented or are under implementation and 15 projects 
with a cost of Rs. 284.9 crores are under conlilid~~ation of 
the financial institutions for financial assistance. 
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2.54. The Committee find that the industrial potential surveys 
which were initiated as far back as Ml~:, June, 1970 have now been 
completed in respect of all the backward states and Union Territories. 
The Committee, however, find that these surveys are of a general 
llatu~e and can at best serve as only the starting point for detailed 
investigation for establishment of industries in the specified back-
ward areas. The Committee consider that as already more than four 
years have elapsed since this work was initiated, the follow up in the 
form of detailed analysis and technical studies to identify the speCific 
industry and the location thereof, should be undertaken by high 
powered teams, comprising competent technical personnel who should 
be asked to submit their reports as per time bound programme. 
Thereafter Government should select the industry or industries 
which have the maximum potential for immediate establishment in 
the specified area. The Committee urge that after the indust'ries and 
areas have been identified Government should take a firm decision 
whether these are to be developed in the public .sector or in the 
private sector. If these are to be developed in the public sector, the 
agency for development together with a time bound programme, 
should be laid down and its implem~ntation watched. In case, it is 
decided to allot the industry to the private sector, Government should 
give it the fullest publicity so that the best oft'er which comes from 
a party of proven experience and standinb', can be accepted for im-
plementation as per time bound programme. The Commit'tee need 
bardly .stress that if for any reason, the party which has been given 
the licence to establish the industry, fails to make the requisite pro-
gress, Government should not hesitate 1'0 take remedial measures to 
see that the pace of development is not allowed to be retarded and 
that the tarl{cts envisaged are achieved as per time bound programme. 

2.55, The Committee find that out of the industrial projects recom-
mended in the surveys, only 28 projects, involving a capital cost of 
Rs. 175 crores have been implemented or are under implementation 
while 15 projects involving an estimated cost of Rs. 285 crores, are 
under consideration of the financial institutions for financial assis-
tance. The Commit'tee can see no reason why there should be delay 
in processing of the 15 pending applicatiOons for projects which in-
volve an esti'nated outlay of Rs. 285 crores when it is ~he prime need 
of these arens that industrial units should be established without 
delay. The Committee would stress the need for having a time-hound 
programme to take decision on project schemes so that those which 
are c1eal'ed can proceed to the implementation stage without delay 
and those which are not found to be feasible are rejected so 3" 1'0 
leave open the field for suhmission of more acceptable proposals. The 
Committee reiterate that time here is the essence of the matter and 
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that decision on projects for development of backward areas should 
be reached without delay. They would urge that not only a tight time 
scheduled for this examination should be laid down but a central 
agency sho',ld be nominated to see that it is adhered to and a regular 
report suk.:; tted in this behalf to Government at the highest level 
to obviate any procedural delays holding up progress. 

2.56. In the case of projects which are already stated to be under 
imJ;»lementation, the Committee would like Government to keep a 
close, watch to ensure that these projects come up, according to the 
targets envisaged and that they aUain full producticm as per sche-
duled programme. 

2.57. The Committee suggest that as the information on the above 
aspects is of wide public interest it should be specifically mentioned 
in the Ministry's Annual Report and other documents which are 
presented to Parliament. 

Subsidies and Incentives for Industries in Backward Areas 

2.58. Asked about the difficulties experienced in implementing 
the subsidy programme and the action taken to remove them, the 
Committee have been informed in a written note by Government 
that:-

"One of the main problems noticed in regard to the Central 
Subsidy Scheme is the uneven spre3d of its benefits to the 
different States. Comparatively less developed States have 
not been able to make fuller use of the scheme. This pro-
blem is currently under examination of the Ministry of 
Industrial Devehpment." 

2.59. In a subsequent note submitted to the Committee, the Gov-
ernment have stated thal:--

"The experience in the actual operation of t.he s:=heme cannot 
be said to be wide enough to permit a meamngful evalua-
tion at this stage. The amount of subsidy reimbursed so far. 
has been very small, and even here, one State namely,. 
Maharashtra accounts for more than 50 per cent of the 
total subsidy. During 1972-73 the total subsidy claimed for 
re-imbursem~nt by State Government was Rs. 69.55 lakhs, 
of which Maharashtra's share was Rs. 36.99 lakhs. The cor-
responding figures for 1973-74 were Rs. 64.14 lakhs and 
Rs. 39.99 lakhs respectively. 
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As regards institutions for the programme fairly good progress 
has been made by the State level Corporations in Mahara-
shtra, Gujarat and Tamil Nadu, Special Institutions for 
promotion of industries in backward areas are corning up 
in a few other States like the Andhra Pradesh, Uttar Pra-
desh and West Bengal. At the Central level it has not been 
possible so far to make any progress in setting up even 
the nucleus of an organisation. There is a Plan provision 
of Rs. 35 crores for backward areas development and the 
Planning Commission had approved a provision of Rs. 1.25 
crore in our budget for 1974-75 for this purpose, but we are 
still awaiting concurrence of the Ministry of Finance for 
our proposal to get at least the D.T.R. prepared this year." 

2.60. During their tour of Western Zone it was brought to the 
notice of the Study Group of the Committee by an organisation of 
manufacturers that:-

"Promises of incentives made by the State Governments to 
the entrepreneurs to set up industries in backwaTd areas, 
are not fulfilled on one eXcuse Or the other. In fact in many 
cases, the rules have Qot been framed to implement the 
concessions and incentives which are to be provided to the 
industries in these areas. There should be some built in 
sanction if the promises are not fulfilled by the State 
Government." 

2.61. During their tour of Gujarat. the Estimates Committee were 
informed that:-

.. 

'.- , . . 
\!.; r.: ". 
r" • 

"At present the following organisations are working for the 
development of industries particularly, in the backward 
areas:-

(i) Gujarat Industrial Development Corpn. 
(ii) Gujarat State Financial Corporation. 

(iii) Gujarat Industrial Investment Corporation. 
(iv) Gujarat Small Industries Corporation. 
(v) Gujarat Export Corporation . 

(vi) Gujarat Agro-Industries Corporation. 
(vii) Gujarat Mineral Development Corporation. 

The activities of all these Corporation pre coordinated by In-
. dustries Commissioner at the Statp level. Various incen-

tives are given by the State for the devp.lop~ent of back-
ward areas. A specific feature for accelerating develop-
ment of the industries in these areas was stated to be that 
(lnee a project is approved by thE' Government it would 
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automatically be approved by the other Corporations, with-
out further s('rutiny. Moreover, if any nroposal is cleared 
by the State Government, it is also accepted by the Banks 
for the grant of loans. This cuts iown delays at various 
levels." 

2.62. The Committee note that there is It marked absence of in-
dustrial units in the backward areas Althou~h dispersal of industries 
as a means of attaining balanced development of the country was 
underlined in the Indudrial Policy Resolution of 1956 as well 'as in 
the successive Five Year Plans, the industrie" remain largely con-
centrated in the metropolitan and developl"d areas. The Committee 
regret to note that in spite of the various measures taken by the 
Government and incentives/concessions granb'd for the setting up of 
industries in the backward areas, the ind·.stries continue to flock 
to the developed areas and no significant irdustrialisation has taken 
place in the backward areas with the result that re~ional imbalances 
continue to grow. As has been admitted by the representative of the 
Government, even in regard to Central Subsidy/Scheme, there has 
b~en an uneven spread of its benefits to the different States. The 
Committee note that out of Rs·. 64 lakhs sanctioned by way of Sub-
sidv in 1973-74 and Rs. 69 lakhs in 1972-73, as mu,.h as Rs. 40 lakhs 
Bnd Rs. 37 lakhs respectively were disbursed to one State, namely, 
Maharashtra. The Committee would lik.. n'ovet'l'ment to make a 
study in depth of the factor .. which have m .. ~e it possible for Maha-
rashtra to claim subsidy of this order so t'bat "thr:r States could be 
helped with information and guidelines to avail more fully of the 
subsidy scheme in the interest of establishmrnt of industrial units 
in the backward areas. 

2.63. The Committee are surprised to note that many of the 
States have not even framed the releva,,' rules'')r the grant ot 
subsidies. It is, therefore, not surpris'ng .that the various subsidies 
and incentives granted by the Government aVe not been able to 
achieve the desired objectives. The Committee rem om mend that 
a review of the subsidy/incentives/scheme. mtroduced by the Gov-
ernment should be conducted in consultation wifh the States and 
representative organisations of industries without delay to find out 
the reasons for not achieving the desired objectIVes and necessary 
remedial measures should be taken So as to mal<(' them really an 
effective instrument for the development o[ backward areas. 

2.64. The Committee further note that thp.re are complaints that 
incentives announced by the Government are not actually given to 
the industrialists in time and they have to run from place to pl~ce 
to obtain those incentives/concessions. The Committee would hke 
Government to take corrective steps in this regard. 
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2.65. The Committee consider that it would be desirable to liak 
subsidy on capital investment to employment generation also. In 
view of the paramount need for creating new employment oppor-
tunities in backward areas, the industries which are approved for 
location in such areas should be required to give employment to a 
specified minimum number of persons for becoming eligible for 
subsidy. Further the subsidy should be related to the promotion of 
ancilliaries by the large industrial units so as to accelerate the process 
of development. 

2.66. The Committee further note that in Gujarat there are seven 
institutions working for the development of industries particularly 
in backward areas and the activities of all these institutions are being 
coordinated by the Industries Commissioner at the State level. A 
special feature in the State is that once a project is approved by the 
State Government it is automatically approved by the other Cor,-
porations without further scrutiny and this results in cutting down 
of delays at various levels. 'The Committee recommend that an in-
depth study of the procedure folJowed by the Government of Gujarat, 
should be made and results circulated to all other State Governments 
for guidance. 

Setting up Small Scale Industries in Backward Areas 

2.67. Asked about the strategy of Government for setting up small 
scale industries in the backward areas in the Fifth Plan, the Govern-
ment have intimated the Committee in a written note that:-

"Fifth Five Year Plan envisages a positive shift in the deve-
lopment of small industries in backward areas, Almost 
sixty per cent of the total Fifth Plan outlay is earmarked 
for this purpose. In quantitative terms, out of a total Fifth 
Plan outlay of Rs. 140.95 crores, Rs. 35.0 crores, have been 
provided for "Development of Backward Areas," Rs. 45.0 
crores for Rural Industries Projects, Rs. 1.20 crores for 
setting up branch institutes in backward areas. Small 
Scale Industries have been recognised as a positive tool for 
the industrialisation of the backward areas· With a view 
to exploiting resources available in the area, techno-econo~ 
mic surveys of backward districts have already been ini-
tiated on a priority basis. For the speedy development: in-
tensive campaigns are being organised wherever possIble. 
Central Government has also launched a scheme for pro-
viding incentives and facilities for development of indus-
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tries in the backward areas. This includes provision of 
Finance on concessional terms, from the financial institu-
tions, provision of subsidy on fixed capital investment in 
selected areas, transport subsidy between fixed points in 
certain hilly areas, etc. The Government have also been 
pursuing a pOlicy of progressive reservation of item" 
for exclusive production in the small scale sector, 
which brings the total of such items to 177. The main 
objectives outlined above have largely been kept in view 
in formulating the study for the development of under-
developed regions during the Fifth Plan. For outlining 
the strategy of backward areas, a Committee consisting of 
representatives of some Of the Central Ministries and 
State Governments have been constituted which is already 
engaged in working out the details." 

2.68. Asked about the working of the Rural Industries Project, 
the Government have intimated the Committee in a written note 
that:-

"The Rural Industries Projects programme was sponsored by 
the Planning Commission in 1962-63, as a Centrally spon-
sored scheme.. . . . .. The main objectives of the program-
mes are to enlarge non-farm employment opportunities: 
and increase industries, production in rural areas. 

InitiaUy, 45 areas with different socio-economic conditions, 
each covering 3 to 7 C. D. Blocks with a population of 3 
to 5 lakhs were selected. Four more areas, close to large 
public sector industrial undertakings, at Bhilai, Durgapur, 
Ranchi and Bhadravati, were added in 1965. The actual 
implementation of the programme started in 1964-65, the 
initial two years of 1962--64 having been spent on preli-
minary work, such as appointment and training of staff 
techno-economic surveys and formulation of programmes,. 
etc. 

Progress of Expenditure: An expenditure of Rs. 18.19 crores 
has been incurred on the programme during the 11 years 
period from 1962-63 to 1972-73 ....... ·· .. 

Expansion ProgT'Jmme: Reviewing the progress upto March, 
.1970, the Rural Industries Planning Committee at its meet-
ing on 4th December, 1970, felt ~hat since the p~ogramr.ne 
has proved itself to be an effective instrument In prOVId-
ing employment opportunities in rural areas and aug-
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menting production the scheme should be further extended. 
Accordingly, it was decided to (i) extend the area of ope-
ration of the existing 49 projects to cover entire districts, 
(ii) take up 5 new District Projects during the Fourth Plan 
period under the programme 4 to be located in the areas 
where the Rural Electric Cooperative Projects were also 
located, namely, one each in Lucknow (U. P.), Junagarh 
(Gujarat), Karimnagar (Andhra Pradesh) and Belgaum 
(Karnataka) and one in Haryana (which had no project); 
and (iii) by taking up 57 new districts (all backward) 
under the programme during the Fifth Five Year Plan 
period. Preliminary work including appointment and 
training of staff, conducting techno-economic surveys and 
formulation of development programme for the new pro-
jects was to be undertaken during 1972-73 and 1973-74. It 
was also decided that in each successive plan period about 
50 more districts should be taken up so that the whole 
country was covered under the programme within 20--25 
years. 

'The above recommendations were accepted by the Government 
and action was initiated in respect of each of the recom-
mendations. The area Of operation of each of the existing 
49 projects has been extended to cover the entire district 
(excluding towns with more than 15,000 population). 

Besides, five new District Projects have been taken up in 1971-
72. Preliminary action in 57 new Rural Industries Projects 
for the Fifth Plan was also started in 1972-73. 

Out of 49 first series Rural Industries Projects, 31 are located 
in backward districts. Of these 2'3 are eligible for 15 per 
cent capital subsidy and 31 projects (including the above 
23 eligible for capital subsidy) for concessional finance 
from Financial Institutions. Of the 5 Rural Industries Dis-
trict Projects taken up in 1971-72, 4 are located in back-
ward districts .Of these 2 projects are eligible for 15 per 
cent capital subsidy and four projects (including the above 
2, eligible for capital subsidy) for concessional finance 
from financial institutions. All the 57 new Rural Industries 
District Projects sanctioned for the Fifth Five Year Plan 
are located in the backward districts. Of these 30 projects 
are eligible for 15 per cent capital subsidy while all the 
57 projects (including 30 projects eligible for capital sub-
sidy) are eligible for concessional finance from financial 
institutions. 
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Programmes in t1u? Fifth PLan: The programme will. as stated 
earlier be in operation in III districts during the F'iftb 
Plan period, of which 92 districts are industriall\' back-
ward. A total outlay of Rs. 45 crores from Centrai budge-
tary resources has been approved by the Planning Com-
mission for this programme for the Fifth Plan period. It 
is expected that substantial funds will become available 
from Institutional Financing Agencies and about 25 to 
30 per cent of the total investment will come from entre-
preneurs themselves. On this basis it is expected that aboUt 
40.000 new units will be established in these 111 districts 
with employment potential of 2 lakh persons." 

2.69. The Committee note that during the Fifth Five Year Plan, 
Government envisages 8 positive shift in the development of small 
scale industries in backward areas by earmarki~ as IIWch as sixt,. 
per cent of the outlay (Rs. 81 crores oUt of as. loll Crorelll) for deve-
10pI{lent of backward areas and lor setting up of rural indusf,..1 
projeds. 

2.71$ .. The Committee would like tbe Central Government wbich 
have more than two deead~s of eXperience in the matter of provid-
ing guidance to smnll scale industries, to pay special attention t'o tbe 
development of .mall scale units on the ript lines from the verT 
inceptiOll. The Committee need bardly emphasise that tho entre-
preneurs should be helped in every way particularly in the choice of 
industry. the size of tbe unit, the availability of raw materia", ell:-
tension of financial assistance and credit facilities and marketing fer 
t.he end-products. 

1.71. The Committee would like that the extension staff wlao .... 
selected for renderin& technical senices should be p.ersOllll of ",""ea 
merit and atandin, in their field. with dedication to the cause of 
development, particularly of the backward areas so that th.ey can 
help to surmount the difficadties which are bound to be experieftc::ell 
by the entrepreneurs in the initial .stages. The Committee would 
like Government to so devise the conditioDS of employment of e&Pel'&s 
and their remuneration as to put an accent on the renderin~ of tee"-
nieal assistance in the real sense to tbe entrepreneurs in the deye-
lopmeftt of the backward areas. 

2. 'l2. The COmmittee need hardly point out that there """Id be • 
-system of a retular monitorinc and review of the work of tile areacJ' 
·estMlished '01' renderina assilltaaee *0 th,e smaU scale uaba io the 

2998 l..S-4 



44 

1aaekward areas 80 that diftlculties encountered are ovenome with 
the lealt delay, aad the momentum for development is not allowed 
tie be impeded m aDy way. 

2.73. The Committee no~ that tbere bas been considerable progreSs. 
in the setting up of small scale industries in backward areas in Maha-
rashtra State and the Maharashtra Industrial Development Corpora-
tion and Small Industries Corporation have significant achievements 
to their credit in helping the entrepreneurs in setting up industries 
"' backward areas. The Committee recommend that the Centra' 
('lIOvernment should conduct an indepth study oC the measures taken .y the Government of Maharashtra in this regard and drt·ulat(' the 
same to other State Governments. 

2.74. The Committee note that Government arc laying great CIn-

·phasis on Rural Industries Projects and propose to increase tbe out-
lay from only Bs. 9.5 crores to R<I. 45 crores in the Fifth Plan. While 
the Committee are one with Government about the need for estab-
lishment of more industrial proj('(~ts they feel that in the interest of 
achieving tbe objective underlying them, it is abs(,lutdy essential 
that these projects are located in areas which have the potentiality. 
The Committee are greatly concerned that the strategy to be followed 
in the setting up of these units is however still under consideration 
of a Committee appointed by Government. Having regard to the 
fad that rural industries projects came to be established more than 
teD years earlier. the Committee feel that strategy in this behalf 
should have been evolved before the conclusion of Feurth Plan and 
inlad this should have been fully taken into account while selecting 
the location for the new 57 rural industries projects during the Fifth 
Plan. The Committee would like Government t'o finalise the strategy 
without further delay as also review the location of the Rural Indus-
tties Projects fOr the Fifth Plan in the light ttrereof so as to make 
.ore that these have the potentiality and would make the· desired 
rontribution in the developmental ellort. 

Z.75. One of the historic Il"ssons thrown up by industriali!lation 
i. the West is the problem of slums and unfortunately w.! hnve not 
been able to avoid them in the proce&s Of industriansation particularly 
in. our main industrial towns. There is already anxiety all over the 
world about the importance of environment and the necessity of 
keeping it clean in the broader interest of health and well-being of 
the people, fte Committee consider that Goverament thould pay 
special attention to these environmental aspects while planning the 
rural in .... tries district proj~ts .so that the ills and problems which 
are u!lOCiated with industrialisation and slum conditions are avoided. 



TIae Committe,e $UlPst that Govel'llIIlent should evolve with tbe 
.... of the lead .. iDstitutions of architeetural and industrial plan-
... , model layouts for rarat industrial district project's which could 
Ie tried out on pilot basis and then extended to other areas. The 
Committee also suggests that adequate provisioD.s should be made 
lor low iDcome &TOUp housing schemes in these areas. 

2.7G. The Committee stress that Government should keep a close 
watch over these industrial units right from the inception to ensure 
first they do DOt' suffer for want of raw materials, technical guidance, 
aarketing facilities, finance etc. It is only if all these requisite faci-
lities are made available iD a systematic manner that the industrial 
_ts would be able to achieve their full production capacity at tbe 
earliest and thus contribute towards the development of the back-
ward areas. 

ASBistance to Traditional Industries 

2.77. Asked about the steps being taken by Government for the 
development of traditional industries and handicrafts. in the back-
ward areas, the Committee have been informed in a written note. 
1fy Government that:--

"The traditional industries covered. under the village and small 
industries sector include handlooms, sericulture, coir, khadi 
and village industries and handicrafts. These are mostly 
concentrated in rural and backward areas. The khadi and 
village industries programmes are implemented directly 
by the Khadi and Village Industries Commission and the 
State Boards for these industries, viz., hand looms, sericul-
ture, coir and handicrafts with a view to formulating poh-
des and assisting and coordinating the programmes of the 
States and Union Territories and evaluating their progress. 
The programmes of assistance for traditional industries 
include credit facilities under the State Aid to Industries 
Acts/Rules, Technical improvement, training, common 
service facilities and marketing etc., and are administered 
largely by the State Governments and the Administrations 
of Union Territories. These are supplemented by Central 

programmes for industrial extension service research. 
training etc. The programmes of assistance are proposed 
to be expanded during the Fifth Plan period. The expen-
diture under the plans on these traditional industries at 
the Centre and States has been steadily rising. The table 
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below gives the estimates of expenditure during the TJili.d 
and Fourth Plans and tentative outlays envisaged in the 
Draft Fifth Plan on these industries," . 

TABLE 
(Rs, Crores) 

._._ .. _---_.-._ .. - ._----- .-- ,_ ... _-_.----- ""-

III Plan IV Plan V Plan 
(Tentative) 

----------------------- --Handloomq . ZS'37 28'92 55'3 

Kha"li and Village [ndustries 89'33 100'90 185'6 

Sericulture . 4'39 R'I3 34'9, 
C)ir Industries 1'79 4'01 IS'SO 

Handicrafts ' S'30 5'95 2J'SR 

Rural Industries Projects 4'79 9'69 45'00 
.---.------ ._--- .-.-----

2,78, The Committee feel that it may not be possible to set up 
large industries in all the ba~kward areas in the ~ountry. The Com-
mittee would, however, like to point out that there are a large num-
ber of traditional industries which, while providing employment to 
the local people, have also earned a name for their products, not only 
in the domestic market but even in the international markets, The 
carpets of Jammu and Kashmir, Mirzapur and Arunachal Pradesh, 
tbe brassware of Moradabad and handloom fabrics of many parts of 
the country, have eamed world wide reputation. It is, however, 
disheartening to note that traditional industries in the country are 
continuously on the de~line, with the result that a large number of 
artis,ns in the rural areas are now migrating in search of dencat 
and unskilled jobs to large cities and metropolitan areas, thus creat-
ing more and more pressure on the urban areas, resulting in the pro-
liferation of slums and social tensions. While the Committee note 
that the Khadi and Village Industries Commission and the State 
Boards for Industries have undertaken programmes for assisting the 
development of these traditional industries. the very fact that these 
industries have not come up in a big way, indicates that much more 
needs to be done for the development of these industries, The Com-

.... ittee. therefore, recommend that the Government should examine 
the matter in greater detail and find out the reasons why the tradi-
tional industries p.rti~ularly in rural and backward areas in the 
eountry, are not. being developed to the desired extent. The Com-
mittee re~ommend that suitable remedial measures in this regard 
should be taken 'by Government without delay. 
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2.79. The Committee note that the Planning Commission envi-
sages marked increase in the outlay on the development of hand-
looms, khadi and village industries and sericuiture, coir industry 
and handicrafts during the Fifth Plan. In some of these sectors the 
outlay is being increased by as much as 3 to 4 times. The Commit-
tee cannot too strongly emphasise that Government and these orga-
nisations and agencies should take every care to see that the bene-
fits in fact flow to the workers and that these are not allowed to be 
siphoned off at intermediate level. In this context they would like 
to stress the role that training centres can play in improving skill 
and craftsmanship so as to assist the artisans in adapting their ag(~
old techniques and processes and designs to suit the present day 
taste of customers in the country and outside. It should also he 
ensured that the vital inputs required by craftsmen like yarn {or 
bandlooms or dyes for handicraft or cocoons for sericulture etc., 
become available to the workers and thus enhance their cupahility 
for production and contribute towards raising the per callita 1t'\'e1 
of income. 

2.80. The Committee note that the Khadi and ViIlage Industries 
would be getting Ks. 185 crores in the Fifth Plan as compared to 
Rs. ]01 crores in the Fourth Plan. Government. should see that Khadi 
and Village Industries are fully geared to undertake this enhanced 
responsibility and that they implement suitable measures in the 
field to ensure that productive vocation is gained for larger number 
of under-employed and un-employed landless labour in the rural 
8J'eas. 

G. Role of Financial Institutions in Development of Backward Areas 

2.81. It is commonly realised that non-availability of credit at 
cheap rates and liberal terms is one of the'most important factors 
inhibiting the growth of backward areas. • 

2.82. A leading organisation of manufacturers in their Memoran-
dum submitted to the Committee has suggested:-

"All the financial institutions are making sincere attempts 
to attract industries in developed regions and have offered 
a package of financial and other facilities. However, 
there is a basic missing link in all these schemes namely, 
the entrepreneurs for whom the various benefits are meant. 
Besides offering finance, these financial institutions should 
undertake periodically programmes for the managerial 
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training of entrepreneurs and induce unemployed tech-
nicians and engineers to set up units and nurture them 
till they attain adolesence. These agencies should see to 
it that officers entrusted with the job are equipped with 
adequate data of the region and the various procedural 
formalities to be complied with. 

While the Central Government would be the apex body- to 
evolve policies and schemes for development of badk-
ward regions, it is the duty of the State agencies and 
financial institutions to coordinate and implement the pro-
grammes and supplement each other's efforts. The State 
and financial agencies should look upon themselves aa 

partners in the programme." 

2.83. Asked to state their reactiens to the above suggestion, Gov-
prnment have informed the Committee in a written note that:-

"It would not be correct to say that entrepreneurs do not 
come forward to set up industcies in the backward areas. 
The public financial institutions feel that for promoting 
industrial projects in the backward areas, if greater re-
liance is placed on local entrepreneural talent, the pro-
gress would be faster. The absence of local entrepreneu-
ral talent in the backward areas is itself due to the low 
level of economic development in these areas. To en-
courage the local talent, officers of State level institu-
tions are being trained suitably by the IDBI and training 
programmes devised to achieve this have been formulated. 

As far as the reorientation in the policies of the public finan-
cial institutions is concerned, it may be mentioned that te 
encourage new entrepreneurs; a number of steps have 
been taken by the IDBI in partnership with the other 
public financial institutions. For example, oonsultpncy 
organisations in different regions ha~. been promoted., 
namely, Kerala Industria1 and Technical Consultanc1 
Organisation (KITCO) Cochin, North Eastenll Industrial 
and Technical Consultancy Organisation Ltd. (NEITCO) 
Gauhati and Bihar Industrial and Technical· Consultancy 
Organisation Ltd. (BITCO) Patna." 

2.84. Asked if instructions have been issued to the nationalised 
banks to give loans to small scale industries at coneesaional rates., 
the representative of the Ministry of Finance stated in his evidence 
before the Committee:-

"Agencies like IDBI give it. Banks do not give. Under the 
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directions given by the Reserve Bank of India there is a 
minimum lending rate and small scale industries will be 
governed by that. Today the minimum lending rate is 
12.5 per cent. There is no concession for backward 
areas." 

2.85. Asked if even at the mInImUm lending rate, loans are not 
made available to the small scale industries in backward areas he . ' rephed:-

"They are loans for the establishment of industries. These 
are working capital loans to small scale industries. So 
far as the non-availability of loans at 12.5 per cent is ton-
cerned, it is an operational matter. We will definitely 
consider." 

2.86. Asked about the specific steps being taken by Government 
to increase the quantum of financial assistance given by Central 
financial institutions to industrial units in backward areas, the 
representative of the Ministry of Finance stated:-

"The progress on the assistance to backward areas by the 
different institutions is showing an upward trend from. 
year to year. At present the IFC and IDBI have given 
assistance to the extent of 33 per cent of the total amount. 
So the percentage of share is going up from year to 
year.. . . . .. Projects have been revived by the lOBI and 
set up in the backward areas like Ashok Mill in Assam. 
The assistance has been of the order of Rs. 20 crores." 

2.87. Asked if it was a fact that the nationalised banks were in-
vesting the savings mopped up from backward areas in the forward 
areas. the representative of the Ministry of Finance stated in his 
~vidence:-

"At the time of nationalisation, the banks did not have a large 
network of branches in all the States. In between the 
last five years since nationalisation, dift'erent banks and. 
State Bank of India have gone into the remotest areas. 
Today we have 17,000 branches. As and when more 
branches are started, the mopping up of resources do 
start. In the initial stages, whenever a branch is opened, 
there will definitely be a mopping up of resources. . . . .. I 
would submit that the lending to prior:ty sector by the 
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various nationalised banks is slightly coming up. It has 
now come up to a stage of about 20-25 per cent, previ-
ously it was less than 5 per cent' 

2.88. Asked about the loans and credit granted by nationalised 
banks and financial institutions for the backward areas and how 
these figures compare with the figures of loans/credits granted to 
developed States, Government have intimated the Committee in a 
written note that:-

"The existence of regional imbalances in matters of banking 
facilities i.e. branches. deposits. advances etc. cannot be 
denied. These are, however. more an effect than a cause 
of regional imbalances in economic development-particu-
larly in the development of infrastructural facilities like-
transport, power. communications etc. This is a legacy 
of the past when banks followed development and did not 
precede it. The under-developed States/regions were 
also, therefore, severely underbanked. The commercial 
banks are, howeveY', attempting to reverse this process 
since 1969. It will be seen that by and large the growth 
of deployed bank funds i.e. advances plus investments, 
have increased at a higher rate in the hitherto under-
banked and backward regions as compared to their rate 
of growth for the country as a whole or for the relatively 
better developed States, indicating that the underdeve-
loped States are continuously receiving a better share of 
incremental deployment than before." 

Removal of :t:egional disparities in respect of deployment of bank 
funds is a long term process to be achieved through faster economic 
development of under~eveloped areas. What the commercial banks 
can do and are doing is:-

(1) To open bank branches in hitherto neglected regions or 
States so as to take banking services to a large number 
of people; and 

(2) To devote greater attention to enlarging the flow of funds 
to small productive endeavours in sectors such as Agri-
cUJlture. roads, transport, retail trade, handiC'rafts, etc .•. 

where, although the financial needs of the people are small, 
large number of people can reap the benefits of banking 
facilities and help raise the level of economic activity in 
under-developed areas. 
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Even th~ug.h disparities still exist, the population coverage of 
banks has slgmficantly improved in the under-developed/underbank-
ed . States. For example, the population per bank office has been 
brought down in Orissa from 212.000 as on July 19, 1009 to Hti.OUU 
as at the end of June 1974 .. in Bihar from 207.000 to 84,000; in .Jammu 
and Kashmir from 114.000 to 28,000: in Uttar Pradesh from 118000 
10 58,000 etc. ' 

It wiH be seen that by and large the priority sector advance:; of 
public sector banks have increased in backward States/Regions at 
a much faster rate than those for the relatively better developed 
States." 

2.89. The Committee consider that the banks and other financial 
institutions ha,'e got pioneering role to play in filling up 
the credit gaps in the backward areas and should give lead in the 
matter of· providing the much required finance for the development 
1)f backward areas. The Committee would like to point out that one 
of ike main criticism against the banks of the country before -nationa-
lisation was that the activities of the hanks remained confined to 
the metropolitan and urban centres only and the benefits of t.heir 
advances were mainly reaped by the Dig industrial unit.s. The Com-
mittee regret to note that even after nationalisation, the same com-
plaint still persists and it has been represented that even the re-
sources which are being collected by these nationalised banks from 
the 'backward areas, are being invested mostly in the developed 

areas only. While conceding that lack of ba!\king .facilitil~s in thl' 
backward areas is a legacy of the past and the nationalised banks 
have taken considerable steps to set up branches in the backward 
areas, the Committee would like to point out that the steps taken 
in this direction so far, cannot be considered as sufficient. The 

;. Committee recommend that the financial institutions and nationalis-
ed banks .should pay more attention to the backward areas in the 
country and should take steps to provide finances at cOl1(:essiollaJ 
and Iiberalised terms to the backward areas so as to accelerate the 
pace' of development of these areas. The Committee would like to 
point out ,that the Committee on Development of Small and Medium 
Entrepreneurs (Popularly known as Bhatt Committee) has recom-
mended that the post construction and post implementation prob-
lems of the new entrepreneurs should be specialJy taken care oC 
and that a cell should be created by the public financial institutions 
to soh-serve these needs. The Committee would like Government 
to t.b immediate action on this recommendation. 
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H. Growth Centres 

2.90. Backward Areas in the country constitute about 60 per cent 
-of the total area and comprise about 58 per' cent of its total popula-
tion. These areas suffer from absence of basic infra-structure. lui 
provision of basic infra-structure is costly and in the present state 

,of financial constraints, it would not be possible for the Government 
to provide basic infra-structure in all the areas, it would be essen-
tial to provide this bailie iofra-structure in some. selected areas whicb 
'may serve as "Growth Centres" and as development process starts, 
the results of development of these areas. may perforate to other 
areas. 

2.91. The Committee on "Development of Small and Middle En-
trepreneurs" appointed under the Chainnanship of Shri' R. S. Bhatt 
in their report submitted in October, 1973 had also recommended that 
'While developing the infra-structure, the accent should be on 
"Centres" rather than "areas". Not more than 50 such centres should 
be chosen initially :t'br concentrated development'. In their state-
ment giving decision taken on the recommendations of the Com-
mittee, the Government have stated that 'The Government accept 
the recommendation that the accent should be on "Centres" rather 
than the "Areas". Some of the State Government have already 
taken steps to form Corporations to stimulate the development of 
backward areas, particularly the growth centres.' 

2.92. In reply to an Unstarred Question in Lok Sabha regarding 
identification of growth centres in the Backward Areas, it was stated 
by Government that:-

"The draft Five Year Plan document (Pt. II) envisages deve-
lopment of infra-structure in selected growth centres in 
backward areas. Proposals of this Ministry for the Annual 
Plan 1974-7~ regarding industrial development of back-
ward areas include the scheme for providing in!l"a-struc-
tural facilities at selected growth centres in the back-
ward districts and setting up a Backward Areas Industrial 
Development Corporation for the purpose. The proposals 
are to be considered further on the basi. of the recom-
mendations of the Committee set up for evolving a suit--
able strategy f'or development of industries in backward 
areas." 

2.93. The representative of the Ministry of IndustrJ~l Develop-
ment in his evidence before the Committee. stated that In the .U,ht, 
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'Of our experience in the operation of the scheme, it is quite clear 
that the resoprces required, especially for the infra-structure, as has 
been mentioned here as weU, are quite large. In view of this, { 
would quite agree that selecting a very large number of districtl 
would be self-defeating and is not likely to produce results." 

2.94. The representative of the Ministry of Industrial Develop-
ment further stated that:-

"Industria 1 development does require a certain threshold 
level of effort; certain minimal scales are necessary either 
in respect of infra-structure or markets or investments. 
Now, the moment We try and do this in a diffused way, 
it is quite possible that realisation of the objective may 
be halting. 

Our experience in trying to develop a new area has been par-
ticularly successful in Maharashtra. Maharashtra has if 
I may say so, within that State. as much regional imbal-
ances as in the rest of India. The total number of dis-
tricts in Maharashtra is quite large because the State is 
large. They did not try to develop every district of· 
Vidarbha and Konkan. They tried to develop one or two 
here and one or two there so that they may have 3-4 arNS 
to concentrate on them. This is how Poona, Nasik, Nag-
pur and Aurangabad which were underdeveloped areM 
have developed and it has been a story of success. This 
task was assigned to M.I.D.C. and SICON. They said that 
they could not start development of an area unless they 
had a minimum amount of finance. This is how Auranga-
bad was planned." 

2.95. Asked if growth centres and focal points for development 
in the various States have been identified, the Government have 
intimated the Committee in a written note that:-

"In the context of complex problem. of backwardness and 
scarce resources, the idea to eoncentrate promotional 
efforts and resources in selected growth centres with 
maximum growth potential is no doubt the most pragmati~ 
one. 

It is understood that in some of the States. focal point6 have 
been identified for undertaking special efforts. to develop 
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them. As regards details of focal points s~lected in th~ 
States, criteria adopted for their selection etc. information 
is not readily avai1able." 

2.96. The Committee are constrained to note that while repre-
sentatives of the Planning Commission and Government are one in 
comme.nding the establishment of a growth centre as a f~al or nodal 
point for achieving maximum growth potential, there is no precise 
informatiun available with the Centre, about the focal points already 
selected by some of the States, the criteria adopted in their selec-
tion or the precise progress made by them. The Committet> cannot 
help pointing out that if the Government at the Centre felt convinc-
ed about this strategy of developing growth centres, the least that 
they could have done was to carry uut a systematic review and ana-
lysis in depth of such focal points wtdrh had already heen establish-
ed in the States so as to evolve guidelines for other States. The 
Committee would like this to he done within the next three months 
80 that meaningful guidelines could he framed hy tJw Ccntr,~ fOI' 
luidance of all concerned; It is imperative t.hat growth centres are 
selected most judiciously and the various input efforts, required to 
accelerate development and tapl the gr'C'W'th potential are imple-
mented systematically and in a coordinated and integrated manner 
in order to achieve the best results. The Committee would. how-
ever. like to add that this does not mean that present concessions 
granted in the 232 districts declared as backward should be with-
drawn. 

2,97. The Committee would like to be infomled. of the concrete 
action taken by Government in pursuanc·e of the above recommen-
dation within three months. 

1. Special Funds fOr Development of Backward Ar.eas 

2.98. Although development of backward areas and removal at 
regional disparities has been accepted as one of our national objec-
tives, no significant progress has been achieved during the Four Five 
Year Plan periods in the development of backward areas. It has 
been represented to the Committee that one of the main reasons for 
this State of affairs is that the funds in the various Plans have been 
spent for the. development of advanced states and the backward 
States/ Areas. have not received their due. 
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It has been stated by the Government that:-

"A series of steps have been taken to develop the backward 
areas. These are, in brief, given below:-

(a) The principles governing the allocation of Central as-
sistance to States were changed in the Fourth Five Year 
Plan under which 10 per cent of Central assistance was 
set apart for States whose per capito. incomes were 
lower than the national average. This formula bene-
fited Bihar. Kerala, Madhya Pradesh, Orissa, Rajasthan 
and U.P. In addition, special problems of border areas 
were separately reckoned in the formulae under which 
Assam. Jammu and Kashmir and Nagaland became en~ 
titled to a much larger share of Central assistance. 

(b) A special pattern of CentraJ assistance for the hill areas 
WafS drawn up under which 90 per cent of plan outlay 
on hill areas of Assam. Jammu and Kashmir and Naga-
land was agreed to be given as grant and remaining as 
loans. Similarly. a special pattern of proportionate as-
sistance, 50 per cent grant and 50 per ~t loan, for the 
hill areas of U.P .. Darjeeling District in West Bengal 
and Nilgiris District in Tamil Nadu was simultaneously 
introduced to deal with the problems of hill areas. 

(c) In conformity with the policy that the Centre should 
supplement the efforts of the States in accelerating the 
pace of development in areas which were unfavourably 
placed on account of physico-geographic conditions, 
Drought-PrOne Area Programme (DPAP) were started 
in 54 districts with an outlay of Rs. 2 crores per project 
for four years and tribal development agencies were set 
up in 6 districts in the latter part of 1971-72. Various 
programmes for the extension of social services and the 
economic amelioration of the trial development blocks 
were also continued in the Fourth Plan. 

2.99. Asked about the total Central assistance given t9 the back-
ward states under the changed formula of Central assistance, the 
'Government have intimated the Committee in a written note that:-

uThe total Central assistance accruing to the States of Bihar. 
Kerala, Madhya Pradesh, prisss, Rajasthan and U.P. al 
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well as:their share in 16 per cent of Central assistance-
distributed on the basis of per capita incomes· are indi-
cated below: 

StatC6 

on •• & 

Rajasthan 

Uttlt Prale.h 

Total Centralanis- 10% LCentral asis-
tance (Ils. Cores) tlDce distributed Oil 

the basis of per 
capitll income. 

338'00 77'62 

175'00 22'-41 

262'00 45'29 

160'00 25' 89 

220'00 29' 61 

526'00 109' 12 

-----
-10% of total Central a~.i&tance "&5 distribuUd arnOT I the Statt s of Bihar, Kall!lI' 

MP, Ori"a, Ral&~than and V.P. on account ufthe fact that their per capita income~ 
were below the nationalaverlRe. 

There was no specific Central assistance allocated to the hill 
areas of any State. Figures of Central assistance which 
accrued during the Fourth Plan to the hill areas of Assam.. 
Jammu and Kashmir and Nagaland, under the liberalised 
pattern of assistance are given below. These figures are 
provisional and subject to finalisation of accounts On the 
basis of audited figures. 

Hi1lAre~ 

Auam . 

Jammu & Kashmir (Lad'akh) 

Nagaland 
--,.'_.,---- "-~ .. ----.--.. --.,., 

(Rs. in crores) 

C~ntral Assistance accrut:d 
dUrin. the Fourth Plan 

Total Loan Grant 

30' 86 3'09 217'77 
6"08 0' 61 S' 47 

33'48 3'35 30' la 
-~.---. --_._. . ".-._ ... _-_. 

2.100. Asked during evidence if funds for the development oJ 
backward areas are being specifically allotted for expenditure in 
these areas, the representative of the Planning Commission stated' 
in his evidence before the Committee:-

.11 think there was no speciftc allocation in the Fourth Plan,'" 
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2.101. Asked if there has been any diversion of funds meant for 
development of backward areas for other purposes, another represen· 
tative of the- Planning Commission stated:-

"As far as my information goes this was not done." 

2.102. The representative of the Ministry of Finance stated:-

"'!'his system of direct earmarking of funds has actually start-
ed from the Fifth Plan. In the Jo~ourth Plan. only certain 
selected hill areas were taken up for development and it 
was expected that a certain sum of money Was available 
or could actually be spent during the Fourth Plan depend-
ing upon the performance of these areas. Since the plan 
in these areas was started towards the end of the Fourth 
Plan, the performance was not equally good in a11 these 
areas. Therefore, it may appear that in some areas th~ 
expenditure was less; it was not because the fund was div-
erted to other purposes, but because the progress was not 
up to the mark." 

He further stated:--

"At present both under the hill areas and the tribal areas deve-
lopment programme and the minimum need programme, 
there is specific earmarking of funds; these cannot be div-
erted by the States except with the concurrence of the 
Planning Commission. That is the present position." 

2.103. The Committee note that although the accelerated &rowth 
of backward areas has been accepted as one of our national objectives 
and all the Five Yeu Plans have emphasised the need for removal 
01 regional imbalanees, no separate funds specially earmarked for 
the developIDent of baekward areas, were provided in these Plans and 
it wu only daring the Fourth Plan that the principles governing the 
aIIoc:atioa of eelltnl assistance to states were changed under which 
18 per c.ent of central assistance was set apart for Statt~" whose per 
capita incomes were lower than the national average. Even thi!! 
assistance was not earmarked for the development of backward 
areas and the Government are not sure that this amount of assist-
anee was adually spellt fOr the development of backward areas. The 
Committee have a feeling tltat the 88Si8t~e and funds, being al-
lotted to states· for development purposes, have been by and larg., 
spellt . in the comparatively developed J'egions and the baekwarct. 
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areas contil\Ue to suller by neglect. This apprehension is reinforc-
ed by the fact that in spite of massive investments made in tbe four 
Five Year Plans and three Annual Plans there has been no marked 
improvement in the condition of these areas, particularly in the 
backward states with the result that instead of these areas coming 
"pto the economic level of the remaining parts of the country, the 

-economic disparities between these areas and other areas, have wid-
ened. The Committee are, of the opinion that if any appreciable 
impact is to be- made in the development 01. backward areas, Govera.-
ment should anot a certain percentage of funds specifically for the 
devel~pment of backward areas and it should be ensured that the 
funds, so earmarked. are not diverted for developed areas. 

2.104. The Committee are ,lad to note that the draft Fifth, FiV'el 
Year Plan has made a specific provision of Rs. 500 crores for the 
Tribal and Hill Areas and that these funds would be earmarked aDd 
would Dot be allowed to be diverted for other purposes. The Com-
mittee recommend that similar measures should J;.e taken for ear-
marking funds for the development of other backward areas also 
particularly for area& ,like Eastern V.P .• Bundelkltand., Dandabra-
naya which are homogenous units and for which the Task Foree! 
Study Teams have already recommended speciftc: strategies for cleve-
lupment. 

J-District Planninl 

2.105. The geographical and economic conditions in the difference 
bnckward areas of the country are quite diverse and it is not possible 
1.0 lay down any uniform pattern of planning or strategy for deve-
lopment of these areas. The draft Fifth Plan has also emphasised 
the importance of district-planning in these words:-

"Local planning will continue to be the main plank of the 
strategy for the accelerated development of backward. 
areas in the Fifth Plan. To facilitate this on a realistic 
basis, measures are being introduced in the plan which 
would result in the identification of overall development 
measures for the plan period not only for those areas 
which are going to be covered by special projects/pra-
grammes, but for all the districts in the country. Towards 
this end. States have been asked to prepare before ·the 
start of the Fifth Five Year Plan, special supplements 
which would give the rationale, the overall allocations 

and the sectoral distribution of their divisible plan 
resources for each district." 
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2.106. The representative of a leading organisation of manufac-

turers in his evidence before the Committee suggested that:-

"District Planning would mean a departure from the present 
method of planning. Today, whether at the centre or in 
the States, all the planning that is done, is to estimate the 
resoutces and then make notional allocations for various 
fields, viz., irrigation, agriculture etc., and then those de-
partments draw up schemes. If you want to do district 
planning strictly, the allocations will not be made to the 
Centre or .the State governments, but to the districts. One 
has to make an assessment of the minimum socio-economic 
infra-structure that each district has got. You get an 
average for all districts. You have to see that those who 
a,re below the average, get higher allocations". 

2.107. The Government have informed the Committee in a writ-
ten note that:-

"Many states have taken up the preparation of integrated dis-
trict plans, not on the old pattern of making inventories 
of felt needs but on the basis of selective and integrated 
strategies. In this context, an important development has 
been the introduction of a Central scheme in 1972-73 under 
which the planning capabilities of the States have been 
augmented, among other things, for the setting up of well .. 
organised units for regional and district planning. Res-
ponding to this initiative and the general emphasis on 
establishing appropriate mechanisms for planning and 
development at various crucial levels, many States have 
already set up district and regional development autho-
rities and regional development corporations with the 
necessary technical support for the collection, scrutiny, 
analysis and interpretation of data, development of pro-
grammes/projects and implementation." 

2.10B. Asked about the states which have taken up the work of 
the preparation of integrated district plans, the Government have 
intimated the Committee in a written note that:-

"According to the information available with the Planning 
Commission, preparatory work in this regard hRS been 
taken up in districts shown at Annexure. (Append. HI). 

2998 LS-5 
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The slower pace of work in the formulation of district plans 
was found partly attributable to the lack of trained per-
sonnel. In order to assist the States in this regard the 
Centre introduced in 1972-73 a scheme of financial assis-
tance for the strengthening of planning capabilities and 
suggested the setting up of, inter aHa a unit dealing with 
district planning. The Planning Commission have also 
provided to the States guidelines for the formulation of 
District Plans which are currently being used in a number 
of States." 

2.~~. T~e Com~ittee feel that as geographical and economic 
c~ndlho~s ~n the ddf~rent backward areas of the country are quite 
dIverse, It IS not pOSSIble to lay down any uniform pattern for deve-
lopment of these areas. Any plan drawn for the development or 
an area would have to pay special attention to the local conditions 
and potential for development as well as the removal of impediments 
which come in the way of accelerated development of the specific 
area· The Committee, therefore, recommend that for this purpose, 
detailed plans should be formulated for each backward district 
which should pay special attention to these factors and lay down 
specific and time-bound programme for the development or these 
districts. The Committee recommend that for formUlating these dis-
trict plans, Distric1 Planning Boards or Committees should be ap-
pointed, consisting of elected representatives of the people, the re-
presentatives of State Government and officials of the District Ad-
ministration iDciluding technical personnel, which while formulating 
the district plans should also keep a constant watch on the imple-
mentation of the plan and monitor the progress made in the various 
spheres. 

2.110. The Committee regret to note that although local planning 
has been accepted as the main plank of the strategy for the develop-
ment of backward areas in the Fifth Plan, only some of the States 
have set up District Planning Organisations and district plans have 
be~n prepared in respect of oniy a few districts. For example, in 
the States of Andhl'a· Pradesh, Assam, Gujarat.Mahal'ashtra and 
Orissa, district plans have been completed in respect of one district 
only in each of the States. It is only in Kal'nataka State that in-
tegrated district plans for all the districts hav~ been prepared. T~is 
shows the casual way in which the work relabng to the formulation 
of district plans is being undertaken by the various st8t~S. The 
Committe(~ note that the Centre had introduced in 1972·73 a scheme 
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of financial assistltnce for strengthening of planning capabilities of 
states and had suggested the setting up of a unit far dealing with 
district planning. The Committee recommend that the Plannin, 
Commission should impress upon the State Governments the impera-
tive need for the formulation of district plans and render all possible 
assistance to them in this work. 



CHAPTER III 

DEVELOPMENT OF TRIBAL AREAS 

A-Programme for Tribal Areas during previous Plans 

Program1nes during First Se.cond and Third PLans 

3.1. During the First, Second and Third Five Year Plans a large 
number of schemes ,were undertaken by the State as well as Central 
Government to promote the economic, educational and social deve-
lopment of the Scheduled Tribes. The expenditure incurred on the 
welfare of Scheduled Tribes has been indicated in the Report of the 
Commissioner for Scheduled Castes and Scheduled Tribes for the 
year 1965-66 as follows:-

firsr Plan 
Second Pla'l 

Third PIal> 

Rs. 20 25 crorcs 
Rs. 43 93 Crorcs 

Rs· 53 4(' crores 

3.2. From Second Plan onwards, the Tribal Development Schemes 
were taken up under two eli ,tinct programmes-the State Sector 
Programme and Centrally sponsored programme. The State Sector 
Schemes fell into three broad categories-(1) Education (2) Eco-
nomic Uplift and (3) Health, Housing and other Schemes, while the 
Centrally sponsored programme was confined to schemes which 
m~rited high priority or were related to the removal of special dis-
abilities of a nature which required intensive measures over a long 
period. The Centrally sponsored programmes for the welfare of 
Scheduled Tribes undertaken during the Third Plan were:-

(1) Post-matric scholarships 
(2) Tribal Girls Hostels 
(3) Tribal Research and Training 
(4) Pre-examination Training 
(5) Tribal Development Blocks 
(6) Co-operation including forest co-operatives. 

3.3. As for the impact of the Tribal Development Programmes 
undertaken during bhe First, Second and Third Plan periods, the 

6~ 
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Study. Team on Tribal Development Programmes (1969 
folloWIng observation to make: ) had the 

"J,n the absence of an evaluation machinery the States have 
not been able to assist the Team with their own assess-
ment of the impact of the development programmes on 
the welfare of the tribah," 

Pattern Cif Central Assistance for Programme in the State Sector 

3.4. The pattern of Central Assistance adopted for the schemes in 
the Sta~e Sector during the Third Plan period was on 50:50 basis 
except m the case of autonomous Hill districts of Assam where it 
v.:a~ cent per .cent. H.o~.ever, in view of the national policy of pro-
vldmg educational faCllItIes to the entire population in the age group 
of 6-11, the pattern of Central Assistance was modified in 1962-63 
and CeBtral assistance was raised from 50 per cent to 75 per cent 
under "Ed~cation". From the year 1967-68 onwards, a uniform pat-
tern of asslstance at the rate of 60 per cent for all groups of schemes 
under the State Sector has been prescribed. So far as the Centrally 
sponsored schemes are concerned, the Govt. of India meet the entire 
expenditure on the scheme. 

3.5. The Committee note that the Central Govl' . .:nment have been 
extending since 1967-68 assistance at the rate of 60 per cent for deve-
lopmental scheme for tribals fal~ing in the State Sector while the 
expenditure on long term schemes such as Post-matric scholarships, 
Trib~l Girls Hostels, Tribal Research and Training, Pre-examination 
Training, Tribal Development Blocks, Co-operation including forest 
co-operatives, was being met by the Central Government in full. 
The Committee find that the Study Team on Tribal Development 
Programme in their Report in 1969 have observed inter alia that in 
the absence of an evaluation machinery the States have not been 
able to as'sist the Team with their own assessment of the impact of 
the development programmes on the welfare of the tribals. The 
Committee are greatly concerned to find that Government should not 
have arranged either to collect the requisite data or to review criti-
cally the progress made sO as to evaluate the impact made by these 
schemes on the welfare of the tribals and development of areas inha-
bited by them. 

B-Pilot Projects for Tribal Development during Fourth Plan 

Tribal Develop'ment Agency Projects 

3.6. The Central Co-ordination Committee took a decision in 
August, 1970 that, for intensive development of the Tribal Areas all 
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over the country and considering the problems of development fac-
ing the backward tribes and the tribal areas, to start with some 
Pilot Projects may be located in the States of Andhra Pradesh, 
Bihar, Madhya Pradesh, and Orissa and executed as a Central Sector 
Scheme during the Fourth Plan. These Projects were to be additive 
in their nature and were not intended to replace the normal fiow 
of financial allocations for the on-going schemes under the general 
community development and tribal development programmes. It 
was made explicit to the State Governments that there should be 
no reduction in the existing tribal programmes executed by the 
State Governments because of launching of these special Projects. 

3.7. In pursuance of the decision, Six Pilot Tribal Development 
Projects for the economic development of the selected tribal areas 
were sanctioned by the Government of India during the later part 
of 1971--72. These projects are located in (i) Srikakulam District of 
Andhra Pradesh, (ii) Singhbhum District of iBhar, (iii) Dantewada, 
(iv) Konta tehsils of Bastar District of Madhya PJ;'adesh, (v) Gan-
jam and (vi) Goraput Districts of Orissa State. 

3.B. The Central Co-ordination Committee had identified three 
important components of these Pilot Projects. These were: 

(a) Problems relating to law and order, communications, 
police and administrative matters. 

(b) Problems relating to economic development which are the 
core programme of the Projects. 

(c) Problems relating to supporting facilities of social services 
like drinking water, health, education etc. 

While the Ministry of Home Affairs is looking after the problems 
relating to law and order and the Department of Social Welfare the 
problems relating to social services, the Ministry of Agriculture has 
been entrusted with implementing the core programme of economic 
development of the tribals. 

3.9. At the national level the Planning Commission a?d the Minis-
try of Agriculture have the responsibility of guiding and reviewing 
the implementation of these Projects. The Central Co-ordination 
Committee on Rural Development and Employment oversees these 
programmes and gives the necessary policy guidance. At the level 
of the Ministry of Agriculture the Secretaries' Committee has been 
constituted for the purpose of sanctioning and reviewing these pro-
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~ects. At t~e State ~vel, there is a functional co.ordination.cum-
l~plementabon commIttee responsible for reviewing the administra. 
tlOn of the programme. A suitable State Government Department 
has been designated to look after the programme in the different 
States. 

3.10. The salient features of these projects are:-

(i) Each of the projects is being implemented through a 
society registered under the Societies Registration Act, 
1860, called the Tribal Development Agency with the 
District Collector as the Chairman and other connected 
district level officers and MLAs/MPs as members. The 
grants are directly released by Government of India to 
the Chairman of the Agency. Each project has a whole 
time Project Officer of the rank of A.D.M. to ensure co-
ordination and effective implementation of the various 
programmes. 

(ii) 

(iii) 

Each project has on outlay of Rs. 1.50 crores for the Core 
Programmes of economic development of tribals and 
Rs. 0.50 crores for construction of arterial roads to open 
up the tribal areas during the Fourth Plan period. Each 
project is to cover about 10,000 tribal families or 50,000 
participants. The core programme of economic develop. 
ment relates to Tribal Agriculture, Horticulture, Land 
Reclamation, Land Development, Soil Cotlservation Mea· 
sures, Control of Shifting Cultivation, Minor Irrigation, 
Development of animal Husbandry e.g. Cattle develop-
ment, Piggery, Sheep rearing, Goat rearing, Poultry keep-
ink, Duck rearing, Fisheries etc. Encourangement of 
Forest based Industries, Debt Redemption, Land Resto-
ration, Land Record and Survey. Ordinarily the Agency. 
subsidises 50 per cent to 75 per cent of the requirements 
on each programme and the balance 25 per cent to 50 per 
cent is expected to be met by the tribal beneficiari.es from 
I,nstitutional and other resources. The cost on communi-
cations (rural as well as arterial) is to be borne cent per 
cent by the Tribal Development Agency. 

The approach to the economic problems of the triba1s i~, 
as far as possible, comprehensive and integrated. Multi· 
plicity of agencies approaching the tr.ibals for various facets 
of their economic life would be aVOided. The programx:ne 
in each project is related to its specific needs. Uniformity 
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~n p~ogrammes in different areas is not being insisted upon 
In VIew of the diverse socio-economic and physicogeogra-
phic conditions. 

(iv) The Agencies can also help other allied agencies/organisa-
tions devoted to tribal development and welfare like the 
Tribal Development Corporations, Land Development 
Banks, Central Cooperative Banks etc. with risk-fund 
contribution, non-overdue cover advance, Ways and Means 
advance, price support, managerial suvsidy etc., as approved 
by Government of India from time to time. 

(v) For taking care of Tribal labour who reside in the Forests, 
the Agencies can assist them in various ways as mentioned 
in para (ii). The tribal labour can get employment under 
the various construction programmes relating to irrigation 
projects, rural roads, arterial roads etc. being taken up 
in the interior by the Agencies. The Agencies have instruc-
tions to take care that the labourers employed in such 
work get fari wage. Some of them could/are being also 
trained in the improved methods of agriculture and to 
improve their skills in artisanry, fruit preservation, bee-
keeping etc. 

3.11. The jurisdiction of the Tribal Development Projects is a few 
selected Blocks within a single district. The Project area extends to 
9 Blocks in Srikakulam, 4 Blocks in Singhbhum, 4 Blocks in 
Dantewada, 3 Blocks in Konta, 8 Blocks in Ganjam and 10 Blocks 
in Koraput. Most of the areas selected are covered under the Tribal 
Development Blocks where the tribal population is predominantly 
high. 

3.12. The draft 'Action Plans' were prepared by the State Govern-
. ments and examined and approved by Government of India. The 
Project .Agencies were registered during the last quarter of 1971-72 
and started functioning from March, 1972. 

Finances for the Projects 

'3.13. A sum of Rs. 9 crores had been earmarked for these Projects 
during the Fourth Plan for the core programme of economic develop-
ment. Besides, a sum of Rs. 3 crores had also been earmarked for 
assisting construction of arterial roads in an around the Project 
areas to open up the hinterland and to link up the project areas to 
National and State highways. Such roads had been selected taking 
into account both the considerations of law and order and of econo-
mic development. During 1971-72 a sum of Rs. 30.00 lakhs and during 
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1972-73 a sum of Rs. 230 lakhs had been released to these Agencies. 
During 1973-74 a sum of Rs. 200 lakhs had been provided in the 
Budget for grant to these Agencies. Since the Agencies started 
functiQJling only from March '72, Government have decided to con-
tinue these Projects for a full five year term on the ground with 
effect from April, 1972. These Projects will, therefore, spill over 
for the first three years of the Fifth Plan. 

Achievements during Fourth Plan period 

3.14. Table below indicates the amount sanctioned, released and 
spent on each Of the six projects on a year-wise basis. 

(Rs. in bkhs) 
Name of Project Amoun t sanctioned and Amount spent 

released to the six Pro- by rhe six Projects 
je~t8 from Govetnment at field level 

of India 

1971- I97z- 1973- Total 1971- J972- 1973-74 
7Z 73 74 12 73 Total 

I. T.O.A. Srikakulam~. 5 53 20 78 27'67 44'13 71' 80 

z. T.O.A. Si"l'hbhum . 5 38 2Z 65 15'63 41'04 46'67 

3. T.O.A. Oantewadll S 10 zS 40 2'49 34'36 36'8S 

4. T.O.A. Konta S 20 IS 40 S'03 3Z' 18 37'21 

5, T.O.A. G.lT',jam 5 S4 50 109 53' 30 54'72 108'02 

6. T.D.A. Koraput 5 55 48 108 53'S6 48'34 101'90 

30 230 180 440 t57'68~ 254'77 412'45 ----_. - .. _ ...... - ----
3.15. Physical progress achieved by these projects as on 31-3-1974 

is given below:-
-_ .. _------_.- . ----

Proiect Participants 
identified 

Be rdittd 

---- ------
Srik~kulam '24,285 6·:92 Threl'lIt> Coopr 

17,1175 ThrullIh othe 
fns!. 

Sinahbhum 31,380 16,000 

Dan tewlld , 15.964 4,447 

Konta 10,293 7,20S 

Ganialn Z3,822 14.584 

J(oraput r 19,027 19,027 

124.337 85.527 -----_._----- . - ·Th~~ pr"jo:cta~~- s;--;- dlri-li th: lils! quarter of 1971-72. as such th: ex-
p:n Iilure during that year was nominal. The amount of Rs. I S7' 68 lillths represent 
e:{p!nJiturll for hoth the 1971-72 and 1972-73. 
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Appointment of Committees for Study of Tribal Prob7.ems 

3.16. The following committees were appointed by Government to 
st~dy various aspects of the problems of the tribals in the selected 
trIbal areas and to re::'ommend suitable measures:-

(i) Committee on BenchMark Survey 

(ii) Committee on Re-organisation of the Cooperative Credit 
structure 

(iii) Committee on Debt Redemption and Land Restoration. 

Committee on Bench Mark Su.rvey 

'3.l7. It is stated that the schedule finalised by the Committee on 
Bench Mark Survey has been circulated to the State Governments 
and the Agencies with instructions to conduct the Bench Mark 
Survey in each Tribal Development Agency Proje::t area with the 
help of the State Directorates of Economics and Statistics or through 
the Tribal Reseach Centres. The survey work is in progress in all 
the six projects. 

Committee on Cooperative Structure 

3.18. The Study Team on Cooperative structure in the TDA Pro-
ject areas has examined the necessity of remodelling the structure, 
wherever necessary, and has recommended measures so that the 
CQoperatives can play the expected role in the economic develop-
ment of the tribals. The Team had submitted 4 Reports on Andhra 
Pradesh, Orissa, Bihar and Madhya Pradesh. The Committee has 
broadly emphasised on (i) streamlining the existing cooperative 
structure, (ii) linking production as well as consumption credit 
with marketing of agricultural and minor forest produce by the tri-
bals, (iii) ensuring management initiative in the Cooperative Socie-
ties by tribal representatives, (iv) earmarking of a suitable percen-
tage of loans for the tribals, (v) construction and maintenance of 
storag·e, godowns and the like. The various recommendations of the 
Team have been considered by the Ministry of Agriculture and 
appropriate decisions have been taken and communicated to the 
State Governments for implementaj;ion. The Team's recommenda-
tions with suitable alterations to suit local conditions may form the 
basis of cooperative development in Tribal areas during the Fifth 
Plan period. In a subsequent written note to the Committee, the 
Ministry of Agriculture have stated that the State Governments have 
been requested to follow the model prescribed by the Study GrouP: 
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on Cooperative Structure in the preparation of projects, and that 
adv~nce action is being taken during the current financial year for 
settmg up, or strengthening, of the credit-cum. marketing structure. 

Committee On Debt Relief 

3.19. Government of India had appointed a Study Group on Debt-
Relief and Land Restoration to study these problems and to recom. 
mend suitable measures. The Team has furnished its report giving 
various suggestions like (i) establishment of debt-relief courts to 
scale-down debts, (ii) advancing debt-relief loans (iii) post debt-
relief care (iv) assistance to share-croppers to purchaSe ownership 
rights, (v) review Of land.alienation cases and restoration of tribal 
land illegally appropriated by non-tribals (vi) taking up land record 
operations in tribal areas and the like. The various recommendations 
of the Te3m have been examined by the Ministry of Agriculture and 
appropriate decisions have been taken and communicated to the 
State Governments for implementation. It is stated that he recom-
mendations of this Team with nc::essary modification to suit local 
conditions may form a suitable base for the debt-relief aAd land 
records operations in tribal areas during the Fifth Plan. 

Review of Programme 

3.20. Government have stated that the programme of activities ot 
the projects is reviewed at the Central level every quarter and im-
portant issues arising therefrom are placed before the Sanctioning 
Committee of the Ministry of Agriculture and Irrigation. The pur-
pose of the reviews, it is stated, is to discuss the schematic problems 
and to pinpoint the shortfalls for rectification, It is further stated 
that detailed evaluation of the Tribal Areas Development Program-
mes is proposed to be undertaken in January 1975 through the Agro-
Economic Research Centres under the Directorate of E('onomics and 
Statistics and the NICD, Hyderabad. 

Subsidies to Tribals under Tribal Development Programmes 

3.21. The question of grant of concession or subsidy to Adivasis 
was raised during evidence. The representative of the Ministry of 
Home Affairs stated that in the Fourth Plan as well in earlier Plans, 
"there was no specific programme as such as for reduced water 
levies in tribal areas." Supplementing him, the representative of 
the Ministry of Agriculture and Irrigation stated thatin the six Tribal 
Development Agency Projects undertaken by his Ministry during 
the Fourth Plan period, minor irrigation projects were also taken 
up as a part of the core programme for economic development, wh~re 
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for individual irrigation programmes like dug-wells or big diameter 
wells, about 50 to 75 per cent subsides were given. To ensure that 
the benefits of the public sector minor irrigation projects (for which 
100 per cent assistance was provided by the Tribal Development 
Agency). Actually accrue to the tribals, certain safeguards have 
been laid down. According to the witness: 

"We have insisted on certain conditions, such as that the 
ma~ority o~ the "Ayacutdars" should be tribals owning a 
maJor portion of the land to be irrigated. Secondly, dur-
ing the Project period, water rates should not be charged 
from the tribal people because they are not yet accustom-
ed to utilize water for double-cropping." 

He however, added: 

"The policy decision taken at the Government's level is that 
we may, in the beginning, give subsides to different 
developmental programmes in the tribal areas. The sub-
sidies vary from 100 per cent to 50 per cent dependini on 
the type of the scheme. But there is also a desire that 
gradually the subsidy should taper off. A meeting was 
held with the project authorities and the State Govern-
ment authorities in February this year to decide on cer-
tain issues about the implementation of the Tribal Deve-
lopment Agency scheme and also to consider adoption of 
economy measure by way of reduction of subsidy. But 
there was a general reluctance on their part to aceept 
this policy. So, reduction of subsidy as a policy aim has 
been kept, but it has not yet been implemented; and the 
subsidies that have been approved by the Government of 
India are still operating in the project areas. 

There was also another reason for continuing the subsidy 
pattern. The restructuring and revitalisation of the co-
operatives in these areas are pro&ressing rather slowl~. 
Until and unless these financial instructions are in a pOSl-
tion to give suffi.c~ent loans, it would be unwise to alis-
continue the subsidy at this state." 

Subsidies (or the Tribal Development Programmes under the Sub-

Plans 
3.22. Replying to the paint whether G~veI'nmen~ ha.d ~aken any 

decision regarding the concession or subSidy to adlvasls in respect 
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of minor irrigation and water levy under the sub-plans to be im-
plemented during the Fifth Plan period, the representativ of the 
Planning Commission stated: e 

"No final decision has yet been taken in respect of the Plan 
schemes. Sub-plans are still being formulated. After 
they are finalised, of course, the detailed integrated 
approach formulation will be taken up. It would be at 
that stage that this question will be decided." 

Administrative Expenditure on Tribal Develepment Programmes 

3.23. It was pointed out to the represent3tive of the Planning 
Commission that there were two very important snags in the deve-
lopmental activities in the tribal areas. Firstly, in some areas it was 
found that developmental expenditure was less than the administra-
tive expenditure. Secondly, whenever the funds for tribal develop· 
ment are liekly to lapse, these were diverted to some other project. 
The representative of the Ministry of Agriculture and Irrigation re-
ferring to the Tribal Development Agency Projects stated that 
"barring, of course, the capital investment on jeeps and buildings etc. 
which is also very nominal being about Rs. 5-6 lakhs, the ceiling on 
administrative expenditure was fixed ae; I! per cent of the total 
outlay (on the Agency Project)". The representative of the Planning 
Commission assured the Committee that this aspect would be kept 
in view while approving the sub-Plans for tribal areas. 

Forest Policy with reference to Tribal Areas 

3.24. The tribals form bulk (Ji the forest labour in respect of ex-
ploitation of forests as well as the regeneration operations, cultural 
operations etc. There had not been any specific scheme for the 
development of tribals. However, considering the possibility of ex-
ploitation of tribals by the forest contractors, a number of Forest 
Labourer's Cooperative Societies haVe been registered in many 
States. The Tribal forest labourers are enlisted as members of these 
societies. They undertake the work of forest exploitation. regener:t-
tion etc. and share the profits. There are about 1.600 Forest Labour 
Cooperative Societies in the country. These societies deal with the 
Forest Departments directly without any intermediaries and are 
made partners in the protrt accuring to the Government. 

3.25. It is stated that the people residing in and around forests 
enjoy rights and privileges and concessions of fuelwood, small tim-
ber for construction and repairs of their huts, collection and removal 
ef minor forest produce, grazing either free or at highly conce!lsional 
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rates etc. The unlimited exercise of these concessions may how-
~ver ad~ersely affect .the preservation of forests which may ulti~ately 
Jeopardlse the exerClse of these very concessions. As such cert3in 
restrictions are required to be imposed in their exercise. Gov~rnment 
have stated that the existing forest poli::y is currently under review 
and the situation in totality will be re-assessed and that this aspect 
of the tribal development will be duly considered while finalising 
the Forest Policy. 

3.26. The Committee are glad that at long last the Central Gov-
ernment have taken up the pro,gramme of six Pilot Projects for 
development of tribals located in the States of Andhra I'radesh, 
Madhya Pradesh, Orissa and Bihar. The scheme is comprehensive 
in scope and seeks to make an integrated approach through the esta-
blishment of Tribal Development Agencies headed by the District 
Collector. Though the scheme was first thought of in 1970, it got 
underway only in March, 1972. Government have taken a decision 
that it should continue for a full period of 5 years i.e., till March 
1977. A stun of Rs. 4.12 crores out of Rs. 4.60 crores sanctioned has 
been spent on these schemes till M'arch, 1974. The Committee 
however, find that as against the objective of covering 50,000 parti-
cipants or 10,000 tribal families, the benefit has so far reached the 
highest figure of only 19,927 in one project area while it is as low as 
4447 in an other project area. The Committee stress that a close 
watch should be kept on this aspect so as to ensure that maximum 
benefit flows to the largest number of participants. The COlDl!littee 
would like to be informed of the concrete measure being taken by 
Govrnment to achieve this vital objective. 

3.27. The Committee find that Government have got examined 
the problems of tribals regarding credit and land restoration by two 
Committees, namely, Committee on Reorganisation of the Coopera-
tive Credit Structure and Committee on Debt Redemption and Land 
Restoration. They have been informed that government have taken 
appropriate decision on their recommendations and communicated 
them to the State Governments for implementation with a view to 
afford necessary relief to the tribals from indebtedness and facili-
tate land restoration. The committee cannot too strongly emphasize 
that one o( the basic reasons (or the continued exploitation of tribals 
is their being held for generations in indebtedness by money-lenders 
and other vested interests. It is therefore, of utmost importance that 
the ribal should be made free from the burden of past debts and 
helped through cooperatives and other agencies to find necessary 
finance for essential basic requirements. It is equ.ally important 
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that land records are set straight so as to give dear and unambi-
guous title to the tribal to the land that he owns and free him from 
any coercion and intimidation at the time of reaping the harvest or 
gathering fruits grown on his land. 

3.28. The Committee cannot but express unhappiness that the 
scheme for Tribal Development Agencies should have been taken up 
as late as in the fourth year of the Fourth Five Year Plan and that 
no critical evaluation of the impact made by the Scheme should 
have been made before the conclusion of the Plan so as to derive 
appropriate lessons for execution of schemes and projects for tribal 
development in the Fifth Plan period. They would lik the Committee 

on Bench Mark Survey and other agencies concerned to complete 
their study of the impact made by the Pilot Projects without further 
delay. The Committee have no doubt that in the light of these 
studies and critical appraisal of the field experience, Government 

would evolve a ~lIitable policy for implementation of tribal develop-
ment scheme including the grant of subsidies to them for agricultu-
ral inputs with a view to make for full partieipation of the tribals 
in the adoption of improved agricultural practices. 

3.29. The Committee also suggest that Government should review 
the forest policy in so far as it affects the tribals and keeping in view 
the need for fostering and developing tribal forest cooperatives 
to save them from exploitation. 

3.30. The Committee would like to be informed of the result of 
the aforementioned survey and studies and the action taken by 
Govenrment on them with particular reference to the pilot projects 
under implementation and the new schemes being taken up during 
the Fifth Plan. 

C. Programme for the Fifth Plan 

New St.ra,tegy for Tribal Are:l.S for Fi./th Plan 

3.31. The working of the Tribal Development Blocks ha:.> been 
reviewed by various agencies from time to time. A detailed exami-
nation of the working of the Tribal Development Blocks in Gujarat 
and Madhya Pradesh was made by the Shilu Ao Committee consti-
tuted by the Planning Commission (1969) and the Parliamentary 
Committee on the Welfare of Scheduled Castes and scheduled 
Tribes in their 11th and 22nd Report; presented in 1970 and 1973 
respectively. It is stated that thinking into consideration the work-
ing of this programme a new strategy has been evolved for the 
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developmnt of tribal areas for the Fifth Five Year Plan. It was 
appreciated that the programmes for the welfare and development 
of the tribal people so far, RaVe had a limited coverage. 
Tribal development blocks have been started in areas with more 
than 2/3rd tribal concentration. These programmes, in practice 
became too rigid although varying conditions demanded different 
approaches to their problems. The T.n. Block area also proved to be 
too small a unit for large investment in infrastructures, economic 
development and social services. 

3.32. The; genesis of the new strategy has been indicated as 
follows:--

"In the Fifth Five Year Plan, attention has to be focussed on 
the specific problem of each identifiable group and area 
so that a definite pe!!'spective emerges for the course of 
their development. Broadly speaking, the situations in 
regions of tribal concentration and in areas of dis-
persed tribal population are quite distinct which 
require different approaches. In the regions of 
tribal concentration. area development approach has 
to be adopted keeping focus on the problems of the tribal 
'people. A sub-plan should be drawn up for these areas 
which may present an integrated view of thei.r problems, 
the broad objectives and :strategies, an outline of the 
various wogrammes, plhysical inputs, financial outlays, 
legislative and administrative frame. All activities of 
government and semi-~vernlnent organisations, financ-
ing and credit institutions and special sectQral program-
mes may be fully integrated in the sub-Plan which should 
present a total picture of the development of the region. 

Although the entire tribal population will be covered under 
the above two categories, certain extremely backward 
is01aterl smaller groups facing problems of their very 
survival will have to be treated as a 'special category both 
within the areas of tribal concentration and outside and 
special group-orientated programmes may De formulated 
for them. 

The ]region of tribal concentration, or the sub-Plan area. in 
each State will comprise a number of viable project areas. 
For each project, an integrated area development pro-
gramme focussing attention on the ~pecific problem!; 
of the area and the people in that reuion will have to be 
formulated. Preparation of sub-Plan and project formu-
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lation will be two distinct exercises although preliminary 
steps for preparation of projects will have to be taken 
concurrently." 

Objectives and Strategy 

3.33. The long term objectives of the sub-Plan are stated as 
follows:-

(i) to narrow the gap between the levels of development of 
tribal and other areas; and 

(ii) to improve the quality of life of the tribal communities. 
Among the immediate objectives will be eliminations of 
exploitation in all forins, speeding up the processes for 
social and economic development, buil~g up inner 
strength of the people and improving their organisation 
capabilities. 

3.34. A general strategy to achieve these objectives wilJ be evolv-
ed in the sub-Plan keeping in view the special problems of the tribal 
region in each State. Entire legal, administrative and institutional 
frame as also inter-sectoral and intrasectoral priorities may need to 
be reviewed keeping the primary focus on the welfare and develop-
ment of the people. In some cases it will be necessary to take sui-
table steps with a view to gain the confidence of the tribal, com-
munities so that there is a positive response to the renewed effort. 
The strategy will keep in view the constraint of resources in relation 
to the immense task to be performed. Full utilisation of the exist-
lng investments under different heads,will be ensured and treated 
as the starting point of the new plan efforts. 
El.ements Of the New Strategy .. 

3.35. Some of the elements of the new strategy are as under:-
(1) Prevention of Exploitation 
(2) Development of Tribal Economy 
(3) Generation of Employment opportunities 
(4) Provision of Basic Infra-structure and 
(5) Special attention to Groups facing special Problems. 

Preparation of sub-Plan::> 

3.36. The guidelines for the preparation of the sub-Plans indicate 
lhe following steps to be taken:-

(1) Identification and demarcation of areas of tribal con-
centration: Identification of talukaftehsil Blocks with 

2998 LS-6 
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50 per cent tribal concentration in addition to the schedul-
ed areas. From these, suitable planning areas will be 
carved out at macro, meso and micro levels. 

(2) Identification of socia-cultural barriers and promoters of 
change and development. 

(3) Assessment of potentialities, special problems and felt 
needs of the tribal areas on the basis of available data 
with the State Government, techno-economic surveys and 
other research studies. 

(4) Assessing the resource availability for the sub-Plan from 
State Plan outlays sectoral outlays in the Central Minis-
ties for tribal areas, special Central Sector allocation for 
tribal areas and, institutional finance. 

(5) Formulation of Programmes; while detailed programmes 
will be formulated separately at the project level, the 
sub-Plan will spell out in detail the inter-sectoral and 
intra-sectoral priorities and the phasing of developmental 
effort. The points which will need special attention in 
the various sectoral programmes are:-

(a) Agricultural and allied activities 

(b) Irrigation and Power 

(c) Small Scale and House-hold industries 

(d) Heavy industries and mining 

(e) Minimum needs and allied sectoral programmes; Some 
of the points which will need attention are: Communi-
cation, Education, Health Services, Rural Water Supply. 

(f) Core Programmes which will comprise the following:-

(i) Credit and marketing including regulation of tribal 
markets and money lending; 

(ii) Preparation of land records including restoration of 
land alienated: 

(iii) Crop husbandary, agricultural extension, training of 
farmers and horticulture; 

(iv) Minor and Medium Irrigation programmes; 

(v) Forest based programmes, problems of. forest villagers 
and forest labourers; 
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(vi) The problem of special groups including shifting cul-
tivators, extremely backward communities and those 
affected by major projects; 

(vii) Primary road net work linking important markets 
and growth centres; 

(viii) Problems of tribal artisans facing competition from 
organised sector; 

(ix) Elementary education including citizen education; 

{x) Rationalisation of administrative structure and per-
sonnel policies: 

(xi) Strengthening of traditional Panchayats and volun-
tary organisations; and 

(xii) Techno-economic survey and evaluation stduies. 

Progress of formula.tion of Tribal Sub-Plans 

3.37. The Planning Commission have constituted a Central Team 
of officers regarding formulation of special plans for areas having 
tribal concentration and to ensure the flow of adequate funds from 
general sector programme of development of backward and tribal 
areas. Asked to state the specific action taken in pursuance of the 
decisions of this Team, the Planning Commission have in the Pre-
liminary Material stated:-

"A Central Team of Officers held discussion with the various 
States regarding the formulation of sub-Plans for areas 
having tribal concentration. This team was not formally 
constituted nor has any formal report of the Team pre-
pared. The sub-Plan is a new concept in which the effort 
is to identify the flow of resources from the general sector." 

3.38. In a subsequent written reply to a point, the Planning Com-
mission have indicated the progress in this regard as follows:-

"The Planning Commission requested the State Governments 
to prepare the Sub-Plans for tribal areas at the time of 
the discussions on the States' Fifth Five Year Plans. 
Guidelines in this behalf were issued in December 1973. 

Andhra Pradesh, Assam, Bihar, Gujarat, Kerala, Rajasthan, 
Tripura, Uttar Pradesh and West Bengal have submitted 
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their sub-Plans. (The remaining) States have been re-
minded to expedite the preparation and submission of the 
Sub-Plans to the Planning Commission". 

Integrated Tribal Development Projects 

3.39. In pursuance of the new strategy for tribal developmentr 

Integrated Tribal Development ~rojects are being ·formulated under 
the Tribal Sub-Plans. It is stated that ciyri:ng, tQt! c;:,urren~fina1l<:iar 
year (1974-75), 45 such projects have been alocated to various States 
and necessary funds have been provided to them for initiating action 
in the project areas. The advance action is stated to include als() 
the preparation of land records, setting up or strength8'Y1ing credit-
cum-marketing structure and debt redumption schemes. 

Slow Progess of Programmes 

3.40. During evidence, replying to the point raised that the slow 
progress in the development of backward areas including tribal areas 
was due to the fact the resource mobilisation was less while the 
schemes were multifarious, the representative of the Planning Com-
mission stated that for the Fifth Plan period, the strategy was that 
for the development of backward and tribal areas "the State Govern-
ment should make funds available from general revenue; they should 
make a specific allocation for the d~velopment of those areas giving 
them due weightage; in addition, they would be given an additional 
amount" out of Rs. 500 crores earmarked by the Central Government 
for the development of hilI and tribal areas. 

Suita bility of Programmes 

3.41. It was pointed out during evidence that certain development 
programmes in the tribal areas were unimaginative and' not suited tOo 
the areas and as an illustration it was mentioned that exotic breeds 
of poultry were being introduced in certain tribal areas of Madhya: 
Pradesh and Orissa which were uneconomic to the people and re-
quired much care and attention which could not be expected from 
the poor and illitrate people. The representative of the Ministry of 
Home Affairs, in reply, stated:-

"Regarding the special programme for tribal development, 
we realise that it will not only be unwise but wasteful if' 
we thought of introducing exotic varieties where they are-
not really satisfactory ............ If it has been done it 
must be discontinued .......... because money is scare 
and cannot be wasted. 
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3.42. Another point raised during evidence was that it should be 
possible to set up some small scale industries in the tribal areas, par-
ticularly those which might be related to their traditional profes-
.sions e.g. leather processing and products. In reply, the representa-
tive of the Ministry of Home Affairs stated: 

"The infra-structure is not here because the tribals lack initia-
tive. This infra-structure will have to be superimposed 
there by an organised department of industry. I have 
seen among the Red Indian reservations in the United 
States that the specific policy of the department concerned 
is to locate industries in those areas and give specific con-
cessions. The same thing was done and attempted with 
a certain amount of sucessess in Pakistan in the border 
areas inhabited by the tribal groups. I would plead that 
the Ministry of Industrial Development which is supposed 
to cater to all the industrial areas-including tribal areas 
in the country-sets up a cell to process such things." 

'The representative of the Ministry of Industrial Development, 
however, maintained that the Handicrafts Board, the Khadi and 
Village Industries Commission, the Silk Board etc. were already 
having programmes in the tribal and backward areas but, according 
,to him, "a little more organisational effort on the part of the terri-
~tories concerned would probably be more helpful." 

AdministTatit18 .et -Up for tmp1ementation of Sub-Plans 

'3.43. In the guidelines issued to the State Governments for the 
formulation of Sub-Plans, while a common pattern of administra-
tive organisation for the implementation of the sub-Plans is not 
.envisaged, the State Governments are advised to review the working 
of the various organisations in these regions and their inter-rela-
tionships, to identify the administrative and institutional gaps and 
undertake necessary corrective measures. According to the Guide-
lines, multiplicity of agencies has resulted in diffusion of responsi-
bility, inadequate control, lack of coordination and from the people's 
angle, difficulty in identifying the officials concerned with specific 
programmes. The pattern of administrative organisation is to be 
worked out in detail for achieving functional coordination and 
efficiency. Delegation of authority, specification of responsibility 
and adequate flexibility has to be built into the system so as to 
enable the implementing authority to effect changes in the on-going 
programmes on the basis of concurrent evaluation. 
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3.44. In a written information furnished to the Commit~ 

Government have stated that it is proposed that the entire adminis-
trative structure in the project area should be under the control of 
the project Authority. The requirement of additional personnel in 
these areas could be met by suitably upgrading the departmental 
posts or adding to the regular cadre strength of the concerned 
technical departments. 

Personnel Policies in respect of personnel serving in Tribal Areas 

3.45. In the Guidelines issued to the State Governments for the 
preparation of the· sub-Plans, it has been mentioned that in view of 
the difficult conditions in the tribal areas, personnel policies will 
need reformulation. It says that special incentives such as educa-
tional allowances and accommodation will have to be provided to 
personnel posted to tribal areas, services rendered in tribal areas 
should be specially recognised and a mechanism for periodical 
review of these policies at different levels will have to be clearly 
worked out. 

3Ail. During evidence, the question of posting of suitable officers 
to the tribal areas and providing incentives to them was raised and 
the representative of the Planning Commission stated that on this 
subject three case studies were made by the Indian Institute of 
Public Administration. According to him:-

"I would only submit that these case studies have clearly pra-
ved that by merely changing the person who is at the helm 
of affairs, you can change the entire ethos of working, the 
ethos of administration, which in oJh,er W9rds means, only 
those persons who are fully committed to the tribal philo-
sophy and who are devoted to it should be posted to these 
areas ... In principle, one is inclined entirely to agree that 
in these backward areas, where you do not even have mi~ 
nimum amenities, you need try to provide incentives so 
that the right type of people are sent out to do the right 
kind of job .... it is necessary to pick up people, at the 
same time to provide incentives and above all, to make 
sure that they are properly trained in order that they 
may be posted to these arc as. Adequate training pro-
gramme also would be appropriate ...... we have iss~ed 
some guidelines that as far as these backward and tnbal 
areas are concerned, only officers who are suitably at-
tended to the tribal philosophy should be posted to those 
areas .... But, the point to be remembered is, this is 
entirely a matter within the purview of the State Govern-
ments". 
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3.47. He also stated that working Group of the Planning Com-
mission had gone into the problem so far as the tribal areas were 
concerned and made certain recommendations which have been 
incorported in the Guidelines given to the State Governments. He 
assured that when the Sub-Plans of the State Govt. were examined 
by the Planning Commission, this aspect would be given considera-
tion. 

3.48. According to the Guidelines issued to the State Governments 
for the preparation of the sub-Plans, for associating the tribal lea-
ders and voluntary agencies with the programme formulation and 
implementation, Advisory Committees will have to be constituted 
at appropriate levels and these Committees could include tribal lea-
ders, pebple's representatives, representatives of voluntary organisa-
tions and ot~r local institutions. 

Prevention of Exploitation and Corruption .. 

a.49. It was pointed out to the representatives of the Government 
that at present corruption and exploitation of tribals was widespread 
in the tribal areas. He was asked to indicate the steps taken by the 
Government to prevent the same. The representative of the Plan-
ning Commission, admitting that such exploitation was possible as 
the tribals were poor and uneducated, stated: 

"The Integrated Tribal Development Projects being formulat-
ed under Tribal Sub-Plans in various States, will give at-
tention to the prevention of various forms of exploitation. 
The more important aspects needing special attention are 
(i) alienation, (ii) bonded labour, (iii) indebtedness, (iv) 
sale of minor forest produce and (v) supply of essential 
consumer commodities." 

He assured that when the Sub-Plans for tribal areas were received 
by the Planning Commission this aspect would be kept in ~riew. 

People's Participation in Developmental Activities .. 

3.50. The representative of the Ministry was during evidence ask-
ed whether it was proposed to associate the tribal people with the 
administrative machinery for the development of tribal areas and, 
if so, in what manner it will be done. He replied that in tribal areas, 
as in other areas, the Zila Parishads and Panchayat Samities were 
responsible for the implementation of the Tribal Development 
Blocks. When it was pointed out to him that in the Panchayat Sami-
tie-s there might be a preponderance of non-tribals, he admitted that 
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the adivasi elements had not been vociferous or vocal h' 
dem~n.ding .their right (of representation) with the resul~n~:a~ t~~ 
provISIons Intended for them "get diverted in many cases f th 
benefit of non,-tribals." ,or e 

3.51. Anoth~r .poin~ rai.sed during evidence was regarding uniform 
pattern of admInIstratIon In tribal areas and the association of 1 _ 
t r . t' . va un a y o~g.amsa IOns WIth the administration. The representative of 
the MInIstry of Home Affairs stated: 

"So far as the strategy of development is concerned. there 
cannot be a uniform pattern for the tribal areas in the 
whole country because the level of development of tribal 
areas is so different that we cannot conceive of any uni-
form pattern ...... We are trying to avoid giving any 
directives from the Union Government to the States with 
regard to these patterns. There has to be certain flexi-
bility. This is the most important aspect of our new deve-
lopmental efforts." 

3.52. The Committee note that the new strategy for tribal deve-
lopment for t'he Fifth Plan aims at two types of progl'ununcs--one 
programme for regions where there is tribal concentration to the 
extent of 50 per cent of the population and another programme for 
areas of dispersed tribal population. In the regions of tribal con-
centration, area development approach has to be adopted keeping 
focus on the problems of the tribal people. A sub-plan has to be 
drawn Ull for these areas which may present an integrated view of 
their problems. Guidelines to the States for the preparation of 
tribal sub-Plans were issued in December. 1973. Tlw Committ('e are 
informed that so far only 9 States have submitted their sub-Plans. 
Government have had experience of more than 20 years in under-
taking development schemes for tribals and they should have evolv-
ed the strategy and approach for tribal development well before the 
commencement of the Fifth Plan so that no time was lost in launch-
ing the schemes meant for implementation during the Fifth Plan 
period. The Committee would like the Central/State departments/ 
agencies concerned and the Planning Commission to finalise these 
sub-Plans before the end of the current financial year so that these 
could be implemented at lea .. t from the second year of the Fifth 
Plan period. 

3.53. In drawing up the sub-Plans, the Committee have no doubt 
tbat Government will ensure that the peoples representatives are 
fully and af'tively associated. 
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3.54. Since the problems and needs of the tribal areas are more 
~r.le.ss common, the Committee recommend that the Planning Com-
miSSIon may themselves formulate certain typical Projects on "on-
shelf" basis and commend them to the States for adoption with such 
modifications as may suit local condition. This would cut out delays 
in formulation and subsequent scrutiny of Projects. 

3.55. The Committee recommend that Government should keep a 
.contemporaneous watch on the execution of these sub-Plans and 
Projects so as to take timely remedial action and in particular see 
that the administrative expenditure is kept to the minimum and no 
·case allowed to exceed the prescribed percentage and that money 
is not diverted to projects outside the sub-Plan for tribal develop-
ment. 

3.56. The Committee would like to reiterate that the essence of 
the matter is to free the tribal from the clutches of indebtedness, 
.enable him to have full fruit of his labour in the field and equip him 
with vocational education which will make him a better agricul-
turist and artisan. 

3.57. The Committee feel' that for the development of horticulture 
in tribal and hill areas it would be better if arrangements are made 
for supplying of saplings of fruit trees which can be grown there, to 
the local population. 

3.58. The Committee would stress that the most important step 
required for the betterment of tribals, is to save them from exploita-
tion which is' rampant in these areas. Government should therefore 
:give first priority to the removal' of exploitation of the tribals. They 
~onsider that it would go a long way in enabling the tribals to stand 
on their own feet and free them from exploitation if suitable mar-
keting facilities are provided to them whereby they can sell their 
produce and purchase essential commodities like kerosene, standard 
cloth and other essential commodities at fair prices. It should also 
be ensured that the level of literary in these areas which is very 
low should be brou~ht at least to the general level of literacy in 
the State as a whole. 

3.59. The Committee further recommend that decisions on tht> 
recommendations made by the Sub-Committee appointed by the 
Central Prohibition Committee regarding the tribais be taken as 
early ao; possible. 

3.60. The Committee would like to draw pointed attention to the 
potential of using Radio as a means of imparting knowledge and 
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useful information to the tribals. They slII'gest that Government 
s.hoUI~ ha.ve adequate arrangements for broadcasting and communit 
listenmg In these are... Y 

3.61 .• The Committee further recommend that salient features of 
~he varlo~s schemes and programmes, being taken up for execution 
In the. tribal areas, should be made known to tbem oraily in their 
own dialect so that they derive the maximum benefit from them. 

3.62. The Committee recommend that the tribal areas should be 
brought within the scope of the electrification. programme for rural 
and backward areas. 

3·63. The Committee need hardly emphasise that importance of 
posting to the tribal areas for implementation of the various develop-
ment programmes, persons having first hand knowledge of the 
tribal problems who are of proved worth, honesty and dedicatioM. 
Such persons shoul'd be given suitable incentives and awards for 
meritorious work done in the field of tribal development. The Com-
mittee would at the same time, suggest the energising of the exist-
ing anti-corruption and vigilance machinery in the tribal areas to 
prevent corrupt practices and exploitation which may have develop-
ed in the process of implementation of the development programmes. 

3.64. The Committee recommend that the Planning Commission 
should have a comprehensive plan prepared for tribal development 
and arrange to lay it on the Table of the House so that it can be dis-
cussed fully by the peoples representative~ partic~larly ~hose w~o 
come from these areas and have been takmg consistent Illterest III 

tribal development and welfare. They also recommend that the 
progress made in the impiementation of the t!ibal suh-Plans should 
be mentioned in detail in the annual plan reviews. 



CHAPTER IV 

SPECIAL PLANS FOR DEVELOPMENT OF BACKWARD AREAS 

(A) Hill Area Development Proeramme 

4.1. The Planning Commission in their w~itten note had stated 
that the preparation of integrated plans in some of the hill areas was 
taken up during the Fourth Plan period ... The Planning Commission 
had made certain suggestions to the State Governments concerned 
for the formulation of the integrated plans for such areas during the 
Fourth Five Year Plan in the fields of Agriculture, Food and Soil 
Conservation, Agro-Industries, Animal Husbandry, Education, Health 
etc. According to the Planning Commission, many factors have, 
singly or jointly prevented different areas from benefitting adequa-
tely from the process of socio-economiC' development. 

4.2. Backward Areas have been grouped broadly in two categories 
i.e.: 

(i) Areas with unfavourable physicogeographic conditions, 
terrain, climate and regions inhabited by people with typi-
cal cultural characteristics. These include hill, drought-
prone and tribal areas. 

(ii) economically backward areas marked by adverse land-
man ratios, lack of infrastructure or inadequate develop-
ment of resource potential. 

4.3. From the guidelines/suggestions for the formulation of the 
Plan for hill and border areas it is noticed that apart from the su~
gestions made by the Planning Commission for the develo~ment III 
the fields of Horticulture, field cropS, Animal Husbandry, . LIvestock, 
Development, Health etc., the following specific suggestIOns have 
e:merged:-

(i) Selection of few centres of development on the basis of 
otentl'al for intensive agricultural development. resource p 

(ii) Setting up of a central station for d~signing and testing of 
improved agricultural implements III H.P. 

. . t· 'ects on priority basis. (iii) Investigation of new lrnga IOn proJ 
en 
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(iv) Communication having the highest priority for each hill 

district, an attempt should be made to formulate a district 
road plan to be executed over a period of 10 years. 

4.4. To a query made by the Committee, the Planning Commis-
sion in their written note have stated that there was no specific 
Central assistance allocated to the hill areas of any State. However, 
the following liberal patterns Of assistance were made applicable to 
selected hill and border areas in order to facilitate' investment in 
1hese areas:-

(i) 90 per cent grant and 10 per cent loan given to Ladakh in 
Jammu and Kashmir, Kinnaur and Lahaul and Spiti dis-
tricts of Himachal Pradesh, all districts of Nagaland, all 
districts of Meghalaya, and the hill areas of Assam. 

(ii) 50 per cent loan and 50 per cent grant given to hill areas 
of Uttar Pradesh (excluding Nainital and Dehra Dun), 
Darjeeling district of West Bengal and Nilgiris districts 
of Tamil Nadu. 

4.5. The Planning Commission furnished the follOWing informa-
1ion regarding Central assistance which accrued during the Fourth 
Plan to the hill areas of Assam, Jammu and Kashmir and Nagaland 
under the liberalised pattern of assistance whereby 90 per cent of 
the plan outlay on bill areas in these States was agreed to be given 
'as grant. The figures are provisional and subje:::t to finalisation of 
:accounts on the basis of audited figures. 

--_._,._--
Hill Areas 

Assam 

Jammu & Kashmir (Ladrkh) 

Nagaland 

(Rupees iJ'l crorc~s ~ 

Centrpj Dssistar cc f.ClIUt C (:nir r 
the Fourth Plall 

Total 

30 '86 

6'08 

33'48 

Loan 

3'35 

GraN 

27'77 

~,47 

--_. __ .,_._----_._-----
With regard to the central assistance given under the 50 per cent 

loan pattern to the State of U.P., West Bengal and Tamil Nadu 
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during the Fourth Plan to deal with the problema of hill areas, the 
Planning Commission furnished the following Hlformation:-

Tamil Nldu 

Un8r Pradesh 

Hill Areas 

eRa. in Lakhs) 

Central Aaaiatar.c:c .~ 
duql1R tbe Fourth Plan 

t:-JO .'. , ...... .-. . " . 0'55 

10'39 

0'55 

10' 3<;1-
tn-", 1'·'~' ______ 4 

The figures are provisional and subject- "':th8-flQ.alisation of 
accounts on the basis of audited accounts an¢(~- 'information is 
subject to the following assumption: . .-... .. 

(i) In the case of Tamil Nadu and U. ·P. the disbursement of 
Central assistance under the pattern for the Annual Plan 
of 1969·70 was not m~de by the Ministry of Finance. 

(ii) The Government of West Bengal did not claim any assis-
tance on this pattern for its hill areas during the Fourth 
Fiv,e Year Plan. 

4.~. During evidence before the Committee the representative of 
the Planning Commission had stated that: 

"In hill areas, some subsidies have been allowed ranging from 
25 per cent to 50 per cent. Similarly in Jammu and 
Kashmir, Assam, Nagaland and other areas which were-
covered by the earlier schemes under the constitutional 
reponsibility of the Government, subsidies have been 
allowed; but under the Fifth Plan the schemes have yet 
to be finalised ..... -These sub-plans are being formwated 
for tribal, hill and other areas like Western Ghats,DancJ.a~ 
karanya and Bundelkhand. It may be necessary to proVId .. 
for some sort of subsidy for these areas. As far as the 
agrJ.cl.Jltural sector is concerned, . .-in terms .of inputs which 
are likely to be made available to the. areas, there is an 
element of subsidy even nOW and it ts proposed that this 
element of subsidy should continue." 

, 4.7. As regards the results achieved, the Planning Commission has 
stated that, "In view of the fact that the accrual of ~entral assistance-
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to the hill areas was not tied to any scheme or project, it is not pos_ 
sible to make an assessment of the results achieved thereof." 

. 4:8. To .a query. made by the Committee regarding development of 
hlll·areas In the FIfth Plan, the Planning Commission in their written 
note have stated:-

"MaIikedly low levels of development, pOOr infrastructure and 
high cost of implementing development programmes hal! 
necessitated treatment of hill areas on a separate footing 
in the matter of planning. Like tribal areas, for hill areas 
also, comprehensive integrated sub-Plans are being pre-
pared for which special supplementary assistance has been 
set apart in the Fifth Five Year Plan. It has been impres-
sed upon the State Governments that a replication of the 
macro level priorities of the State as a whole would not 
achieve the objectives Of the development of the people 
in such areas. They have been urged to in~lude in their 
sub-Plans only those programmes which will manifestly 
results in the .accrual of additional income to the local 
people espeCially those below the poverty line. 

In view of the spe~ial geophysical characteristics of such areas, 
suitable relaxations in the norms applied to the National 
Programme of Minimum Needs (e.g. for Rural Roads) have 
been envisaged. The strategy for agricultural development 
seeks to emphasise programmes for horticulture develop-
ment in the hills particularly in the Himalayan Region and 
a solution to special problems such as Jhum cultivation in 
the North Eastern Region. Programmes of animal hasbandry 
and. forest development are also of significance for such 
areas." 

4.9. With regard to the pattern of Central assistance during the 
Fifth Plan, the Planning Commission have stated:-

"The principles and patterns governing allocation ~f Ce~tral 
assistance during the Fifth Plan are under conslderatlO.n. 
For the current year, the Central assistance has been mam-
tained at the final levels of 197'3-74. In addition, provision 
of additional Central assistan~e has been made for hills and 
tribal areas and North Eastern region. Pending the evolu-
tion of a new pattern of .assistance, the Fourth Plan pattern 
is being continued in the current year." 
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4.10. Referring to the Central assistance for the hill areas th 
Fifh ' e t Five Year Plan document reads as ilnder:-

"For the hill areas, in addition to continuing favourable patterns 
of Central assistance and the determination of the plan size 
of hill stations on the basis of their essential requirements 
as in the Fourth Plan, additional allocations of Central funds 
are being made to supplement, for the execution of inte-
grated area development plans for these areas, the funds 
set apart by the States from their plan resources." 

4.11. To a query made by the Committee regarding earmarking of 
'funds for the hill areas the representative of the Ministry of Finance 
-stated: 

....... This system of direct earmarking of funds has actually 
started from the Fifth Plan. In the Fourth Plan, only 
certain selected hill areas were taken up for development 
and it was expected that a certain sum of money was avail-
able or could actually be spent during the Fourth Plan 
depending upon the performance of these areas ....... " 

4.12. The Committee note that the preparation of integrated plans 
in some of the hill areas was taken up during the Fourth Plan 
period and that certain guidelines were also issued by the Planning 
-Commission to the State Governments for the formulation of such 
plans in the fields of agriculture, food and Soil Conservation, roads, 
agro industries, animal husbandry. education and health etc. 

4.13. The Committee are concerned to note that it has not been 
possible to asses.s the results achieved as a result of the various 
programmes taken up f.or th.e development of hill areas. The Com-
mittee are unable to appreciate the plea that the results in respect 
of the project's could not be assessed because the accrual of the Cen-
tral assistance to these areas was not tied up to any scheme or 
project. 

4.14. The Committee are surprised that even though subsidies 
'have been allowed by Go-vernment ranging from 25 per cent *0 
50 per cent and also 90 per cent of grant and 10 per cent loan was 
given to the States of Assam, Jammu and Kashmir and Nagaland 
and 50 per cent grant and liD per cent loan was given to the States 
of Tamil Nadu and Uttar Pradesh for the development of these 
areas, no effective machinery wa.s devised in coo~dinat'jon with the 
receipient States for evaluating the results of the mVf!stmcnts made. 
'The Committee feel that the desired results cannot be achieved 
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agencies concerned not only in the formulation of programmes/ 
schemes but also in their implementation. The Committee would 
urge that eftective arrangements should be made by Government 
to monitor the progress of the schem.es and evaluate the results 
achieved, so that weaknesses in the process of implementation are 
identified in time abd steps to accelerate the pace of development 
taken wherever and whenever required. 

4.15. The Committee note that the Government of West Bengal' 
did not claim any assistance on this pattern for its hill areas during-
the 4th Plan. 

4.16. T~e Committee would like to know the specific achieve-
ments made in the fields of Agriculture, Irrigation and Communica-
tion as against the targets laid down during the Four.th Plan, reasons 
for the shortfall, if any, in the targets and the programmes proposed 
to be taken up during the Fifth Plan period for securina accelerated' 
development of hill areas. 

4.17. The Committee, would like to be apprised of the achieve--
ments made in other fields such as education, Animal Husbandry, 
Forest and Soil Conservation and Health etc., and the programmes 
proposed to be taken up during the Fifth Plan. 

4.18. The Committee find that while broad outlines of the deve. 
lopment to be achieved in the Fourth Plan in hill areas was out-
lined, the Centre does It&t appear to have carried out any systemafic-
review at the end of the each year to see whether the financial out-
lays were being appropriately distributed over various sector.al 
activities. 

4.19. The Committ'ee also find the Government do not have any-
precise information about the progress made jn the implementation 
of the !>chemes like intensive agricultural development programmes,. 
designing alld testing of improved implemeJJtli suitable to bill areas 
etc. 

4.20. The Committee are deeply coneerned to find that Govern-
ment have neither finalised strategy nor the schemes for implemen-
tation in the hilI areas during the Fifth Plan. Thia may well be du. 



91 

to the faet that Govenmntbt lIave bot initially ev.aluat~ ~e ipiob-
gre~s made in the implementaftOn of various schemes taken up 
durIng the Fourth Plan. The Committee would like to stress that 
this should be d.o~ without further delay and strategy tor 'the deve-
lopment of hill areas announced and the specific schemes for imple-
mentation in these areas identified In consultation with the State 
Government con~erned. 

. 4.Z1. The Committee desire that Government/Planning Commis-
Sion should review the schemes already in operation 50 as to take 
necessary remedial measures aDd to modify thein in the light of the 
experience gained for the implementation during the Fifth. Plan 
period. 

4.22. The Committee further desire that a time bound programme 
for the development of hill areas during the Fifth Plan period should 
be drawn up in resped of the various fields of development aud 
concerted efforts should be made to ensure that these programmes! 
schemes are Implemented according to schedule. 

4.23. The Committee note that the pattern of Central subsidy and 
assistance as also the question of makin, additional allocation of 
central funds for the execution of the integrated area development 
plans to hill areas during the Fifth Plan are under consideration. In 
the opinion of the Committee this should haVe been completed and 
announced before commencement of Fifth Plan. The Committee 
would like to be apprised of the decision taken in this regard. 

4.24. The Committee note that comprehensive integrated sub-plans 
are beinr prepared for which special 8upplementary assistance has 
been set apart in the Fifth Plan. The Committee would like to empha-
sise the desirability of the formulation and finallsat'ion of these sub-
plans exPeditiously consultation with the people of the areas co&-
eerned to that the implementation of these plaDS is taken up in time 
fo achieve the maximum results during the plan period. 

(B) Drought Prone Area Programme 

4.25. In most parts of the country 80 per cent of the annual rainfall 
is received from June to September from Southern-West Monsoon. 
As far as Gujarat, Rajasthan and Madhya Pradesh are concerned, 
the corresponding figure is as high as 90 per cent. It is the variability 
of the South-West Monsoon which Is a major factor in determining 
the periodiclty of droughts. The approximate probability of deficient 
rainfall (deftctency equal to or greater than 25 per certt of the n~ 
2998 L.S.-7.· 
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mal) as worked out by difterent meteorological sub-divisions some 
time back ts stated to be as under: 

Meteorolojical Sub-Division 

A.sam. 
West Ben,al, Madhya Pradesh, Kanjar, 

Coastal Andhra Pradesh, Maharashtrll, 

Recurrence of the period of 
IUahIJ deficient rainfall 

Very rare·once in IS Yf2TS. 

Kerala, Bihar, Orissa. • Once In S yeara. 

South Interim Mysore, Eastern U.P. and 
Vidarbha. • • •• • Once in 4 years. 

Gujarat, Eastern RaJasthan. Western V.P., 
Tamil Nadu, Kashmir, Rayalaseemer, 
Telengana. 

Western Rajasthan. 
Once in 3 years. 
Once in 2 1/2 years. 

4.26. The Task Force on Integrated RUral Development in their 
report (June 1973) have observed as under:-

The need for devising a development strategy for drought 
prone areas in the country arises fl'om several considera-
tions. The first is the geographical size and spread of such 
areas. In terms of geographical areas, the drought prone 
areas represent nearly 19 per cent of the total area of the 
country and account for nearly 12 per cent of the popula-
tion. While the figures given above indicate the significance 
of drought prone areas for the country as a whole, the im-
portance of such areas is even more striking for some of 
the States. For instance, in Rajasthan, there are as many 
as 10 units Of drought prone areas spread wholly or partly 
over 13 districts. It is estimated that nearly 56 per cent 
of the geographical area of Rajasthan State is within this 
category, in terms of population, the coverage is 3'3 per 
cent. Next to Rajasthan comes Andhra Pradesh, where 
about 30 per cent of the geographical area and 22 per cent 
of the population is within the ambit of the drought prone 
areas. In Gujarat and My sore , the position is almost simi-
lar. In Gujarat, about 29 per cent of the geographical area 
and about 18 per cent of the population .is within the pur-
view of the areas categorised as drought prone. In Mysore, 
the corresponding figures are 25 per cent and 22 per cent." 

4.27. The Planning Commission in their written note have stated 
that: 

UDrought Prone Areas Programme (formerly known as Rural 
Works Programme) was initiated in 1970-71 as non-Plan 
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Central Sector Scheme with an outlay of'Ra. 100 eror .. 
for the four year period 1970-71 to 1973-'14. The programme 
was designed to mitigate the severity of scarcity conditions 
in the selected chronically drought a1!eeted &reu of the 
country. The programme covers primar1ly 54 districts and 
18 contiguous areas in 13 States. Labour intensive and 
production oriented works in the sectors of minor/medium 
irrigation, soil conservation, afforestation, communication 
and drinking water were taken up." 

4.28. The Planning Commission had issued certain guide-lines for 
the formation of master plans for the Drought Prone Areas to ensure 
that the programme was (a) based on long-term strategy taking into 
account the problems of potentials of the districts (b) conceived the 
schemes proposed under the programme as a additive to the plan and 
non-plan schemes with other relevant development programmes in 
the district and (c) had a set of considered schemes with defined 
inteT-se priority which could be taken up for implementation if 
scarcity conditions develop while the programme was on. 

4.29. The district and year-wise annual expenditure incurred dur-
ing the Fourth Plan period under the Drought Prone Area Program-
me is given in Appendix IV. 

4.30. Commenting on the DPAP the Task Force has observed as 
under:-

"The Drought Prone Areas Programme has been in operation 
for nearly 3 years. Since its inception till December, 1972, 
schemes costing nearly Rs. 112 crores have been sanction-
ed. Minor irrigation schemes have been given the largest 
share and account for nearly 53 per cent, of the total cost. 
Rural communications come next with its share being 
about 26 per cent. The balance of the schemes relate to 
other programmes such as soil conservation, afforestation 
and drinking water supply. In Haryana and West Bengal, 
the programme is confined to the creation of as~ets in the 
field of medium/minOT irrigation and afforestabon. Rur~l 
communications do not find a place in the programme In 

Haryana and West Bengal and only 0.5 per cent of the out-
lay has been approved for road schemes in Maharashtr.a. 
Soil Conservation programmes have not been taken up In 
Haryana, Madhya Pradesh and West Bengal. In utta;, 
Pradesh only Rs. 15 lakhs was allocated for this pUTpose. 
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4.3:1. Witb ~r ... ard 'to the development and management of irri-

'IJf;lQJl re~aee, ·the Task 'Force in their Report (June 1973) bas 
sta~.-:-

"Th~ Irrigation Commission has. computed that, at present 
about 13 per cent of the cropped area of the drought-affec-
ted region is irrigated. This is likely to rise to about 19 
per cent when the schemes under execution are comple-
ted. Even so, as much a~ 81 per cent of the cropped area 
will remain without irtigation. In the drought areas of 
Gujarat, Madhya Pradesh, Maharashtra and Mysore, the 
position will remain mUch worse. In this background, • 
proper programme for development and management of 
irrigation resources in the drought-prone areas is of 
obvious significance. 

4.32. As suggested by Irrigation Commission in 1972, the priori-
ties in any programme of development of irrigation resources in 
the drought-prone areas must be as follows:-

(i) Improvement of existing irrigation works so as to stabilise 
extend irrigation througb available water supplies. 

(ii) Expeditious completion of irrigation projects which have 
,already been taken up. 

(iii' Investigation ~ furthfir' possibilities of increasing irri-
gation from surface and ground water sources. 

The most striking feature .of the drought-prone areas is the 
ab6ence of the sizeable irrigation sources such as perennial rivers. 
Consequently, small works such as tanks, bhandaras and dugwells 
constitute the most important sources of irrigation. A large number 
of these works have structural and other deficiencies which need to 
be removed in order to improve their performance. In certain areas, 
where ground water level is low and irrigation from wells is pre-
carious, attention may have to be given towards construction of 
percolation tanks and check dams. Such tanksldanw do not provide 
direct irrigation but they are helpful in firming up water supply 
in the nearby wells. After improvement in existing irrigation works, 
next in importance is the completion of irrigation projects already 
under construction. It is hoped that the Fifth Plan will witness the 
completion of most of these projects. Finally, there is the obvious 
ne~ for undertaking investigation for irrigation resources from 
surface and ground water. In some cases, it has been possible in the 
past to prove irrigation by inter-basin transfer .of river wa~rs. 
However. there are obvious limitations in such a course of actIon. 
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More often, it is the local surface or ground wa_ to whatever 
8IdeDt it is ~ble, that JIlas 'to be harnessed. 'i'hi.underliAes, 
amoag other things, the need for a quick and earI,- byd,rol&lieal 
survey of these areas. MO'St of the districts which fan in the droupt-
prone zone, have either remained unsurveyed or have been only 
partly surveyed. Recently, there has been a growing 8Warene18 on 
the part of the States to undertake these surveys. It will be neces-
sary to step up this programme by strengthening the State Ground 
Water Organisation." 

4.33. With regard to the physical achievements under the DPAP 
the Task Force in their Report (June 1973) has observed as under: 

"As regards physical achievement under DPAP, it is estimat-
ed that more than 5000 minor irrigation schemes have 
been taken up. These schemes on completion are expected 
to benefit 5 lakh hectares either through additional irri-
gation or stabilisation of existing commands. So11 conser-
vation schemes are expected to benefit an area of about 
S lakh hectares while cover.age of afforestation programme 
is estimated at 1.7 lakh hectares. Under rural communi-
cations more than 2000 rural roads have been taken up 
involving a length of nearly 14,000 kms. Over the last 
two and a half years employment has been generated to 
the extent of about 950 million man-days under the pro-
gramme. 36 per cent of the employment generated came 
through medium/minor irrigation, 24 per cent through 
soil conservation, 28 per cent through roads and 11 per 

r' cent through afforestation programmes. In Haryana, 
,,. Madhya Pradesh, and West Bengal more than 80 per cent 

of the emplKlyment generated was through minor frri-
, , ' gation works. In Maharashtra and Uttar Pradesh 55 per 

cent of the total employment generated was through 
minor irrigation. 44 per cent of employment was genera-
ted through soil conservation in Maharashtra and 47 per 

f,1I!,,- I cent in Mysore. In Jammu and Kashmir, Tamil Nadur, Rajasthan Orissa and West Bengal 45 to 80 per cent 0 

I " the emplo~ent was generated through roads." 
4.34. Asked by the Committee about the achievements of 

Drought-Prone Area Programme in respect of minor irrig~tion, soil 
conservation, afforestation, laying of roads etc., the Planmng Com-
mission in their written note had stated that "in view of the bud-
getary con3traint during 1973-74 only an amount of Rs. 84.88 crores 
was ~eleased to State Governments for the programme period. The 
States have reported an expenditure of over Rs. 88 crores on the 
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Yarioua apptoved schemes. The pace of the programme was. bit 
slow during the initial two years. The programme has, however, 
ptt!1led up sufftcient momentum during the last two years of the 
Fourth Plan i.e., 1972-73 and 1973-74. Under minor irigation 4,261 
works comprising of tanks, bunds, and cut, weirs, lift irrigation, 
tubewells, dugwel1s, etc. were completed benefiting 1,31,193 heets 
during the Fourth Plan. In soU conservation seetor an area of 
4,50,027 hects was benefited under various soil conservation mea-
sures such as naila bunding, contour bunding, graded bunding, gully 
control etc. Afforestation benefited an area of 85,648 heets. Affore-
station programme comprised of elements such as rehabilitation of 
degraded forests, pasture development, cultivation of green fodder, 
sand dune stabilisation, establishment of fodder banks etc. Under 
communication sector total length of the roads completed. is repor-
ted to be '3,335 kms. This relates to new works constructed as well 
as repairs carried out on old works. In addition, drinking water 
supa1y schemes were also executed under the programme in the 
States of Andhra Pradesh, Gujarat and Rajasthan. While one scheme 
benefiting 39 villages was completed in Andhra Pradesh, in 
Gujarat State 9 schemes are reported to have been completed, the 
number of village benefited as a result of completion of these schem-
es is, however, not furnished. In Rajasthan most of the 29 drinking 
water schemes are reported to be in progress at various stages." 

4.35. Asked by ,the Committee whether any survey of readily 
exploitable potentialities of the under-developed regions I districts I 
areas have been conducted either by the Central or State authorities 
to evolve possible lines on whicl\ development could ta~e place, the 
Planning Commission in a written note have stated:-

"Ground water surveys have been completed in an area of 1.2 
million sq. kIn. out of a total of 3 million sq. km. of map-
pable area. Further, 2000 exploration and observation bore-
holes have been drilled, successful among which have been 
converted into production wells. During the perid 1967-
74 seven special purpse projects were put on the ground, 
two among which, covering the desert region of Rajasthan 
and parts of North Gujarat, have been completed. Under 
these two projects an area of about 90,000 sq. km. was sys-
tematically surveyed and subjected to detaile~ ~xplorati~n 
studies. These projects have proven an addItIonal avaIl-
able potential of more than 575 million cub. meters of ex-
ploitable water per annum." 
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.. 4.M. lbe State4ile phyllea1 llchievements under *be ~lht 
Prone Areas Programme during the Fourth Plan ~.ja IiYell in 
Appendix V to the Report. . 

4.37. With regard to the Drought Prone Area Programme during 
the Fifth Plan, the Planning Commission have stated:-

"A number of measures in the Fifth Five Year Plan have been 
addressed to the special problems of the different types of 
backward areas. Since drought prone areas in the country 
constitute about 19 per cent of the area, and 12 per cent 
of the population, particular attention has been given to 
such areas. The drought prone areas Programme started 
in the Fourth Five Year Plan has been made more com-
prehensive and integrated with following ingrecUents:-

(a) Development and management of irrigation. 

(b) Soil and moisture conservation and afforestation. 

(c) Restructuring of cropping pattern and pasture develop-
ment. 

(d) Changes in agronomic practices. 

(e) Livestock development. 

(f) Development of small-Marginal Farmers and Agricultu-
ral Labour. 

··l 
4JJ8. The strategy in the major and medium irrigation sector 1'8 

to accord priority to the requirements of drought prone areas. Cor-
respondingly, in the agricultural sector the research strategies and 
priorities lay due emphasis on' arid and semi-arid areas. Besides, 
desert land rehabilitation is proposed to be promoted from several 
sides such as irrigation, forestry, fodder development and animal hus-
bandry." 

4.39. The Committee are concerned to note that as much as 19 per 
cent of the total area of the country and 12 per cent of the popula-
tion are prone to droughts. They further note tbat Drought Prone 
Areas Programme was initiated by Government in 1970.71 as a non-
Plan central sector scheme with an outlay of Rs. 100 crores and that 
certain guidelines bad been issued to the State Govemments for tbe 
formulation of the master plans for these areas. 

4.40. The Task Force on Integrated Rural Development in their 
Report has stated that 4. States viz., Rajasthan, Andhra Pradesh, 
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Gujarat uuI Kernataka hav,. V~.Q' ~,ckONJat. ...... Bnaa, COJll-

MM. G6er- &tates.1II Rajasthan 54 "r ceat of tIa~ P'6fI'8pbical 
..., ..... 13;.per cent df the population, in A .... raPraciesh 33 per 
cen~ of the geographical area and 32 per cent of the poP.tion, in. 
GUlarat 29 per cent of the g.ograplUcai area and 18 per cent of the 
pepWation and in Karnataka 25 per cen~ of the geographical area 
and 22 per cent of the population are within the ambit of drought 
.,rone areas. From the details of the aDnual expenditure incurred 
by the State Governments on D.P.A.P., the Committee note that a 
total c:Jpcnditure of about as. 91.30 crores has been incurred by 13 
States during th.e last four years while the expenditure in the 4 
States of Rajasthan, Andhra Pradesh, Gujarat and Karnataka has been 
of the order of Rs. 10.97 cro~es, Rs. 10.,~3 crores and as. 7.43 crores 
respectively. The Committee are not aware of the maDDer in which 
allocation of the outlay of Rs. 100 crores was made to the various 
States for the implementation of their drought prone area pro-
grammes. It was expected that most of the outlays on this pro-
gramme should have gone to the States which have very large drought 
prone areas. The Committee feel that the allocations for drought 
prone area programmes should be made with reference to the area 
involved and population affected in each. State. The Committee 
would like Government to review their system of allocation of these 
resources so as to ensure that maximum bene~ts are derived by the 
States which have large chronically drought prone areas. 

4.41. The Committee note that drought prone area programme 
-covers minor and lift irrigation, soil conservation, afforestation, roads 
aad dl'iJlkiag water supply. They find that while some pt'Ogress has 
been made under minor irrigation, soD COllservation and afforestation, 
the progress under roads and drinking water supply is very unsatis-
faetory. In fact, except Andbra Pradesh and Gujarat no other State 
appears to have undertaken any scbeme for drinking water supply at 
all. The Committee need hardly stress that in tbe implementation 
of the drougbt prone areas programme, greater emphasis should be 
laid on the provision of minor irrigation including lift irrigation and 
drinking water supply to these areas. The Committee urge tbat spe-
cific sectoral allotments for the variou!! schemes sltould be made by 
Government after ascertaining potentialitie!'l thereof in each State 
and the progress in their implementation watched. 

4.42. The Committee are in agreement with the Irrigation Com-
mission that there is need for a quick and early hydrological survey 
of the drought prone areas which have either remained unsurveyed 
or have been partly surveyed, for undertaking investigations for ir-
rigation re50urces from surface and ground water. 



.,4.43. . 'l'~ Co~_. attMh .... trea~t Im...,r~'.~'
watel' sUlvey.lu,mare dwa 80 ,..Hat of our populatioia iI ..... 
dent on aarlculture and this can be given a fillip, particalarly in the 
backward areas if water for il'rigation becoQles avan ... _ an .. ur-
ed basis~ 0 .. oj the main reasoas for the spec:taculu p~ made 
inPuniab, Haryaaa, Western U.P., TamU N~u, AJadhr. P, ....... te., 
~ the matter of 'agrkulture is due to the tapping of uadeqrouDd 
waiel' resources. The Committee are, therefore, greatly perturbed 
to note that Government has so far been able to colllPlete Its survey 
of only 1;2 million sq. k.m. out of a total I m. sq. k.m. of mappable 
area. The Committee recommend that priority sh.ould be given to 
the survey of backward areas, particulatiy tliose which are knoWQ 
to have underground water potential. The Committee would also 
like that concerted efforts should be made to locate ground water 
supply in areas which are prone to drought year after year so that 
positive measures could be taken to reverse the cycle of droughts 
by exploiting the underground water resources. The Committee re-
commend that this matter should be reviewed at the highest level 
and an integrated and well-coordinated programme of surveys should 
be prepared. It is also necessary that the execution of projeets for 
tapping the underground water is taken up as a national efto!'t with 
the help and cooperation of Central and State Governments as also 
aU other agencies concerned. 

4.44. The Cemmittee further suggest that with the help of Agri-
cultural Research Institutes at the Centre and the State Government 
should evolve agricultural technology, farm pradices and seeds etc., 
suited to the drought prone areas and ensure their easy availability 
to the farmers so as to make these areas more and more productive. 
Another area which requires concerted measures pertains to the 
development, of subsidiary occupations for the farmers and lendless 
labour in these areas so that they can have supplementary source of 
income to save them from the scourge of hunger and scarcity. Tra-
ditional occupations like sheep breeding could be supplemented by 
development of animal husbandry, handicrafts etc., in these areas. 

4.45. The Committee would like Government to examine the above 
suggeetions in all aspects and evolve an integrated approach to fight 
the endemic problems of scarcity prevailing in these area~. The 
Comtnittee would like to be informed within 6 months 01 the eo~te 
action taken in this behalf. They further reeommend tbat swtable 
information in this regard should be specifically included in Ute Ad-
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IIlinbt~tiy. Reports of the ~try ef Apleulture 8Dd 1»la. 
COIIIIIlIultn' bel the prorr_ made reportecl to Parliament eveq 
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4... l'lIe Cemmittee need hardly stress that the success of the 
schemes in thla behalf would be judged by the impact that they make 
on the areas aDd population which are at present drought prone and 
which are made self-reliant and infact contributors to development. 

C. Development Schemes for Bundelkhand, Eastern U.P. aDd 
Dandakaranaya 

(a) Bundelkhand .. 

4.47. In the State of Uttar Pradesh, Eastern U.P., hill districts and 
Bundelkhand have been recognised as relatively backward areas. 
Bundelkhand region 1s broadly considered to be consisting of four 
district of U.P. viz., Jhansi, Jalaun, Hamirpur, Banda and six dis-
tricts of Madhya Pradesh viz., Datia, Tikamgarh, Chhattarpur, Panna, 
Sagar and Damoh. Bundelkhand has certain proble~s some of which 
are paucity of roads in the rural areas, shortage of drinking water in 
large tracts, existence of vast area under cultivable waste, lack of 
irrigation facilities and negligible industrial development. 

4.48. According to the Planning Commission, for backward regions 
such as Western Ghats, Dandakaranaya had to be undertaken through 
the concerted action of more than one State, the Planning Commis-
sion had taken the initiative in setting up Task Forces/Committees 
with the representative of the concerned States, Central Ministries 
and the Planning Commission with the objective of evolving suitable 
strategies and programmes of development. 

4.49. The Planning Commission furnished the following informa-
tion with regard to the programmes of development evolved by the 
Task Forces Committees. 

Bundelkhand Region: 
A Joint Coordination Committee of officers of the States of Uttar 

Pradesh and Madhya Pradesh was constituted under the Chairman-
ssip of the concerned Programme Adviser in the Planning Commis-
sion. This Committee met on December 1, 1972 and two groups, 
one on Crop Pattern, Soil Conservation and Animal Husbandry and 
the other to look into the irrigation potential of the region were set 
up. 

4.50. The Group on Crop Pattern, Soil Conservation and Animal 
Husbandry has submitted the report which was discussed in an in-
ternal meeting of the Planning Commission ..... . 
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4.51. III PurJuaaee, of' the decisions taken .t the internal meeting 
the Directorate of All India Soil and Land Use Survey, I.A.R.I., Ne"; 
Del?! hal placed an indent with the survey of India for the supply of 
aena! photographs of 1:60000 scale which .-will be used as base maps 
for reconnaissance soil survey. The indent has been processed by 
the Survey of India and has been sent to the Ministry of Defence for 
security clearance. 

4.52. Regarding detailed soil surveys, the Direct~r of All India 
Soil and Land Use Survey has indicated that the cencerned officiall 
in the States of Uttar Pradesh and Madhya Pradesh may identify the 
areas with respect to the pilot projeds of 5,000 to lOJ)OO hectares and 
intimate to the Chief Soil Survey Officer. The Chief Soil Survey 
Officer has further indicated that the field work in connection with. 
the detailed 8011 surveys will be initiated after the Fifth Plan pro-
posals are sanctioned and staff appointed. 

4.53. The second group on Irrigation Potential has not submitted 
its report so far. Note was taken of the fact, in one of the meetings 
of the group, that the Chief Ministers of Uttar Pradesh ~d Madhya 
Pradesh had concluded an agreement on lst August, 1972 which cover 
Rajghat Dam, Rangwan, Greater Gangau and Urmil Dam projects. 

4.54. As regards the Rajghat project, the work w-,uld be carried 
out under a Control Board under the Chairmanship of Union Minister 
for Irrigation and Power with the Chief Ministers and concerned 
Ministers of both the States as Members. 

4.55. Rangwan project has been approved by the Planning Com-
mission. 

4.56. In respect of Upper Gangau, Madhya Pradesh would be com-
pleting investigations shortly. The report on Urmil Dam is awaited. 
It is also reported that inter-State agreements have been reached 
between the two States for Jamni Project and Lalitpur Dam. 

4.57. As regards the second point of action in respect of prepara-
tion of overall plan. it was decided in the meeting of the Group that 
the two States would compile all information for the sub-basins 
of Betwa, Ken and Sindh which drain the Bundelkhand re~ion. For 
preparing the Plan, it was agreed that the following criteria would 
be adopted by the two States: 

1. Reservoirs storage would be planned for optimum capa-
city. 
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,,2. Water availabiWy WOUld be planned at 18· per eerit reUa-
,bility. I,,' , 

9. Culturable Commanded Area would be _ad on samp~ 
survey and actual irrigation patternj and 

4. Cropping pattern and intensity of irrigation would be 
based on the norms laid down by the Department of 
Agriculture. 

4.58. The Committee note that a detailed soil survC)y of the 
Bundelkhand region as sug~ested by the Study Group of the Plan-
ning Commi .. sion is proposed to be initiated after the Fifth Plan 
propo!'als are sanctioned and staff appointed. 

4.5,9. The Committee desire that concerted efforts should be made 
to finalise the 5th Plan proposals expeditiously so that the work in 
conn~ction with the soil survey is initiated without muth delay 
and completed within the stipulated period. 

4.60. The Committee note that an indent for the supply of aerial 
photographs of 1:6000 scale to be used as base maps for reconnais-
sanCe soil survey has been processed by the Survey of India and 
is with the Ministry of Defence for security clearance. The 
Committee would like to be apprised of the decision taken ill 
the matter by the authorities concerned. 

4.61. The Committee would also like to be apprised of the a'dion 
taken by the State Governments of Uttar Pradesh and Madhya 
Pradesh on the suggestions made by the Study Group with regard 
to the development of animal husbandry in Bundelkhand. 

4.62. The Committee are unhappy to note that the Study Group 
appointed by the Planning Commission on Irrigation Potential has 
not" submitted it's report so far though the Gorup was set up some-
time in December. 1972. The formulation of integrated plall' and, 
successful implementation of any agricultural prorramme of an 
area and its distribution to a larger population depends on the irri-
gation potential of that area. The Committee need hardly stress the 
urgency and importance of the completion of such a survey in the 
interest of the rapid development of the region. 

4.63. The Committee, therefore, desire that roocerted efforts 
should be made to finalise the report without further delay so that 
the development of the irrigation potential in Bundelkhand is taken 
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Ull.wW.~.U7 ~ ...... TIae CGm1Dlhee '!ould' tike to~'J,e ap-
prlSei of ... ~ef the' Study Group aad the a·ctloa pro~O$ed 
to be taken ,tbel,'~ . . .. 

4.64. The Committee would also like to be apprised of tlte pro-
gress made witli relard to Rajghat project, the work Oll which b 
proposed to be carried out by the Control Board under the Chair-
manship of tbe Union Minister of Irrigation and Power,wjth the 
Chief Ministers and concerned Ministers or both the States of Uttar 
Pradesh and Madhya Pradesh as Members. The COllUllittee bope 
that , time bound programme would be drawn up for the comple-
tion of the project and that efforts would be made to complete it 
according to schedule. 

4.65. The Committee desire that the investigations in respect of 
Upper Ganga should be completed expeditiously and necessary assist-
ance should be extended by the Centre for its early completion. The 
Committee would like to be apprised of the progress made in this 
regard. 

4.66. The Committee would further like the Govetnmellt to im-
press upon the authorities concerned for speedier ftDalisadoa 01. the 
report in respect of Unnil Dam and a time buUDd programme drawn 
up for the completion of the project within. the stipulated period. 

4.67. The Committee note that an agreement has been reached 
between the States of Uttar Pradesh and Madhya Pradesh. in respect 
of Jamni Project and Lalitpur Dam. The Committee would urge 
that effective measures should be taken to complete ~hese projects 
as per time bound programme. 

4.68. The Committee hope that the overall plan for the sub-ba~ins 
of Betwa, Ken and Sindh rivers which drain Bundelkhand rellon, 
would be prepared by the State Governments concerned expeditious-
ly. The Committee, however, desire the Plannine Commission to 
maintain close coordination with the concerned State Governments 
to ensure apeedy flaaJiaation of the various proerammes/schemes and 
their execution In the interest of the development of Bundelkband 

region. 

(b) Eastern U.P. 
4.69. The eastern region, comprising 15 distric~s, is characterised 

by high density of population, dependence on agrlcultu~e, fragmant-
ed and scattered agricultural holdings, lack of llon-agncultural em-
ployment, underemployment and low standard of living. The density 
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of populaUon of the region is 396 per square Jan. a apbJst 300 for 
the entire State. The size of holdings fa very lIDall whkh will be 
evidenced from the fact that more than 75 per cent of tl2 agricultu-
ral households have holdings of less than 5 acres (2.~ hectares). The 
per capita availability of cultivable land is also relaVvely smaller, it 
being only 0.61 hectares per agricutural worker as compared to the 
Sate average of 0.85 hectares. Floods are a recurring feature which 
greatly hamper agricultural development programmes of the region. 
ChrOnically drought affected areas also are mainly situated in the 
eastern region. 

4.70. For assessing the levels of development and suggesting ways 
and means to accelerate the growth of the districts of Deoria, Azam-
garh, Jaunpur and Ghazipur, a Joint Study Team (popularly known 
as Pande Committee) was appointed in 1962. The Team submitted 
its report in 1964 and development work on the basis of its recom-
mendations was started in 1964-65. Later in 1966-67. Ballia and Basti 
were also included in the programme. 

4.71. The Committee desired to know the specific steps taken by 
Government to implement the suggestions made by the Joint Study 
Team for the development of Eastern U.P. The Planning Commis-
sion have furnished a statement showing the suggestions made by the 
Study Team and the action taken thereon. The Statement is given 
at Appendix VI. 

4.'72. The Committee note that concerned at the backwardness of 
East~m U.P., the Planning Commission and Government of India had 
taken initiative as early as 1962 to have a study made of the prob-
lems amicting this heavily congested part of the country and to out-
line the potentialities and measures for its development. The Study 
Team submitted its report in 1964. The Committee ftnd from the 
actiou taken note, received from tke Government, that there has been 
an increase of only 11.4 per cent In agricultural production over 
1960-61. The Committee consider this achievement to be unimpres-
sive in the COD text of the Green Revolution which resulted in marked 
increase in agricultural production in other parts of the country, par-
ticularly In Western U.P., Haryana and Punjab. As Eastern U.P. has 
got fertile soil and potential overground and underground water re-
sources, there is DO reason why it should not be possible, through 
concerted measures, to achieve increase in the agricultural prodUcd?: 
in this area comparable to that of Western U.P., etc. The Contml -
tee therefore, str~ that a package programme of inputs, including 
development of irrigation and water resO~, seeds suited to the 
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cUmate aDd tile IOU, fertiIiHra aad pesticides, mould be .1Ide avail. 
ahle to this ana In the mterest of achieving greater iDc ...... ID api_ 
cultural prodaetiOD. 

4.73. The Committee are greatly disappointed to Dote that' Dot 
much progress has hee. made iD the matter of iDdustrial develop-
ment on the groUDd that power aIld other mcentives like relaxation 
in sales tax etc. were not available. The Committee see DO reason 
why in all these 10 years, Government could not take suitable action 
to see tbat power became available in this area and paper mills, che-
mical industries, cotton mills, sugar mills and the distilleries came to 
be established, al envisaged in tbe Study Team Report. 

4.74. The Committee are greatly disappointed that no work has 
admittedly been done in tbe matter of establishing macbine tool and 
other ancilliary industries which were to be taken up in the Central 
sector. Tbe Committee stress that Government should review at the 
highest level, the reasons for this continued lack In the establishment 
of industries in the Eastern U.P. in all these ten years and take con-
crete measures t.o ensure that t ... .is long neglected area which is heavi-
ly populated, gets its due share in the matter of establishment of 
industries. 

4.75. The Committee would like to be furnished with a detailed 
note within six months setting out the concrete action t&kltn in pur-
suance of the above recommendations. 

(c) Dandakaranaya 

4.76. With regard to the Development of Dandakl:lranaya region, 
the Planning Commission have stated that the Task Force for the 
Regional Development of Dandakarnaya was set up in June, 1972. 

4.77. The Task Force has constituted the following four sub~ 
groups to make assessment of resources and potential of the regions 
and prepare development plans covering the period of the Fifth Five 
Year Plan as well as a perspective of 10 to 15 years: 

(i) Agriculture and allied activities including forest and irri-
gation; 

(ii) Minerals, industrial development and power; 

(iii) Communications, roads, railway and inland water trans~ 
port; and 

(iv) Social Services including special problems of tribal Com-
munities. " 
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, 4.78.The, TIJ$ ForceQn Dandakamaya 'has hot finalised 4ts 1'~
'1'Ort liot' ~aaeany recom;nendaiions on the programme of' develop-
ment f.or tHe' Dandakarnaya region. . " 

~.79. With regard to the finalisation of the report by the Task 
Force, the PJanning Commission have stated that "Work of the Task 
Force" is In progress. No time limit has been laid down for the sub-
mission of its report. 

4.s0. The Committee are concerned. to Dote that the Task Force 
on Dandakaranya set up by the Planning Commission as far back as 
June, 1972 15 still in the process of finalising Its report. 

4.81. The Committee are su.rprised to note that at the time of set-
ting up tbe Task Force, no time limit was laid down for the sub-
mission of itl report. This, in the opinion of the Committee reflects 
the c~sual manner in which the develoJl11lent of Dandakaranya hal 
been dealt with by the authorities concerned. 

4.82. The Committee desire the Planning Commission to take 
eftective steps towards finalisatioD of the report by the Task Force 
without further loss of time. 

4.83. The Committee also desire to be apprised of the suggestions 
made by tile Task Force and the action proposed to he taken by Gov-
~rnment thereon. 

(d) Welfare Measure,. fOT Persons engaged in Unclean occupations 

4.8'- Asked about the steps taken by Government for eliminating 
the system of carrying night-soil by head-loads by sweepers and 
-scavengers and if any time-bound programme has been formulated 
in this behalf, the Government have informed the CommtttE'e in a 
written note that:-

"Improvenumt in the working conditions of sweepprs and 
scavengers is primarily the responsibility of the local 
bodies. It was, however, felt that in the absence of ade-
quate financial resources, the local bodies may not be able 
to ameliorate the conditions of sweepers and scavengers 
properly. A scheme was, therefore, initiated in 1957-58 
under the programme for the welfare of Backward Classes, 
for giving grants-tn-aid to the State Governments for 

•. supplylng wheel barrows/hand carts and other accP.8So~ieS 
. ~:: SU1:h as gum-boots, scrapers etc. to scavengers with a view 
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to enlOlcate the practice of carrying night sOIl as head,-
load. Under this scheme municipalities in town .. having 
a population of less than one lakh were eligible for grant-
in-aid upto 75 per cent of the cost whereas for municipali-
ties with a total population of one lakh or more, the grant-
in-aid was upto 50 per cent of the cost. 

A CommIttee under the Chairmanship of Prof. N. R. Malkani, 
conducted a detailed study of the working of the scheme 
and submitted it~ Report in 1960. Copies of the Report 
were forwarded to the State Governments for implement ... 
ing the recommendations made by the Committ~e. Main 
recommendations of the Committee are as follows:-

(1) For putting and end to the practice of carrying night 
soil as head load or waist load, wheel barrows should 
be introduced. 

(2) The use of receptacles in private and public latrines 
should be made compulsory. 

(3) It should be made obligatory to use a standardised scra-
per which should be supplied by the local bodies to their 
employees and not left to the scavengers themsf'lves. 

(4) Efforts should be made to encourage the use of rubber 
gloves, particularly at the pail-depots and dumping 
grounds. 

(5) Carrying of night soil in baskets 'Taslas' and drums etc. 
as head load should be prohibited by law and made an 
offence. 

The scheme initiated in 1957-58 for the improvement in 
the working conditions of sweepers and scavengf'rs was 
taken up as one of the priority schemes in the programme 
for the welfare of Scheduled Castes. It was included 
under the Central Sector and combined with the housing 
scheme for sweepers, scavengers in the Third Plan. This 
composite scheme consisted of two parts namely (i) im. 
provement in the working conditions of those engaged 
in unclean professions and (ii) improvement in the living 
conditions of those engaged in unclean occupation'!, Under 
the first part of the scheme, as already stated above, grant-
in'-aid was given to the municipalities/local bodiei through 
the State Governments for purchase of wheel barrows 

2998 LS-8 
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and other implements. Under the sfilcond part of the 
scheme, Central subsidy was provided for construction o.f 
houses fOl' those engaged in unclean occupations, e.g., 
sweepers, scavengers, tanners and f'layerS and provision 
was made for allotment of house-sites to those engag~d in 
unclean occupations and/or landless labourers. 

One of the major stumbling blocks in the effective implemen-
tation of the first part of the scheme was found to te the 
existence of 'Jagirdari of Jajmani' system i.e. the right of 
private scavengers to do the work in certain areas. A 
Committee had, therefore, been constituted with Prof. 
Malkani as Chairman to examine the question of tbe abo-
lition of customary rights to scavenging. The Committee 
submitted its Report and expressed therein that the Jagir-
dari system had no legal standing. 

Under the first part of the scheme i.e. improvement in work-
ing conditions of sweepers etc., the position with regard 
to financial targets is as follows:-

P,riod Allocation Expendirure 

(Rs. in lakhs) 

S.:cond Plan 36'42 36 '42 

ThirJ Plan 144'19 

62'92'" 
------.. -------- ._------------

The position in regard to the physical targets achieved during 
the Third Plan period in respect of the above scheme is 
as under:-

Wileel harrows 

Workers 

Gum-boots 

Gloves 

KawaUls 

27c61 Hand cart~ 

6~r3 Scraper 

1147 Huckels 

661 MUlij;ipali1j(s 

22 

----_ .. 

3')25 

1122 

IT 04 

40!! 

• (includes figures for construction ofholls(s un(~er p::rt 1\'.T ('[thl' SdlW1l durir).' 
19'6·'7 to 1968· 69) 
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Since 1967~68, the scheme for (i) improvement in working 
conditions and (ii) housing/house-sites for sweepers and 
those engaged in unclean occupations had been running 
as a composite scheme. A composite allocation of Rs. 300.00 
lakhs was made therefor during the Fourth Plan. Of this 
provision of Rs. 298.00 lakhs is expected to have been 
utilised. 

Construetion of sanitary latrines and conversion of dry latrines 
into water borne ones had been included in the National 
Water Supply and Sanitation Programme by the Ministry 
of Health in consultation with the Centra), Council of 
Local Self Governments. Some of the instructions issued 
by the Ministry of Health to the local bodies and muni-
cipalities urging the conversion of as many dry latrines 
as pos3ible into flush latrines are as follows:-

(1) No new buildings should be allowed to be constructed 
without provision of flush-out latrines. 

(2) In areas where sewers have been laid, striC't enlorce-
ments of law for compulsory connection of dry latrines 
in the existing houses to sewers should be launrhcd. 

(3) Where sewers are not laid, a special drive should be 
launched for conversion of dry latrines into ftm:;}; ones 
in selected areas by connecting them to local septic 
tanks or lcachingpits. 

Though the scheme of "improver.lc::t in the working conditions 
of those engaged in unclean occupations" had be«:>n uDder 
implementation since the second plan, it had not met with 
considerable success and had not made the desired impart 
mainly because the local bodies and the State 'Govern-
ments were asked to contribute a percentage of the cost of 
the wheel barrows. In the Fifth Plan it was, th~refore, 
proposed that this scheme be made a c,ntrally snonsorE'd 
scheme with entire financial assistance for the programme 
coming from the Centre. 

At the Centre, a new Central Scheme, to do away with the 
practice of carrying night soil as head-load in medium 
sized towns has been prepared by the Ministry of Works 
and Housing and included in the Fifth Plan. Under this 
scheme about 300 towns with the popUlation ranging upto 
50,000 were proposed to have waterborne latrines in 
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place of dry ones. The scheme was originally to cost 
R~. 14 crores in the Fifth Plan. J,t is now understood that 
the Planning Commission has approved an outlay of 
Rs. 2 crores for this scheme for the Fifth Plan." 

4.85. The Committee regret to note that even after 27 years 
of Independence, persons engaged in unclean occupations viz., 
sweepers and scavengers, continull to lh;e 'in the most unhygienic 
insanitary and neglected conditions and the abominabi'e practic~ 
of caNying night soil as head load is still allowed to continue in the 
cOlfllltry. Although a scheme was initiated as far back as' 1957.58 for 
giving grants in aid to the State Governments for supply of wheel. 
barrows/handcarts and other accessories to scavengers, no visihle 
progress has been made in the eradication of this, evil practice and 
as admitted by Government the scheme of improving tht' working 
conditions of those engaged in unclean occupations, has yet to make 
the desire impact. The Committee consider that since this 3cheme 
will now be implemented as a Centrally sponsored scheme and the 
entire financial assistance for this programme will be provided by 
the Centre, it should not he difficult for Government to ensure that 
it is actually implemented in letter and spirit. The Committee 
woul'd like Government to formulate a time bound programme for 
the eradicaton of this practice. They suggest that a total ban on 
carrying night soil as head load, by the end of the Fifth Plan, 
should be imposed by Government through suitable legislat.ion. The 
Committee further reC'ommend that Government should announce 
their intention in this behalf immediately so that necessary action 
to provide alternative means of carrying night soil by wheel'· harrows 
etc., is completed by the concerned authorities in the mp,antime, 

4.86. The Committee further consider that it is imperative that 
£lte living conditions of scavengers who are the neglected sections 
uf the community, should he improved. The Committf'ip. suggest 
that Government should provide houses, with modern amenities 
like water, electricity and improve sanitation, to this section of the 
community as per a time bound programme, by earmarking speci. 
fie funds for the purpose so as to create a visible improvement in 
their conditions of living. The ownership of these houses should 
not be dependent on the sweepers continuing in the service oi the 
municipality, but should become their property. 

4.87. The Committee further desire that the progress made in 
the implementation of the above schemes should be included in the 
Annual Report of the Ministry concerned for the information of 
Parliament. 



CHAPTER-V 

IMPLEMENTATION MACHINERY & MONITORING 

A. Role of Planning Commission and other Ministries aod State 
Governments 

Asked by the Committee about the specific responsibilities and 
role of the Planning Commission, Central Ministries/Departments 
and the State Governments for the development of backward areas 
and the nature of coordination existing among them, the Planning 
Commission have stated:-

"The Planning Commission has an important advisory role to 
play in this regard. It is responsible for evolvmg policies 
and programmes which help in accelerating the process of 
economic and social development of the relatively back-
ward and disadvantaged areas. The Planning Commission 
provides guidance to the States in the matter of identifica-
tion of backward areas and assists them in the drawing 
up of strategies and programmes specially suited for their 
speedier development. T,t also sets up Committees and 
Task Forces for the preparation of integrated plans for 
"inter-State backward regions" as well as for suitably 
strengthening the planning apparatuses at the Stat~ levelF 
so enable them to prepare sound and informed plans for 
the backward areas. It also periodically reviews the Cen-
tral and State level programmes which are aimpd at re-
dressal of regional imbalances and makes suggestions, 
wherever necessary for their reorientation." 

5.2. With regard to the responsibilities of the Central Ministries/ 
Departments, the Planning Commission have stated:-

"The responsibilities of the Central Ministries are clearly to 
examine the technical details of such investment program-
mes which are designed to favour the comparatively 
backward regions. They take initiative in undertaking, in 
association with the Planning Commission and St.ate Gov-
ernment, Centrally sponsored programmes in areall which, 
on account of their physico-geographic considf"1'ations, 
need special attention. Most of such programmps supple-
ment the efforts of the State Governments and do not 

111 



112 

IUhstitute for their investments and programmes. The 
Central Ministries innovate and introduce such fi!;cal and 
financial measures as would change the direction of pri-
vate investments in favour of relatively backward areas." 

5.3. So far as the responsibility for the development of backward 
areas is concerned, the Planning Commission have stated that:-

"The ~esponsibility o~ developing the backward areas ialling 
WIth the States IS essentially that of the State Govern-
ments. The Centre has taken the view that while its res-
ponsibility lies in respect of narrowing down the differen-
ces between States, the States should assume responsibi-
lity for bridging the gap between their advanced areas 
and backward areas. In consonance with the gUJdeline,,; 
evolved through joint consultations, the States 'icientify 
their backward areas and take up the preparation of de-
tailed, integrated development programmes for such areas 
and strengthen the machinery suitably so that the various 
programmes and schemes can be executed in an efficient 
manner. Many States have taken up the preparation of 
integrated district plans, not on the old pattern of making 
inventories of felt needs but on the basis of select;ve and 
integrated strategies. In this context, an important deve-
lopment has been the introduction of a Central Scheme 
in 1972'-73 under which the planning capabilities of the 
States have been augmented, among other things. for the 
setting up of well-organised units for regional and district 
planning. Responding to this initiative and the general 
emphasis on establishing appropriate mechllnisms for 
planning and development at various crucia~ levels, many 
States have already set up district and regIonal develop-
ment corporations with the necessary technical s~pport 
for the collection scrutiny, analysis and interpretabcn of 
data, developmedt of programmes/projects and imple-
mentation." 

5.4. Asked by the Committee about the agency, both at the Cen-
tral and State levels through which coord;nation is maintained for 
the implementation of the Schemes, the representative of the ~lan
ning Commission stated during evidence before the CommIttee 
that:-

uThere is multiplicity of agencies at preSt~nt which are super~ 
vising or controlling the programme. 
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He added:-

;''Ihere is overlapping and duplication to a certain extent. 
There is no one agency." 

'5.5. To an observation made by the Committee that because of 
the overlapping and lack of coordination many schemes get delayed, 
the witness agreed and conceded:-

"Anything which is delayed becomes more costly." 

5.6. The Committee note that the present responsibility of the 
Planning Commission in the Development of Backward Areas is to 
evolve policies and programmes, to provide guidelines to th .. State 
Governments in the matter of identification of these areas and to 
set up Task Force/Committees for the preparation of integrated 
plans. The Committee also note that the responsibilities of the Cen-
tral Ministries are confined only to examine the technical details 
of the programmes/schemes for the development of backward areas 
and that the responsibility for their development is essentiftIly that 
of the State Government concerned. 

5.7. The Committee are strongly of the view that with the preseDt 
divided responsibilities for the development of backward areas the 
desired results cannet be achieved and the requisite j'mpact made 
unless there is proper and effective coordination between the various 
agencies both at the Central and State levels which is of utmost im-
portance for the implementation of the various schemes/programmes 
for the development of such areas. 

5.8. The Committee have no doubt that with the overlapping of 
responsibilities due to multiplicity of agencies and lack of coordina-
tion at various levels, the programmes/schemes for the development 
of backward areas not only get unduly delayed. Imt their costs also 
get inftated. 

5.9. The Committee, therefore, desi-re that suitable machinery for 
proper and effective coordination of the various schemestprogram-
mes for the development of backward areas in the various fields, 
sh~uld be evolved so that an integrated view is taken in the. form~l· 
lation of these schemes/pro(l'ammes and the progress made In their 
execution is closely watched and reviewed to facil~tate timely re-
medial action in the interest of speedier implementation of th .. plans. 
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B. Personnel for work in backward areas 

5.10. During their tour to Western Zone it was represented to 
the Committee by an non-official organisations that:-

"Officers posted in these areas should be men of drl'v" d _ . h .." ynam 
Is.m and p~s who can get things done but they should be 
glVen specIal allowances so that they do not sepk quick 
tra~sfers. They. should also be conSidered for special pro-
motIOns, dependmg on the length of service. Even techni-
cal officers of the industrialists are reluctant to go to back-
ward areas on account of lack of education facilities 
medical facilities etc. It was stressed that officers posted 
to these areas should be in the age group of 30 to 40 years 
and that a deliberate policy should be followed by the 
State Government to post such officers to these areas. The 

. tenure of such officers should be for a period of three to 
four years and there should be no transfers during the 
tenure period. Even in cases of promotion, they should 
be promoted in these areas under the next below rule. A 
sense of pride of achievement in the development of back-
ward districts, should be inculcated in these offic~rs. Fix-
ed targets for achievement should be laid and suitable 
rewards should be given for achieving these targets." 

5.11. Asked by the Committee regarding personnel policy and in-
centives to serve in the backward areas, the representative of the 
Planning Commission stated during evidence that:-

"This is undoubtedly a very important point ..... ' ...... The 
Indian Institute of Public Administration has brougl1t out 
three volumes of case studies and two of these rt'late to 
tribal development areas in Andhra Pradesh ...... These 
case studies have clearly proved ........ that by merely 
changing the person who is at the helm of affairs, you can 
change the entire ethics of working, the ethos of adminis-
tration which in other words means, only those p('rsons 
who a:e fully committed to the tribal philosophy and who 
are devoted to it should be posted to these areas." 

He added: 

"In principle, one is inclined entirely to agree that in these 
backward areas where yOU do not even have minimum 
amenities you need try to provide incentives so that the 
right type of people are sent out to do the right kind of 
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job. For that, of course, it is necessary to pick up people, 
at the same time to provide in::entives and above all, to 
make sure that they are properly trained in order that 
they may be posted to these areas. Adequate training 
programme also would be appropriate ........ " 

5.12. The witness informed the Committee that the following 
guildelines have been issued as far as the service of officers posted 
in backward and tribal areas concerned:-

"In view of the peculiar conditions in tribal areas personnel 
policies will need reformulation. It will be essential of 
raising the level of administration of these areas, that 
special incentives such as educational allowance and ac-
commodation will have to be provided. Services ren-
dered in tribal areas should be specially recognised .... " 

5.13. The working group on the Personnel Policy for Tribal 
Areas constituted by the Planning Commission in 1972, reviewing 
the personnel policy has observed as under:-

" ...... It is to be noted that the personnel policies have recei-
ved very little attention in the past decade or so resulting 
in adhocism. The key personnel in the administration 
are frequently transferred with the result that much of 
the continuity in the administration is available only at 
a very low level in the heirarchy ...... In fact little has 
been done to adopt these policies to the emerging 
needs ...... ". 

5.14. The Working Group has further observed:-

"In view of the considerable disparity in the availability of 
social services like education and health in different areas 
and spiralling pri::es which makes it difficult for fixed 
income groups to keep to the expected standards of living, 
transfers and postings, in effect, have come to be a part 
of the reward and punishment system in the personnel 
administration. This is not a happy situation. Elements 
of punishment which have crept must be eliminated by 
suitable built in elements of compensation. Unless the 
whole system of personnel administration is reformed not 
much can be expected from a sub-system which will 
continue to be affected by the same disease." 
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5.15. The Working Group has expressed the view that, "it will 
be necessary that all these who are posted in these areas are suitably 
compensated .... Unless the Government adequately compensates 
those posted to these areas and thus pruvides them with a contended 
bureaucracy which can work for their development whole-heartedly, 
~he :,.orkers may not put heart on their work and may resort t() 
lllegItImate method to compensate for their hardships." 

5.16. The Committee consider that one of the main reasons why 
there has been no marked development in the backward areas, has 
been that posting of personnel to these areas 'is generally con-
sidered as a penal measure and the officers who are not considered 
up to the mark, are ordinarily posted to these areas. The result is that 
they take little interest in the development of these areas. Moreover, 
a number of posts in these backward areas remain vacant and ther8 
are frequent transfers of officers posted fo these areas, The Commit-
tee would like to stress that apart from the ,schemes and plans, it is 
personnel, entrusted with the work of executing these schemes, which 
matter most. The studies brought out by the Indian Institute of 
Public Administration have clearly shown how two different officers, 
entrusted with the work of a Tribal Development Corporation, were 
able to produce quite different results. It is only the officers with 
drive and vigour and a keen interest in the development work, who 
can produce the desired results and make a marked change in the 
life of people residing in these areas. The Committee stress that in 
the interest of bringing ab'Jut rapid development of these areas, Gov-
ernment should review critically the existing personnel policie.s and 
practice in respect of these backward areas and post the best and 
most efficient officers, with about 7 to 10 years' service, to these areas. 
They should be assigned specific tasks, the perfonnance of which 
should be taken special note of. for future promotions. 

5.17. The Committee note that one of the reasons why officers 
are not willing to work in backward areas, is the lack of educational, 
medical and communication facilities. The Working Group on Per,-
sonnel Policies for Tribal Areas has already recommended various 
monetary and other incentive.s for the persons working in tribQI and 
backward areas so as to compensate them fOr the lack of facilities in 
these areas. The Committee recommend that the Central and the 
State Governments should work out a scheme of attractive incen-
tives such as additional increments for the persons posted to work 
in b8(:kward areas so as to induce, the best among them, to go to 
these areas. Work in these area .. should be given special recognition 
so that persons concerned are imbued with a sense of achievement 
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and pride. Moreover, persons posted to these backward areas should 
not be transferred frequently and they should be allowed to work 
for a minimum period of 4 to 5 years so that they may become fully 
acquainted with the problems of these areas and are able to suCcess-
fully implement the developmental schemes. The Committee consi-
der that it shOuld be obligatory for every officer to work for· a mini-
mum period of five years in one of the backward ar.eas during the 
first 15 years of "is service. The Committee would like to be in-
formed within three months of presentation of the Report concrete 
action taken in pursuance of the above recommendation. 

(C) Need for regular monitoring and presentation of progress Reports 

5.18. Asked tQ state details of the evaluation of the progress and 
the study conducted to assess the economic and social development 
eof backward areas, the Government have stated in a written note 
that:-

"In the context of the need for balanced development of the 
different parts of the country and extensioo of the bene-
fits of economic progress to the less developed regions, a 
study on the levels of development in different parts of 
the country was carried out and published in 1967 by the 
Programme Evaluatio,n Organisation, Planning Commis-
sion, under the title "Region3l Variations in Social Deve-
lopment and Levels of Living-A study of the Impact of 
Plan Programmes." The principal objective of this study 
was to attempt an analysis e,f differences in improvements 
made in agriculture and similar fields and on levels of 
cQIlsumption and employment3mong different regions 
and different sections of population in each State. 

The study was organised in three p3rts. The first part was 
based on the analysis of available administrative data. 
The main objective underlying this part of the study was 
to analyse and interpret the progress of different regions 
in selected sectors of agriculture, education, health and 
rQads. The analysis also provided insight into the extent 
of creation of facilities and their. utili~ation. . The second 
part was based on data on consumption and employment 
mainly from the 17th round of the NSS on land holdings 
from the 16th and 17th round of the analysis and on cre-
dit .and indebtedness from Rural Data and Investment 
Survey 1961-62, conducted by the Reserve Bank of India. 
This part gave the end results achieved for the selected 
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indicators on consumption, employment, land holdings, 
credit and indebtedness, and inter-State and inter-regio-
nal differences. The third part consisted of data collect-
ed through fresh surveys Ottl (1) adoption of ilnproved 
agricultural practices, (2) utilisation of irrigation facili-
ties, (3) soil conservation and, (4) education, drinking 
water and other facilities in the villages." 

5.19. Asked to name the States which have made significant pro-
gress in the development of backward areas, the Government have 
informed the Committee that:-

"In view ot the fact that the Programme Evaluation Organi-
sation has not repeated this study, it is not possible to say 
which of the States have made significant progress in 
developing their backward areas. States are, however, 
giving increasing attention to the problem of their back-
ward areas an indication of which is av,ailable in their 
Draft Fifth Five Year Plans." 

5.20. Asked about the reasons for not conducting any study on 
the levels of development in different regions of the country since 
1967, the representative of the Planning Commission stated in his 
evidence before the Committee:-

"The Study which you referred to was made in 1967 and it is 
quite true that no similar comprehensive study has been 
done since ........ A repeat tO,tal study of this kind has 
not been done, and this, is a matter which is receiving our 
attention at the moment. ........... We have not done a 
total review of this kind, one of the reasons being that 
the methodology oif trying to undertake a study of the 
kind done in 1967 is now going to be a lot more complex 
because of the multitude of programmes and the variety 
of different activities going on." 

5.21. The representative of the Planning Commission further stated 
that:-

"The primary responsibility for the monitoring of these stu-
dies is basically that of the administrative Ministries; we 
are content solely to act as a kind of catalytic agency. 
But where a particular agency feels that they have not the 
resources to undertake such a study this sort of multi-
Ministerial evaluation is done. But, by and large, we 
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feel that it is largely the role of the State Governments 
or the concerned Central Ministries to. monitor the pro-
gress of whatever projects they have undertaken." 

5.22. Asked about the arrangements for monitoring and evalu,a-
tion of the development work in Backward Areas during Fourth 
Plan and changes contemplated in the Fifth Plan, the Government 
have intimated the Committee in a written no.te that:-

"In the Fourth Plan the responsibility for monitoring of sche-
mes was not placed on any Central Agency. Administra-
tive Ministries and State Governments, however, under-
took periodical reviews of utilis3tion ~f funds, progress 
of schemes and arrangements for coordination. For 
example, Home Ministry ,and Department of Social Wel-
fare had research cells to cover vario.us activities. Minis-
try of Agriculture reviewed work relating to SFDAIMFALI 
DPAP IT AP. R.E.C. reviewed electrification schemes be-
fore releasing subsequent instalments of loans. It is esti-
mated that 50 per cent of the value of the schemes approv-
ed by R.E.C. related to backward areas. 

The Programme Evaluation Organisation o.f the Planning 
Commission also carried out studies of various program-
mes on a selected basis. The State Ev,aluation Organisa-
tions also select various schemes for study in depth. In 
the Fifth Plan, an attempt will be made to. extend and 
strengthen the Central and State level activities in re-
gard to monitoring and evaluation." 

5.23. The Committee note that a study of the levels of develop-
ment in difterent parts of the country was carried' out and published 
by the Programme Evaluation Organisation of the Planning Com~ 
mission in 1981 and since then no such evaluation has been carried 
out. 

5.24. The Committee consider it most unforfunate that the res.-
ponsibility of monitoring and evaluation of the schemes envisaged 
for the development of backward areas in the Fourth Five Year Plan 
was not placed on any Central agency. No wonder that there is lack 
of precise information available about the impact' or otherwise of 
the various schemes on the development of the backward areas in 
the Fourth Plan. The Committee consider that Government should 
without further delay nominate an agency at the Centre as also at 



120 

the State level to monitor the execution of the scheme and suggest 
corrective remedial measures in the interest of proper and speedy 
implementat'ion of the development projects in the backward areas. 

5.25. The Committee feel that the Programme Evaluation Orga-
nisation of the Planning Commis~ion which has experience of more 
than a decade in evaluating projects should be asked to take up im-
mediately the evaluation of the specified developmental schemes 
all'eady implemented or in the course of implementation for back-
ward areas so a.s to evolve the best methodology which could be 
followed for implementation in the Fifth Plan. The Committee 
would like to be informed of the concrete action taken by Govern-
ment in this behalf within three months of the presentation of the 
Report. 

5.26. The Committee would like to eml)hasise that it is not the 
formulation of the plans or schemes but their actual implementation 
with real zeal and vigour which really matters in the final analysis. 
It is in this context that imp.ortance of the monitoring and evaluation 
of the schemes for the development of backward areas has to be 
realised. The Committee would like to emphasise that monitoring of 
the results achieved in the field of developmental programmes for 
backward areas, should be done in right earnest so as to take timely 
remedial measures and modify or make changes, as necessary, in the 
schemes to ensure that the benefit in fact flows tn the weaker sections 
of the society and backward areas as intended. 



CHAPTER VI 

CONCLUSION 

The Committee feel that despite the general concern shown by 
the Planning Commission in the succes~ve I<""ive Year Plans for r~
moving regional imbalances and for the development of backward 
areas, the progress made in this behalf has been far from ~dequate. 
As pointed out in the earlier chapters, there continues to be. not only 
lack of information about the act'ual progress made in the develop-
ment of backward areas, but there has been no proper machinery 
to monitor contemporaneously the progress made or to evaluate the 
working of the schemes in this behalf with a view to improve their 
implemeatation. ) 

6.2. The Committee attach the greatest importance to the develop-
ment of backward areas. They need hardly point out that the plight 
of the people living in these areas can no longer be overlooked and 
their conditions have to be improved On a sustained basis. All out 
efforts have to be made to enable them to share in the beneficial 
effects of developmental activities and feel part of the mainstream 
of growth. It is, therefore, of utmost importance that the Planning 
Commission and other Government organisations at the Centre should 
evaluate these schemes under execution and evolve in precise terms 
the strategy to be followed for development of backward areas'dur-
iug the Fifth Plan. In the opinion of the Committee, it i<; neccliisary 
to have integrated planning for the all round development of the 
backward areas. The Committee desire that the hlue-print contain-
ing the strategy and detail of the schemes and the programmes for 
the aU round development of backward areas in the country, should 
be laid before Parliament within six months to afford the Members 
an opportunity to express their views on this vital subject. 

The Committee consider that the development of backward areas 
should be included in the 'Core Sector' of the Plan. They fUrther 
desire that the progress made in implementing the schemes and 
programmes for the development of backward m'cas, the shortcom-
ings noticed in their execution and the remedial measures tflken 
in this behalf should be clearly set out in the Annual Plan reviews 
and administrative reports of the Ministries/Departments concerned 
so as to provide contemporaneous information to the Members of 
Parliament and the Public at large. 

6.:1. The Committee note that keeping in view cons(r~int of re-
Sources and other con!liderations Government propose to estahlish 
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'Growth Centres' for the development of large industrial units in 
backward areas with forward and backward linkages with ancilliary 
and small scale industries. While industrial unit's may be set up only 
where there is developmental potential therefor, there should be nO 
difficulty in developing agriculture and subsidiary activities such all 
horticulture, 'dairying, poultry, fisheries etc., for which· there is 
enough scope in all these areas. The Committee have already stres-
sed that there should be an integrated approach to the development 
of agriculture in the backward areas by making a"llitable essential 
inputs like water power, seeds, fertilis.ers, pesticides, credit and 
marketing facilities etc. The Committee haVe no doubt that by con-
certed efforts tbe living c~nditions of the people in the backward 
areas can be appreciably improved and their f.>er capita income 
increased. 

6.4. The Committee consider it of the utmost importance that 
Rural Industries Projects should be So located in backward areas 
after careful scrutiny of resources and development potential that 
they prove viable and make the maximum contribution towards the 
development of economy of the backward areas. 

6.5. Another aspect which the Committee would like to emphasise 
is that in implementing any programme of development, particularly 
in the backward areas, special attention should be paid to the weaker 
sections of society, particularly the Scheduled Castes and Scheduled 
Tribes, and the weaker sections of the community so that their eco-
nomic conditions can be improved. 

G.6. The Committee are confident that if the spirit underlying their 
recommendations are translated by Government in strategy and pro-
grammes for development of backward areas, there would before 
long be a large number of ftourishtng industrial units, vocational and 
training institutions suited to the requirement's of modern agriculture 
and industry. package programme for improvement of agriculture 
and development of subsidiary vocations, to tap the rich agro-indus-
trial potential of t.hese areas and in general generate a climate of 
optimism and hope. The Committee have no doubt that if the pro-
grammes and schemes for the development of backward areas are 
executed in a ddicated and earnest manner over the years, time 
will not be far wlten the per capita income and the standard of liv-
ing in the backward areas would come up to the expected standard 
and not remain lagging behind other developed parts of the country. 

NEW DELHI: 
December 19th. 1974. 
Agrahayana.-28~ 1896 (S) 

R. K. SINHA, 
Chairman, 

Estimates Committees. 



APPENDIX ( 

(Vide Para 1.11 of the Report) 

Criteria proposed by the Planning Commi.~ion for the identification 
of industl'ially backward areas 

(i) Per capita foodgrains/commercial crops production 
depending on whether the district is predominantly a 
producer of foodgrains/cash crops (for inter.district com-
parisons conversion rates between foodgrains and com-
mercial crops may be determined by the State Govern-
ment on a pre-determined basis where neceasary). 

(ii) Ratio of population to agricultural workers. 

(iii) Per capita industrial output (gross). 

(iv) Number of factory employees per lakh of population or 
alternatively number of persons engaged in secondary 
and tertiary- activities per lakh of population. 

(v) Per capita consumption of electricity. 

(vi) Length of surfaced roads in relation to popUlation or 
railway mileage in relation to population. 

t2S 
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State 

1. Andhra Pradesh 

2. Assam • 

3. Bihar 

4. Gujarat 

5. Haryana 

APPENDIX II 

(Vide Para 1.1I of the Report) 

---... ----.-
Itrm/It<ms of the Ctmul 
gUidelines 

3 

No V llriation. 

I. Per capita foodgrains/ I. Per capita Income (rural 
commercial crops Pro- Population) • 
.luction. 

No Variation. 

I. Per capita foodgrains/ I. Gross value of agricultural 
comm~rcial crops Produ- output per acre of net 
crion. area shown. 

2. Per capita T ndustrial 2. Pcr capita Gcoss vahle of 
output (gross). industrial output of 

large factories. 

3. Length of surfaced goods 3. Length of Producted/ 
in relation to population roads and railways pec 
or railway mileage In re- 100 sq. miles. 
lation to puplation· 

4. Per 
of 

~. 

capita consumption 
electricity. 

4. PopulatioJ1 of towns and 
villages electrified a8 
percentage of total Popu-
lation. 

5. Workers engaged in Se-
condary activities per 1akh 

of population (Additional). 

'" 1. Per capita foodgrains/ I. Per capita foodgrains 
commercial crops produ- crops Production. 
ction. 

2. Per capita Commercial a'Op! 
production. (Taken as two 
district items). 

6. Himachal Pradelh • No Variation 

7. Jammu & Kuhmlr I. Length of surfaced roads I. Length of surfaced. roads 
in relation to population. per thos ands square mile •. 

2. Per capita foodgrainsl 2. Left OUt. 
commercial crops Pro-
dUCtion. 
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8. buak. 

9. Madhya Pradesh 

JO. Mahara8htra 

125 

a , -3. No. of factory employee8 3. Left OUt. 
per lakh of population. 

4. Per capita lnau9trial 4. Do. 
out put (grOS8). 

• J. Per capita foodirain8/ I. Per ca pia ncome. 
coJJ1mercial crops pro-
ciuction. 

2. Per capita industrial out z. Per capita income from 
put (gros~). industry and minina. 

3. No. of factory empll> 3. Factory employment. 
yees per lakh of Popu-
lation. 

4. Length of surfaced roads 
in relation to popUlation or 
railway mileage in relation 
ro population. 

4. Length of surfaced roads 
in relation to area and popu-
lation. 

4(a) Rdlway mileage per 
lakh of population. (Taken 
fS two ct istrlct items). 

5· Per capita consumption . Left out. ti 
of electricity. 

6. Ratio of population 6. Do. 
TO agricultural workers. 

r. No. nf f act'Jry employees I. Employment in registered 
per lakh of popUlation. factoriel per lakh ofpopu-

ladon. 

2. Surfaced roads in relation 
to population or railway 
mileage in relaion to 
population. 

z. Surfaced roads per lab 
of poplliation. 

2.(a) Railways rout per 
lakb of popUlation (Taken 
as two district items). 

3· Per capita foocJ.grains/com- 3. Left out. 
mercial crops Production 

4· Per capita Industrial out- 4. Per capita industrial out-
put (gross). put (grosa)--eeparate for 

"' sample and census Sector. 

No variation. 

I. Per capita foodgrains/ I. Per capita gross value 
commercial crop" pro- of agricultural output. 
cfuction. 

2. No. of factory employees 2. No. of factory employees 
per lalth population. ~~Ie~ster~ f~~!~~~ per 

JaM or poPulation. 



u. Orissa 

13. Kerala • 

1. 

2 

- ----------------
3. Per capita conswnption 

of electricity. 

J. Length of Surfaced ruRds 
in relation to population or 
mileqe in relation to po-
pulation. 

3. Per capita consumption 
of electricity in Public Sector 
only. 

I. Index of mileage of surfaced 
roads per 100 sq. kms. 

lAo IlldcJt of milease of sur-
faced roadS ~r Iakh of 
population (Taken as two 
district items.) 

2.. Per capita foodgrains/ 2. Left Out. 
oommercial ero.,- Pro-
duction. 

3. Per capita Industrial 3. Dl). 
output (gross). 

,... Per capita consumption 4. Do. 
of electricity. 

5. All other indicators have 
been eXllressed as indice8. 

6. Index of per capita (Addi-
tional). 

I. Per capita foodaraius/ I. Per capita foodgrains pro-
cl."OpQ pro- duction. commercial 

duction. 

2.. No. of factocy ~loyocs 
per lakh of POP"'_In or 
alternatively I\Ulllller oC 
persons ellPl'ed in se-
condary & tertfll')' activities 
per lakh of paputatlon. 

3. Let1lth of surfaced roads 
in relation to population 
or railwaY mUetije in re-
lation to poputatlon. 

IA. Per capita non-fOOdlfaia, 
production. (Taken as two 
district items). 

2.. No. of factory employees 
per lakh of population. 

2A.. Index of secondary lad 
tertWJ Workers to toW 
DOINladoa. (Taken as twe 
cli.tdct hun.). 

3'. ~ of surfaced roads 
per ftlkh of population. 

3A. Leaath of railwal! per 
ltIkh of pop1llatiaa. crlk. 
both the uternadves) • 

... Per capitll con1lUmption 4. Left out. 
of electricity. 

------------ -.----.~----------



14. Punjab • 

IS. Ra;a~than. 

16. Utbr Pradesh 

17. Tamil Nadu 

JII. West Denaal 

12'1 

2 3 

I. Per capita !odustial 
put (aross). 

out. I. Per capita net Industrial 
output. 

2. Length of surfaced roads 
in reladon to popuJation 
!>r railwQ miJeaae in re-
lations to population. 

2. Lenath of surfaced roadli 
in Kms. per laksh of po-
pulation 

4A. Railway mil~ per Lakh 
of population. (Taken as 
two district items). 

3. Per ca~ita 
. c:ommercla1 
duetloD. 

foodJrains/ 3. Per capltll value of food-
crops pto- srail.l/commerciAI crops pro-

du~uon. 

4· 4. No. of electric connecUOll'I 
for industrial purpOies per 
luh of population. (Addi-
tional). 

I. Per ca~ita foodarains/ I. Per caPita (rural population) 
commercia'! Cl'ops production. value of principal cropr;. 

2. Ratio ofpopu1&tion to 2. No. of ~ltur81 worker 
agrlculturat workers. per 1000 worken. 

3· Per capita industrial out- 3. Per capita value of indus-
put (gross). trial output. 

4. Lenl,th of surfacl!d roads 4. Road kilometerage per lakh 
in relatioD to population. of population. 

J. Length of surfaced roads 
in relation to population or 
railWay mileage in re-
lation to POpulation. 

1. Lel\lth of metalled roads 
maintained by the P.W.D. 
per Lath of Population. 

IA. LenRht of surfaced roadfl 
per lakh of population. 

(Taken as two district Items). 

1. Per capita foodgrains / 1. Per capita 
commercial crop~ pro- cutout. 

agricultural 

duction. 

1. Per capita foodgrains/Com-
mercia] crops J)rOducti('n. 

2. Ratio of population to 
agricultural worker~. 

3. Per capita Indu~trial 
out put (gross). 

,.. No. of factory employees 
per Jakh of population. 

~. Per capita consumption of 
electricit)< . 

6. Length of surfaced roads in 
relation to PGltUlation. 

The State Government haw 
not adopted any of the ijU; 

criteria recommended b,· the 
Planning Commission. They 
have cIa lsified the di9tricit~ 
of the State into three 
cateaories of bacltward-
l-e~R of f hc basis of the 
stati~tical data relating 
mainly to per capita 
income of each d istricl. 

--------.-------_ .. _-------



APPENDIX m 
(VUl, Para 2' 108 of the: Repot't) 

StatUJ of rJlM'lt iN ""ard to Dilwi&t PI/JIIUtifw 

State 

Andhra Pradesh 

AR8am 

Bihar 

Gu;arat 

Haryans· 

Jammu & Kashmir 

Karnataka* 

Kenlll . 

Madhya Pradesh 

Mahanshtra 

Meghalav. 

Orissa 

Punjab 

Tamil Nadu 

Uttar Pradesh 

West Bengal* 

Himlcnal Pradesh 

CUddapsh 

Now,ong 

Diatrict 

Ranchi and Shahbad (Sllahbad Dia«rict has since been 
bifurcated). . 

Broach 

District plan agencies were tet up in 1971-7a fur eldt 
district. Wort on tbe prepantion of dietriet pl.ns il 
uI'der gI'OIre88. 

Udhampur and Baramulla. 

Integrated district plans for all the 19 districts have 
been prepared. 

The State Government has souaht the collabontion of 
the Centre for Advanced Studici for the preparation 
of District Plans. 

Jhabua, Sidhi. Sargujs. Raipure, Datia, Chindwllra aDd 
Vidisha. 

Sholapur. 

Garo Hills and Khasi and Jaintia HUb. 

GlIlljam. 

Amritsar, Sangrur alld Hoshiarpur. 

Draft district plans for .11 the diatricti have been pre .... 
pared. 

Nainital, Aligarh, Lucblow and Ballia. 

District plans for II districts have: been prepared. 

Kinnaur, Ilnd Lahul and Spiti. 

"'Stlt\l~ of wJrk in fbryans, K'lrrlataka, and West Bengal relates to October, 197 •.. 
FM ()t1-i!r St1tO:9, hf<}rmltion aq available with the Planning C!>mmlliion in March 1973: 
has .. b"en given. 
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Di8rUa 1970-71 1971-11 1912-73 1973-74 Total R.enwb 

G"jarat " COlltd.0 

4· Kutch 6, 60 

S· Pancbmabals 6' 37 

6. Rajkot 6, 32 

7· SW'endranlllar 4' 16 

t. Ahmedabad· 
9. Btlavna,er-

TOTAL :-

.. ' HtI/I'YIIIUf 

'2, 81t'lWi&lli 
3. Hissar 
4, Rohtak 

TOTAl, :-

'lOne 
~Unit 

J 

I, Jammu & Kash-
mir. 

2., UdhampuroO' 

TOTAL 

I, Bllapur 

2. Chltradura8 

3, Kolar 

4. Bel,8um 

43' 14 

37'81 

44' 18 

14'80 

~'64 

U'37 58'7lo 25'86 96'95 

* ('..onti-
,uous 
.ret 

u'37 58'72 25'86 96 '95 ------
96' IS 114' 62 33'40 loBI' 98 

13S'98 90' 62 76'07 346'85 

S8'u 44'S5 32'87 1,0'44 

37'9" 48'18 12'40 104'20 

------.~--.--.----, .. -.---... "--.------
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S,.,."dil*r, illCUf'red duritll 

.-.. -.. --.- -'--._-
Stile/District 1970-71 1971-72 1972-73 1973-74 Total Rrmlllk., 

KcrttUIlM4 (contd.) 

,. Dbarwar U'58 48'76 52'46 16' 17 U9'97 

6. Oulbar,.· 

7· Raichur* 

•. HeUary* 

9. Tumkur* 

10. CblckJDaaalur· ---_---......-.. _ .. 
TOTAl, i liS' 01 377'09 350'43 170'91 1031· .... 

7. M~y/J Prudes" 

I, Jbabua T' 63 22'78 104'49 72'76 201'66 

2. DIHIr 1'56 24'38 59'69 83'31 168'94 

3. Sidcli 1'06 2Z'94 75'S4 91'69 191'23' 

.... BetW 7'87 82'96 66'06 IS6'89 

S. Shaheclol* 1'16 S'oo 6' 16 *Ct.'l.ti· 

18'60 
JUOU~ 

6, .K.harpon* 1'43 17' 17 are. 

TOTAL 4'25 77'97 325'27 335'99 743'48 

S. MaharaJhlra 

I, Ahraedllq.r 24'07 71'97 100'04 23'10 219'18 

2, Sholapur T4'88 62'19 77'00 18, 15 172'22 

3, Poona 6,65 54'72 75'5 1 25'02 tI')l '90 

4· Nasit 14' 52 65'83 55'79 14' 52 15°' (,f) 

S. Saosti IS'S8 61'93 119'65 zo'z5 187' 41 

6, Slilara 12'38 4,'29 58'S4 14"4 130'75 
10,88 23'92· 23'15· 17'27 7S' 22· • Milo .. , 

TOTAl, 98'96 38S'8S 419'68 
expcnJi-

132' 8S 1091' 34 tur~ ,"): ~ 
staff f,,1' 
DPAI' 
f\iqtt~ . 

9, 0rW11 

J, Kalahand i 1'00 45'15 46'9~ 49'6~ [43'310: 

2., Phulbani 5'01 40'32 17'44 34'40 '57' 17 

TOTAL 6'01 86'08 124'38 83'08 300'55 



l:i2 

b"xpelJitllra ~1W1'''' dllring ---_ .. _---
State/District 1970-71 1971-72 J972-73 1973-74 Total Remarb 

la, Rajacthan 
I, jodhpur 4'94 4°'26 9'5'13 31' $4 171'87 

~, Napur 4,09 35'49 64'02 36'84 140'44 

3· Pali 20' 12 49'46 66'42 42'49 17&'49 

4, jalore 7'45 47' 13 S5'69 29'45 139'72 

5, Barmer 2'29 66'35 62'20 21' 88 152'12 

6, Jaisalmer c'41 8'43 38'42 18'55 65'81 

7. Dungarpur 7'94 37'44 75'00 60'57 180'95 

8, BlIllIwara 9'49 4~' 19 67'54 41 '13 163'35 

9, ('"'huru 9'51 51 '64 63'18 17'86 142' 19 

10, Bibner 2'52 30'06 52'23 19' 57 104'38 

II, Udaipur· *Conti-
auous 

u, Aimer· U'ea. 

13, jhWljhunu 1'44 1·44 .... uDiltrict-
wilC 

- - - - - - brctIk-apo 
TOTAL 68'76 411' 45 639'83 321'32 1441' 36 not given, 

11. T..u NaduJ 
I, Dhlnn&puri . 3.7' 04 47' .02- 44'95 49'45 178'46 

2. Ramlnlthlpu-
6..1'61 ram 5S'3!! 46'49 39' 19 205'67 

-----"" 
TOTAL 101'65 102'40 91'44 88'64 384' 13 

12. U lt4r Prad,sh 
I. Mirzapur 22' 16 64'70 101' 13 82'09 270'08 

2. Banda 15'02 62·61 87'10 164'73 
3. Allahabad I' 20 S2'3C Its· 06 171'56 

4, V ranasi 19'97 8I'I5 70'36 171'48 

S. Hamirpur 10'96 65'00 99'73 175'69 
6, Jalaun 18'46 68'42 52'49 139'37 

0'14 ·On 
Drougbl 
Cell of 
the State-
Govt. 

To".u. 22' 16 13°'31 43°'61 509' 97 1093'05 -Expeo-
diture 
rclate 
upto 
Feb. 
1974· 

-~-" --- -----.... -. ---- -------.. -
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~tate/D1Strict 1973-74 Total Remarks 
-------------- ------------_._---

13. W,ft Bmga! 

I. Purulia 

•• Bankura 
Midnapure 
(one unit) 

TOTAL 

5"9 

0'66 
4'05 

9'30 

ll' 10 '0<·06 } 
3'U 14'68 86'S?* 
1'09 2·,6 

2,',,0 121'30 86·57 

Grand Total Ra, 9130' 11 lakbI 
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APPBNDIX VI 

(Vid, Para 4.71 of the Report) 

Recommendation 

A,,'jcultu,'e Prodllction 

The C~}mmittee has estimated that during 
1960-61, II' 49 lakhR tonne food ,rain 
was produced in these four districts 
aDd according to the Committee's csti-
mate~ there should be an increase in 
ilJricaiture production of ~bout 7-8~", 
The Committee has givcr some sugges-
tions to achieve these tlirgetR, i,I, (;ulU-
vation of barren land, increasc in green 
mlnure and double crop areas, credit fa-
cilities. proper arrangem~nt of fertilizers, 
<Iv,lilaoility of improved seeds and equip-
ments, land Cllnservation. more flUlds 
for loan for agricu.Iturt" 

2. hri,atum 

There is ~ possibility to develop large al'd 
small irriglltion projects in these dis-
tricts. The Committee was of tbe 
opinion to create additional irrigation 
potcmiallty for IZ' 71 lakh acres of 
land in 4 Districts by 1970-71. Term 
of lOaDS and subsidy, given for en-
c.oW'agiDg the private irrigation projects, 
TMy be relaxed as follows: 

(8) Sirdars lind Bhumidars m.1y be given 
loan-12o times and ISO times more 
resp::ctively of the land rcvenue. 

(b) Subsidy may be raised from 25"0 to 
50% for well~· boring lind Bunds. 

Action taken 

Action was taken as sunested by the Culll-
mittee and Agriculture Workshop; we .... · 
set up in all the four districts so that 
farmers may obtain improved equipmc:r •. 
The double crop al'(~a was 10'61 lakbs 
acres ill 1967-68 whereas it was only 
8' 79 lalths acres in 1960-61. It ~1j()WI 
an increase of 21 % in the acreare.· 
Due to these programmes an additional 
capacity of I' 95 lakhs tonl'es of tOOdiJ1lln 
became available. It shows lin increase 
of 17% over the 1960-61 It'ftL 
In 1965-66 additional capacitv of food-

grain production Was 0' 88 laths totlnn 
which Is 6, 5 more than the 1964-6,. 
In these four districts, in 1966-67 and' 
1967-68 another additional {('od PI'<)-
duction capacity of 0'70 lalths tOl'nC8 and 
I'S3 tuh tonres respectively was created. 
In this way the food production capacity 
was enhanced by 42°" in l!i6'i-6l! from 
the level of 1960-61, 

In 1971-72 the total aeh II) pllJducti(111 of 
foodgrain in these four districts wa~ 
12' 80 lakh tonnes which shows an in-' 
a'CP8e of II' 4 ~;, over the 1960-61 level. 

Physicel IIchievtll1Cnls ur,'lr irrigllic J' are 
given in statement III. hrigrti( n pro-

tentiality for 9' 6.2 lakh acres of ~d 
was already created in 4 diRtricts by ]969-70. 
By the end of the above yean I.f04 
Government Tubewella were duly conarl'1\&'-
ted. Due to late complc:tiol'. of GaDdIk 
Project, the pn;grrmme of Dcoria Di~
trict will be completed by 1974-75. 

This facility haa been m"dc:- available thf(.ugh-
out the State. 

In 1964-6S the rate! of subsidy was railed 
in 4 districts, but this faciJity was with-
drlAwll in 1965-66 because Go~rnmeDt oi 
India refused to sanction additional f\lDd~ 
for this purpose, 
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RecommendatIon Action taken 

(0) The period for repayment of loan may This period was extended upto 10 yean 
be extended from S to to years. but Iceeping in view the price level and 

income it was again fixeCl at 5 years in 
November, 1967. 

,\. l1l~rttloned in the repJrt, drain. and bunds Some drains have been constructed and 
I'Iny b~ constructed and the level of vil- few \illages have also beeJ'l raised but 
II,:, sbould b:= raised. It i8 expected to adequate progress could not be achieved 
COlt Rs. ,..68 Clore.. due to (0 non-availability of land Cii) 

public opposition and (iii) court orders. 

4. Irtdustrul 

CD 'ritis plrt of th: SU,te is jTldu'trially 
blCkw.lr,i. Th~ Committee has recom-
m~llie;1 the following incentives for ell-
couraging industries in this areas; 

Ca) Early acquisition of land. 

Raising of village levels, which arc sur-
rounded by water, has been suspended 
as decided by the State CoordinatioJ'l 
Committee. ConstructiOn of a Bund from 
Chhitoni Ghat to Pipraghat has been 
completed except 3 kilometer, for which 
funds nre required from the Gm'cmment 
of India. 

Efforts have been made t() implem~l1t re-
commendation (a) and (b) hut due to 
the l'ol1-availability of facilities in re~
pect of (c) and (d) a few industrialists could 
get benefits out of these. Special conces-
sions are being given as in the past)'Can; 
to promote industry in the whole state, 

(b) Special proviSion to be made for giving 
loan for the constructions of buildings for 
factories. 

(c) Availability of power at the minimum 
ratee. 

(d) Relaxation in the aales tax in initial 
years. 

(0) Rates as per local taxes, and 

(I) Increa.e in the distribution of raw 
Material. 

'Bstablishment of followlnl heavy in-
dustries on which expenditure of Rs. 
57' 35 crores is expected to be incurred. 
(I) Sugar Milla in cach of the four dis-

tricts. 
(b) TWo Distilleries 

Action is beins taken to establish tWo &\JIIl' 
mills In Azamagarh distJ;ict and one each 
in Balia and Gazlpur. 

Letters of intent for establishil1S distlllCl'iell 
one each in Ghazipur and Deorl. have 
been issued. 

(c) Pour pap~r mills which can' utilise No paper mill has been set up. 
the Bq.lse a. a rPl material. 
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---------------------------------
(d) C~eDllcal Industries 

qp:>n poWer alcohol. 
dependin, Because of lack of faciljtie~ a~ ~v"nlt'd 

by the Committee this InduHcy could 
not be established. 

(e) Two C'Jtton Mills There is a proposal to set up a 15,000-
spindle mill in district Azamprh. 

Ufl) In addition to ab.we mentioned There has been no progres~ in lhi, St(!(lr. 
He.., Industries, several viII. and small 
sc:ale Industries should be set up. In 1964-65 and 1965-66 under the ~c:beane 

of grants of the Department of Industries 
in these four districts, 818 bmall indusu'ial 

(I.) Incentive to allied industries 

(v) B~tao1ishment of the following in-
dustries in the C'!ntral Sector: 
(a~ Mao::hine tools 
(b Machine tools accessories 
(c T,)ols beats units 
(d) Manufacture of small tractors. 

s. Transport 

In a1dition to the proj~cts included in the 
Third Plan, the following w\1rk~ will be 
completed by 1974-75 With a cost of Rq. 
13721akhs. 

units have been set up. 
Some units, such as workshop~ f'l{' \our. 

mi11 tools have been c~tablished. 

N'J vI,lrk ha~ b:en done in this SeC«lc. 

From I~64-6S to 1969-70, 167 mile" 1('1111 
roads have been c()n~trt1ctf'd IIJ'1d t 3 I 

miles long roads were renovated 8/1d re
'constructed.; 

(a) N!w r Ilh 38;) miles. Due to lack of funds, the road cOI'stnLction 
(f)~ R':J11tr~~Lh.} of til: p:ei~nt 47.6 work could not be carried OUt with Speed 

rnil::s PJCC~ roris of districts b)ards. as recommendc-d by the Committee. 
The bridge on the Ganga in Ghazipur 
was not constructed before, becauije It wu 
decided that one bridge would be cons-
tructed on Ujiyar Ghat in Rallia District. 
The construction work of the p~ 

(c) R~"OiT.ltii):t alld devdop.n~nt of the 
p:.:seTlt 145 miles long roads of the 
J)Jblic WJrk, D!plrtnl~nt. 

bridge In Ghllzipur has been ItartClt 
from 1973-74. 

(d) ConltNction of 20 new bridle. in which Out of twenty bridges, a bridge on "Iltl 
One brld,e of Ghazipur is also inclUded. River in Mahan; Ganl Khutban TarbUa 

Road bave been constructed and the wM 
on the following bridges in propes" ' 

A_anwarla 

On Mahara; Ganj-Bilriyagan; Road on 
the TonR river at Nazil'llabld. 

D,ariD 

On Gheto ~ak at Nadwu-,hat. 

Gha';pur 

(I) On GlI,I1ga River at Tarighat. 

(ii) On M'ghayee River lit MohamD18(!ahlld 
Karimuddinpur Roed. 

(ill) On M.gh,yee river at Yusufpur-Jairall1-
pur Road. 
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1(1"""" 

6. Family Plannillg 

On Gaumate river in Jaunpur city at AIIa-
habad-Gorakhpur road. 

Bvery effort should be made to limit the Family planrting work is in procrC\i8 in the 
rale of growth of populations 1975-76 in entire State. 
~lween I.2. to [. 7~~ per annum. 

7. A JmiIJiSlral iotl 

Ttl improve the administrative efficiency 
the following action should be taken; 

(8) Tht' nllmhcr nf village level workers 
sbouid he increased. 

(b) PCS officers with a ~;t'lli()rily (If 8 It I 
10 years should he appointed a~. Dis-
trict Planning Officrr. 

(c) Where A~~htant Devc:1"pment Com-
missioners arc working, there Deputy 
Development C<lmmissionel s shnuld be 
appninted. 

In each of these four Districts additional 
village level workers have been IUlcti<lned 
Accordingly lhe work is ill prolP'e~li. 

Thi~ has aho heen done. 

(d) Tuh:w,'ll \Jp~ral(lrs ~hould be brought This is also beina done. 
in under the a lministrative cnntrol of 
Iklli<lnal Development Officers. 

B. OrflaJ.isalioll ami Pro.:,d,tre: 

(a) FllJ implementation of the prpgramme 
ealy and c(lordination work high lewl 
Co mmittee shoul~ be ~et up under the 
OWrmanshir of the Chief Minister, 
~nister!l" (l important T)cvclopmenl 
Departments should be included in this 
Ooau:nittee. 

tit) At the headquarter uf the State Go-
veroment a special reaional cell he set up 
UDder the control of a very senior officer. 
Tbj~ cell will look after the work of 
formulation of projects for backward 
iU'tlll and will also keel' an eye on outlay 
and pbY!\ical prol1"ess. 

(c) In formulating programme for the de-
vclopl"Qent of these districts, necessary 
oooperlrion of the District Statistical 
O1Iicers ~hould he sought. 

A State Co<rdinatiol1 Committee Wali &et 
up under the Chairmanship of the Chief 

Minister. But due to stoppage of re-
quired special Central aHj~tance in 

1966-67, it was felt that thut' WL\ 1'0 need 
of such a Committee and hence disFolved. 

To watch the proJP'e~s of developlllrnt in 
these dbtrictl, a technical cell .... set 
up. Now thill Work is beiDa looked 
lifter by the Ptanninl Institute, Jlelional 
Planning J)epartment of tbe 9ble. 

AccordinilY, action is being tco BIld 
for this purpose a Financial and Statis-
tical Otlic:er hL~ been appointed in ed 
district. 

------ ----.~---
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1.3 The Committee regret to note that even after 
27 years of Independence and implementation of 
four Five Year Plans, large areas in the country 
still remain backward and the people in these 
areas have been denied the fruits of develop-
mental efforts. Moreover, most of the develop-
mental efforts have remained concentrated in 
the areas which are already developed. This has 
not only accentuated regional imbalances but the 
state of backwardness and lack of employment 
opportunities, have compelled the. people of 
these areas to migrate to developed states and 
metropolitan and big cities resulting in creation 
of pressures on these areas, growth of slums and 
consequential generation of social tensions. The 
Committee feel that this state of affairs is fraught 
with dangerous potentialities and calls for im-
mediate and concerted efforts to tackle the 
problem of backwardness. The Committee 
stress that the problem of backwardness 
of these areas should be studied in depth 
and all out efforts made by all the agencies con-
cerned viz., the Central Government, the State 
Governments, public financial institutions and 
all others concerned to undertake developmen-
ta] activities in these areas so that their potential 
for economic development is fully realised, and 
differences in levels of regional development 
made up at the earliest so as to bring them in 
line with the rest of the country. 

1.15 The Committee are concerned to note that 
although the problem of development of back-
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ward areas and removal of regional imbalances 
has been engag~ng the attention of Government 
from the beginning of the First Five Year Plan, 
yet no concrete and concerted measure was in-
itiated in this behalf till 1968. It was only in 
November, 1968 that Government appointed two 
Working Groups : (i) to recommend an objec-
tive criteria to be followed in identification of 
backward regions; and (ii) to recommend the 
nature of concessions to be given for encourag-
ing the development of industries in these re-
gions. The Committee note that the State Gov-
ernments were originally requested to select two 
districtslareas from each of the States identified 
as industrially backward and one districtlarea 
from each of the other States/Union Territories 
to qualify for a central scheme of investmenti 
subsidy. Within a period of 6 months, the scope 
of this scheme was extended to cover six dis-
trictsiareas in each of the States identified as in-
dustrially backward and three districts/areas. 
in c<lch of the other States. The result has been 
that as many as 233 districts have become eligible 
for these concessions under this scheme. 

The Committee fail to understand that while 
on the one hand, Government hav~ been plead-
ing financial constraints as a reason for not 
being able to take steps for the accelerated de-
velopment of the backward areas in ihe country, 
on the other, the scope of the scheme has been 
extended to a large number of areas with the re-
sull that the impact of the scheme has been con-
siderably diluted and these districts have not 
been able to make significant progress in the 
matter of development. The Committee regert to 
note that although the Pande Working Group 
recommended the selection of only 20-30 dis-
tricts in the industrially backward StateslUnion 
Territories for special incentives, Government 
did not accept this recommendation even though 
it had been specifically pointed out by them that 

._------_._--------_._._------------_.---_._----
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in the working of Industrial Development Area 
Scheme, the progress had been slow in the St-
ates which had taken relatively a larger num-
ber of these areas. The Committee are of the 
view that in the present situation of constraint 
of resources and availability of entrepreneurial 
skill as well as administrative and organisa-
tional resources of the States, it would have 
been far better if the recommendation of the 
Pande Group had been accepted and efforts had 
been concentrated in a limited number of dis-
tricts by giving them liberal incentives so that 
in the backward States, there would have been 
atleast one districtlarea where significant eCono-
mic development had taken place which would 
have served as an example to other areas. 

The Committee recommend that an indepth 
study of the criteria followed by the Govern-
ment should be made with a view to adopt a st-
ricter approach in the matter of identification 
of districts/areas for providing special incentives 
for their development. They would like Gov-
ernment to review their policy in order to con-
centrate their efforts in a few selected districts 
in the backward States which have got growth 
potential so that real impact may be made in the 
development of these areas. In the light of the 
experience gained, concrete schemes could be 
evolved for application to other areas. 

The Committee further note that the Working 
Group had laid down criteria for identifying 
only the industrially backward areas. The Com-
mittee would like to emphasise that the pro-
lem of backwardness in the country is not con-
ftned to the sphere of industries only. The back-
wardness of an area can also be removed by deve_ 
loping other economie activities like agriculture, 
horticulture, animal husbandry etc. 

_._---_._----_ .. _._--_. --------- ._. __ .. _-_ .... 
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The Committee note that Government had 
laid down criteria for the identification of econo-
mically backward areas but the question of re-
fining this criteria is under the consideration of 
the Committee on Backward Areas. The Com-
would like this to be expedited. 

The Committee regret to note that although 
all the Five Year Plans have drawn attention to 
the problem of accelerated development of back-
ward areas with a view to reducing regional 
disparities, no concrete or specific programmes 
were included in these Five Year Plans for the 
specific development of backward areas with the 
result that most of the developmental efforts in 
the country have remained confined to the al-
ready developed regions in the (;ountry and the 
undeveloped and backward regions of the 
country have not only remained neglected, but the 
disparities between the two have got accen-
tuated. The Committee would like to emphasise 
that the planning strategy in the country needs 
to be modified in a manner so that the develop-
ment of backward areas in the country is in-
cluded as a specific objective of our planning 
and specific programmes are included in the 
Plans for the development of these areas. The 
Committee have in subsequent chapters dealt 
with the strategy and programmes that should 
be adopted for the development of these areas. 
They would, however, like to stress that the 
planned economic development of the country 
cannot be meaningful until and unless the level 
of living of the lowest and neglected people of 
the country living in these areas is improved and 
specific emphasis laid in our Five Year Plans 
for the development of these areas. 

The Committee would like to point out that 
the existing regional disparities and the lack of 

._----_ . -- ---------- --_. __ .-_. • ___ w _______ •• 
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improvement in the condition of people living in 
backward areas has tended to create social ten-
sions. It is, therefore, of utmost importance 
.hat high priority is accorded to speedy develop-
ment of these areas by initiating meaningful 
l()ng term and short term measures. In the 
opinion of the Committee, the development of 
backward areas can no longer be neglected and 
should receive the same attention as core sector 
included in the Plan. 

1.29 The Committee arc, however, glad to note 

2.4 

that the draft Fifth Five Year Plan has devoted 
a separate chapter on the "Backward and Special 
Areas incluaing Hill and Tribal Areas" and the 
draft plan includes some specific programmes 
for the development of these areas and a pro-
vision of Rs. 500 crores has been included to 
supplement the efforts of the State Governments 
for the development of tribal and hilly areas. 
The Committee would like to emphasise that 
the Central Government and State Governments 
should make concerted efforts to identify the 
factors inhibiting the growth of these backward 
areas and make efforts to ensure that the poten-
tialities of these backward areas are utilised to 
the maximum so that the popUlation living there 
are helped to improve their conditions. The 
Committee further emphasise that special efforts 
should be made to uplift the economic level of 
people belonging to Harijan Communities, back-
ward classes, tribals and persons belonging to 
economically weaker sections of community. 

The Committee regret to note that even after 
27 years of Independence and completion of four 
Five Year Plans, the Government have not 
ftnalised their strategy for the development of 
backward areas. The Committee are dismayed 
to find that the Committee on Backward Areas 
which was constituted as early as October 1972 
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to evolve a strategy for development of back-
ward areas, has yet to give its formal report. 
The fact that some strategy for development of 
backward areas, has been outlined in the Fifth 
Plan, does not and cannot make up for lack of 
a considered report which was to be given by 
this Committee so that this could form the basis 
for informal discussion and taking of decisions 
in time for incorporation in the Fifth Plan. The 
Committee urge that the Committee on Back-
ward Areas should finalise their recommenda-
tions without further delay and that this should 
be made available to Parliament at the earliest 
for informed discussion. Government should in 
the light of this Report and experience gathered 
in the field as well as the approach set out in the 
Fifth Plan document, refine their strategy for 
the development of backward areas which 
should be well-suited to the genius and poten-
tialities of the area. 

The Committee note that ordinarily the term 
'core sector' of the Plan connotes industries 
which contribute to significant import savings 
such as steel, non-ferrous metals, fertilisers, 
mineral oils, coal, machine building, power etc. 
They feel that development of backward areas 
is vital for the balanced development of the 
country and the well-being of the people at large. 
The CommiU~~ therefore recommend that the 
programme for development of backward areas 
should be included in the core sector of the 
Plan so that resources, finance and the essential 
inputs become available for timely implementa-
tion. 

The Committee note that agriculture is the 
main vocation of the people living in backward 
areas which are affected by such adverse factoI'8 
as lack of assured irrigation, fragmented hold-
ings, adverse man-land ratio, single croppinc 
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pattern, low productivity and shifting cultiva-
tion particularly in tribal areas. The Commit-
tee would like to emphasise that until and un-
less con~erted measures are taken to raise the 
level of agricultural production in these areas, 
the standard of living of these people cannot re-
gister any significant improvement. The Com-
mittee recommend that Government should take 
effective measures to provide assured irrigation 
with particular emphasis on minor irrigation and 
agricultural inputs including well irrigation with 
electric pump facilities and cheap credit facilities 
to these backward areas so as to substantially 
.increase the level of agricultural production 
which, while improving the economic conditions 
of the people in these areas, would also go a long 
way in solving the difficult food situation in the 
<country. The Committee feel that the agricul-
tural research institutes have got a major role 
to play in this regard. Government should in 
eonsultation and coordination with agricultural 
institutes, introduce a package of agricultural 
pT'actices for improved agricultural methods, 
suitable to 'the local conditions in these areas. 

The Committee consider that there is hardly 
.any .area in India except those which are prone 
to extreme drought or extremes of climate, 
where agriculture cannot be developed. The 
Committee would like to recall that the package 
deal, evolved in the Sixties for development of 
,agriculture in the States of Punjab and Tamil 
Nadu provided a concrete example and incentive 
.for spread of advanced agricultural practices, in 
the interest of achieving greater agricultural 
production, in other areas in the country. lot is 
most unfortunate that no such package deal has 
been thought of or implemented for backward 
areas which need these even more urgently than 
the relatively developed areas. The Committee 
feel that Government, with its experience of 
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two decade. in furthering green revolution, with 
vast input resources at its command and wen 
organised agricultural research should be able 
to evolve a package of practices suitable for 
these backward areas. The Committee recom-
mend that at least one such backward area 
which has most promising potentiality, should be 
selected in each of the States particularly those 
which have a large population living below the 
poverty line so that a significant break-through 
can be made. The Committee also· recommend 
that special attention should be paid for the 
development of persons belonging to the back-
ward classes, Harijans, Tribals and persons be-
longing to extraordinarily weaker sections of 
Society. 

The Committee would, however, like to 
sound a note of caution while introducing any 
change in the cropping pattern in the area. It 
should be ensured that new varieties of seeds 
and cropping pattern introduced in these areas, 
are suitable to the local conditions. The Com. 
mittee have come across an instance' where a 
particular variety of Bajra was introduced in 
the backward areas of Rajasthan but the same 
was highly susceptible to pests with the result 
that the agriculturists could not get economic 
returns from their crops. The Committee feel 
that before introducing any variety of improved 
seeds, Government and Research Institutes, 
should ensure that these are suitable to the local 
conditions as any failure in this regard while 
resulting in economic losses to the farmers also, 
makes them averse to the introduction of new 
agricultural practices and seeds etc. 

The Committee need hardly point out that 
animal husbandry and other subsidiary activities 
which go with agriculture to supplement the in-
come of the farmer, should receive close and 
careful attention of the authorities. The Com-, 
.------,.---------~--
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mittee see no reason why development of dairies 
for. milk in which Government have already 
gained significant experience, particularly after 
the launching of 'operation flood' rearing of 
sheep or poultry etc. could not be implemented 
with success in these areas. . 

The Committee would like Government to 
pay special attention to the needs of small and 
marginal farmers as these constitute nearly 80 
per cent of the owners of land and have so far 
not received their due in the matter of inputs. 
The Committee would also stress that credit and 
inputs should be made available to them in time 
and suitable arrangements should be made to 
collect the loans advanced to the people in these 

. areas by providing ready facilities for marketing 
of their produce goods and making recovery on 
the spot. 

While introducing any new varieties of 
animals or poultry in the backward area, Gov-
ernment should ensure that these are suitable to 
the local conditions and the people in the area, 
are in a position to maintain these birds/animals. 
The Committee have before them the instance 
of Bastar where sophisticated varieties of pigs 
and cocks which were not suitable to the local 
conditions, were sought to be introduced with 
the result that the same were not acceptable to 
the local population. The Committee would like 
the matter to be gone into thoroughly by the 
Government in consultation with the local 
leaders to obviate recurrence. 

The Committee note that the absence of 
infra .. structure facilities is the main reason for 
the backwardness of large areas in the country. 
The Committee are convinced that until and un-
less suitable measures are taken for provision 
of communications, power, roads and other basic 
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facilities necessary for economic progress, it 
would not be possible to make any substantial 
progress in the development of backward areas. 
They are convinced after 8 study of the progress 
made in advanced States that the development 
of infra-structure is an essential prerequisite to 
any industrial growth. They regret to note that 
except in a few States, nO substantial progress 
has been made in the matter of providing infra-
1Itructure facilities in the backward areas. They 
would, therefore, recommend that suitable pro-
grammes for the accelerated development of 
these facilities should be taken up in the back-
ward areas in the country. 

The Committee note that there is a plan pro-
vision of Rs. 35 crores to assist the State Gov--
ernments in the provision of these facilities and 
this provision is further intended to be supple-
mented by institutional finances. The Commit-
tee recommend that the development of these 
facilities in the various States shouid be expedit-
ed and this matter be given the highest priority. 
The Committee realise that provision of infra-
structure facilities is capital intensive and there-
fore emphasise that priorities should be drawn 
up in t)1e matter of providing infra .. structure so 
that it is laid out first in such areas which have 
most promising potentialities for industrial deve-
lopment. As returns from industrialisation flow, 
this can be extended to other areas also. 

The Committee note that under the Minimum 
Needs Programme in the Fifth Plan, there is an 
ambitious scheme for provision of rural roads in 
the rural areas. However, from the statement 
made by the representative of the Planning Com-
mission, it is noted that a number of roads con-
structed during the Fourth Plan period, have 
suftered a great deal from lack of maintenance. 
III many parts the roads have not been complet-
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ed and in certain areas, even the portion which 
was constructed earlier, has been washed away. 
The Committee would like to emphasise that this 
indicates a very sorry state of affairs. 

It has come to the notice of the Committee 
that roads were not properly constructed in 
rural areas with the result that instead of facili-
tating road communications, these have become 
a sourc_~ of great discomfiture to the local popu-
lation. The Committee stress that proper stan-
dards for construction of roads connectini the 
backward areas to the main towns or centres 
should be laid down and strictly adhered to. The 
Committee reiterate that not only the construc-
tion of the roads in the backward areas but its 
proper maintenance and improvement should 
also receive the concerted attention of Govern-
ment so that maximum benefits from the roads, 
may flow to the persons living in these areas. 

2.24A The Committee also desire that the cons-

2.26 

truction of roads or laying of railway lines 
which are taken up as relief measures like 
drought relief etc. should be completed and 
maintained even after these measures have 
been withdrawn, sO that the development of the 
areas n:tay derive permanent benefit from them. 

The Committee note that according to Gov. 
ernment's own analysis, some of the most impor-
tant reasons for backwardness are inadequate 
availability of economic and social infra-struc-
ture; lack of strategies based on a careful analy-
sis of causes of backwardness and the potentiaU-
ties for development; lack of coordination in 
different sectoral programmes and functioning 
of multi-level finanCing, promotional and con-
sultancy institutions; inadequate institutional 
arrangements to support, integrate, coordinat~ 
and monitor and essential components of indus-
trial development programmes. The Committee 

----... ---.~--. --------. --. - _ .. 
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eon sider that the best solution to these problems 
is the adoption and implementing of integrated 
area development approach. They are, however, 
not convinced that the best method of achieving 
the desired objective is through the establish-
ment of a Backward Area Development Corpo-
ration. They feel that if the integrated area 
development approach is followed in letter and 
spirit and a thorough analysis is carried out of 
the physical resources available in areas which 
are backward and, their potentialities ascertain-
ed, it should be possible for Government even 
with the existing administrative machinery at 
their disposal, to ensure that the selected 
schemes are, in fact, implemented with effiCiency 
and speed. 

The Committee note that most of the back-
ward areas in the country, particularly in the 
States of Madhya Pradesh, Orissa and Bihar 
have no railway lines to serve them. The Com-
mittee feel tl}at railway lines in the backward 
areas would greatly help in their development 
by providing the much-needed communication 
facilities. The Committee, therefore, recommend 
that a fixed percentage of the investments on 
the opening of new railway lines should be ear-
marked for the backward areas. 

The Committee note that low rate of literacy 
.. and lack of adequate medical and drinking water 
facilities has been one of the main reasons for 
the backwardness of certain areas in the COUll'-
try. Illiteracy of the population not only keeps 
them ignorant of the benefits of development but 
also makes them a victim of exploitation by 
vested interests. The Committee feel that pro_ 
vision ~f educational facilities in backward areas 
should receive special attention. Apart from the 
desirability of including in the syllabii, subjects 
which would be of special interest for develop-
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ment of backward areas such as elementary 
knowledge of hygiene, civics, agriculture etc., 
there should be special emphasis on provision of 
vocational and technical training which would 
enable the younger generation to become good 
artisans/craftsmen. To begin with, effort may 
be concentrated in areas where there is a living 
tradition of craftsmanship. In the light of ex-
perience gained, syllabii and methods of educa-
tion could be suitably adapted for extension to 
other areas. The Committee feel that educa-
tional effort in these areas is a prerequisite for 
any meaningful programme for their develop-
ment and its implementation should be watched 
at the Centre which is responsible for overseeing 
the development of backward areas. They 
would like to emphasise that all efforts should 
be made to open Ashram Schools and Agricul-
tural Schools for these areas. 

The Committee consider that one of the 
factors which has, in the past, hampered deve-
lopment of these areas relates to sanitary and 
hygienic conditions of living. The Committee in 
Para No. 2.19 of their 38th Report (Fifth Lok 
Sabha) on "National Water Supply Program-
mes" have already emphaSised that concerted 
effort should be made to provide potable drink-
ing water and other sanitary conditions in vil-
lages which have been the victims of chronic 
diseases in the past. The Committee feel that 
the fir..st step in the march towards development 
for these most backward areas which suffer !'lUS-

ceptibili ty to chronic diseases, should be provi-
sion of potable drinking water and ensuring 
other hygienic conditions so as to make for 
healthy living. 

The Committee would like that in the cen-
trally sponsored schemes for the development of 
backward areas tribal areu and hill areas, the , 
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cooperation of the voluntary organisations which 
have a good record of service should be fully 
utilised and necessary encouragement given to. 
them. 

The Committee consider that provision of 
technical training to youths in backward areas 
is very essential so that the people in these areas 
are able to set up small scale industries in large: 
numbers and secure employment in the various 
industries being set up there both in the public 
and private sectors. The Committee note that 
there are 357 Industrial Training I,nstitutes in 
the whole country, out of which 124 ar.e located 
in backward areas with a training capacity of 
44,049. The Committee would, however, like the: 
point out that the very fact that many of the' 
persons trained in these Institutes are not able 
to get jobs in the industrial units in these areas 
shows that either the training imparted, in these 
Institutes is not upto the required standard or-
the courses in which training is being imparted', 
are not in consonance with the type of skills 
actually required in these units, The Commit-
tee regret to note that there is no programme of 
evaluation of training in these Institutes. The 
Committee would like to emphasise that Govern~ 
ment should conduct an independent and objec-
tive evaluation of the training imparted in these 
Institutes in consultation with the industrialists 
in these areas and make necessary changes in 
the curricula any syllabii of the training with-
out further loss of time so that the trainees may 
be able to meet the requirements of the indus-
tries in these areas and get employment. 

The Committee recommend that necessary 
facilities and encouragement should be given to 
the trainees, coming out of these Institutes, by 
the State Governments and financial institutions 
to set up small scale industries in these back-
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ward areas so that local entrepreneurship may 
develop. In this cOIUlection, the Committee 
would like to cite the instance of backward areas 
in Maharashtra where youngmen in large num· 

. bers are coming up to set up such industries 
with the assistance of nationalised banks and 
SIDCO etc. The. Committee would like this to 
be emulated in other States also. 

The Committee feel that it should be incum.-
bent on Indian Institutes of Technology and 
other leading technical institutes which have 
been established under the auspices of the Gov. 
ernment or receive substantial grants from the 
Government that they set up at least one technI-
cal training centre in a backward area. The 
advantage of this would be two-fold, namely-to 
afford these premier technical institutions an 
opportunity to understand the problems of back· 
wardness and to evolve concrete measures for 
its eradication. It would also enable the local 
population in these backward areas to come m 
contact with the best that is available in the 
technical field and thus abridge the nrocess and 
period ordinarily required for development. 

The Committee note that some of the large 
public sector undertakings like steel plants,. 
mining projects, fertilisers projects have been 
established in backward States like Orjssa~ 
Madhya Pradesh and Bihar. They are, however, 
concerned to note that even with the establish-
ment of these large units, the desired fillip to the 
industrial development of these backward areas 
has not taken place. In fact, it has lj>een conced:" 
ed by the representatives of the Government a& 
well as the Planning Commission that these 
projects have not been able to contribute very 
significantly towards increasing the percapita 
income of the local population of these areas. 
The Committee cannot but view this a~ a seriouIJ 
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lapse. The least that the Government and the 
management of these public undertakings could 
have done was to critically examine the reasons 
for this phenomenon and take concrete steps to 
develop linkages particularly with the ancillary 
and small scale industries so as to develop them 
as feeders for the large units and thus help in 
extending industrialisation to these areas· The 
undertakings should also have set up vocational 
'centres either on their own or in cooperation 
with the State Governments and local autho-
rities so as to impart training and skills in techni-
cal subjects to the local population which could 
have helped them to secure jobs either in these 
undertakings or other industrial units coming 
up in the area. The Committee would like th9 
Government to carry out a study in depth with-
out further delay and take concrete measures as 
outlined above so that these public sector undel'-
takings which were set up with great expp.cta-
tions in the backward areas, achieve the socio-
economic objectives underlying their establish· 
m~t ~ 

The Committee would like Government to 
at least now ensure that in setting up new large 
scale undertakings in the public sector in back-
ward areas, the responsibility for developing 
ancilliary and small scale industries as WE'll as 
vocational and training facilities is spelt out in 
the licence itself and a close watch kept both by 
the ad!Jlinistrative Ministry and the Planning 
Commission to see that the public sector E'nter-
prises fulfil these responsibilities. 

The Committee furthcr desire that in cases 
where land in the tribals and backward areas 
is acquired for starting Public Undertakin~s Hnd 
other big industries, adequate compensRtion 
thereof should be paid to the persons concp.l'ned 
at any rate not later than the specified time to 
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obviate harrassment and facilitate their rehAhili-
tation. 

The Committee are concerned to note that 
while Government have given statistics oi ~ 
number of industrial units which were issued 
licences during the period 1970-74 for being set 
up in the backward areas they have not been 
able to inform the Committee precisely about the 
number of units which have actually gone into 
production. As pointed out by the Committee in' 
paragraph 52 of their Fiftieth Report on Indu~ 
trial Licensing (1973-74) it has been the general 
experience that a large number of units which 
are licensed on paper, are not actually establish-
ed. The Committee consider that this should 
not be allowed to happen particularly in the cast 
of backward areas as non-establishment of licens-
ed units not only ho]d~ up progress and also 
adversely affects other projects in that sector. 
The Committee would, therefore, like Govern~ 
ment to examine without further delay, the 
actual progress made in the establishment of the 
units which were given licences during each of 
the last five years and inform the Committee 
about the number of industries actually estab-
lished and the percentage of production achieved 
as compared to the licensed capacity. The Com-
mittee have no doubt that Government would 
not hesitate to take firm measures against those 
who have not made tangible progress and that 
it would be ensured that the deficiency is made 
good with the least possible delay. 

The Committee would also like Government 
to draw the requisite ]eSRons from the experience 
of issue of licences for establishment of induR-
trial units during the last five years so as to 
evolve pragmatic guidelines which would ensure 
that the units hereafter licensed for backward 
areas go into production as per scheduled pro-

----------------------------
2998 LS-ll 
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gramme. The Committee would like to be in-
formed of the guidelines which Government 
evolve after the afore-mentioned review is car-
ried out . 

The Committee find that the industrial 
potential surveys which were initiated as far back 
as May-June, 1970 have now been completed in 
respect of all the bO'ckward States and Union 
Territories. The Committee, however, find that 
these surveys are of a general nature and can at 
best serve as only the starting point for detailed 
investigation for establishment of industries in 
the specified backward areas. The Committee 
consider that as already more than four years 
have elapsed since this work was initiated, the 
follow up in the form of detailed analysis and 
technical studies to identify the specific indus-
try and the location thereof, should be under-
taken by high powered teams, comprising com-
petent technical personnel who should be asked 
to submit their reports as per time bound pro-
gramme. Thereafter Government should select 
the industry or industries which have the maxi· 
mum potential for immediate establishment in 
the specified area. The Committee urge that 
after the industries and areas have been identi-
fied Government should take a finn decision 
whether these are to be developed in the public 
sector or in the private sector. If these are to be 
developed in the public sector, the agency for 
development together with a time bound pro-
gramme, &hould be laid down and its implemen-
tation watched. In case, it is decided to allot the 
industry to the private sector, Government 
should give it the fullest publicity so that the 
best offer which comes from a party of proven 
experience and standing, can be accepted for im-
plementation as per time bound programme. 
The Committee need hardly stress that if for any 
reason. the party which has been given the 
licence to establish the industry, fails to make the 
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requisite .progl'ess, GWemuIlent should not hesi-
tate to take remedial measures to see that the 
pac<.! of ~;:\"el.)pm~;ll i; not allowed to be retard-
ed and tildt the targets envisaged are achieved 
as per time bound programme. 

The Committee. find that out of the indus-
trial projects recommended. in the surveys, only 
28 projects, involving a capital cost of Rs. 175 
crores have been implemented or are under im-
plementation while 15 projects involving an esti-
mated cost of Rs. 285 crores, are under considera-
tion of the financial institutions for financial assis-
tance. The Committee can see no reason why 
there should be delay in processing of the 15 
pending applications for projects which involve 
an estimated outlay of Rs. 285 crores when it is 
the prime need of these areas that industrial units 
should be established w!thout delay. The Com-
mittee would stre"" the need for having a time-
bound programme to take decision on project 
schemes so that those which are cleared can pro-
ceed to the implementation stage without delay 
:u:d those which are not found to be feasible are 
rejected so as to leave open the field for submis-
sion of more acceptable proposals. The Com-
mittee reiterate that time here is the essence of 
the matter and that decision on projects for 
development of backward areas should be reach-
ed without delay. They would urge that not 
only a tight time schedule for this examination 
should be laid down but a central agency should 
be nominated to see that it is adhered to IUld a 
regular report submitted in this' behalf to Gov-
ernment at the highest level to obviate any pro-
cedural delays holding up progress. 

In the case ofpllOj~:which are already stat-
ed to be unde-r implementation, the Committee 

~"'-'.' .-.-----.,---.--.- . .:-.~ . ----.-.--.~--
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would like Government to keep a close watch 
to ensure that these projects come up, according 
to the targets envisaged and that they attain full 
production as per scheduled programme. 

The Committee suggest that as the informa-
tion on the above aspects is of wide public in-
terest it should be specifically mentioned in the-
Ministry's Annual Report and other documents 
which are presented to Parliament. 

The Committee note that there is a marked 
absence of industrial units in the backward 
areas. Although dispersal of industries as Ii 

means of attaining balanced development of thE 
country, was underlined in the Industrial Policy 
Resolution of 1956 as well as in the succesSliVl' 
Five Year Plans, the industries remain largely 
concentrated in the metropolitan and developed 
areas, the industries continue to flock to thE-

spite of the various measures taken by the Gov-
ernment and incentiveslconcessions granted for 
the setting up of industries in t1,1e backward 
areas, the industries continue to flock to tht' 
developed areas and no significant industrialili8-
tion has taken place in the backward aTeas with 
the result that regional imbalances continue t<, 
grow. As has been admitted by the representa-
tive of the Government, even in regard t.o Ceni-
ral Subsidy Scheme, there has been an uneven 
spread of its benefits to the different States. The 
Committee note that out of Ri. 64 lakhs sanc-
tioned by way of Subsidy in 1973-74 and Rs. 69 
lakhs in 1972-73 as much as Rs. 40 lakhs and Rs, 
37 lakhs respectively were disbursed to one' State. 
namely, Maharashtra. The Committee would 
like Government to make a study in depth of tht 
factors which have made it possible- for Maha-
rashtra to claim subsidy of this order so thai 
other 8tates could be helped with information 
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and guidelines to avail more fully of the subsidy 
scheme in the interest of establishment of indlJloo 
trial units in the backward areas. 

The Committee are surprised to note that 
many of the States have not even framed the 
relevant rules for the grant of subsidies. It is, 
therefore, not surprising that the various sub-
sidles and incentives granted by the Government 
have not been able to achieve (the desired ob-
jectives. The Committee recommend that a re-
view of the subsidylincentiveslschemes introdue-
ed by the Government should be conducted in 
consultation with the States and representative 
organisations of industries without delay to find 
out the reasons for not achieving the desired ob-
jectives and necessary remedial measures should 
be taken so 8S to make them really an effective 
instrument for the development of backward ..... 

The Committee further note that there are 
complaints that incentives announced by the 
Government are not actually given to the indus-
t:rlal1ata in time and they have to run from place 
to place to obtain those incentiveslconcessions. 
The Committee would like Government to take 
corrective steps in this regard. 

The Committee consider that it would be 
desirable to link subsidy on capital investment 
to employment generation also. In view of the 
paramount need for creating new employment 
opportunities in backward areas, the industries 
which are approved for location in such areas 
should be required to give employment to a 
specifted minimum number of persons for be-
coming eligible for subsidy. Further the sub-
sidy should be related to the promotion of anet-

-_ ... --- ----------- ..... .-;---,._---------
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Uiaries by the large industrial units so as to ac-
celerate< the process of development. 

The Committee further note that in Gujarat 
there are seven institutions working for the deve-
lopment of industries particularly in backward 
areas and the activities df all these institutions 
are being coordinated by the Industries Com-
missioner at the State level. A special feature 
in the State is that once a project is approved 
by the State Government it is automatically ap-
proved by other Corporations without further 
scrutiny and this results in cutting dcwn of de-
lays at various levels. The Committee re-
commend that· an indepth study of the pr:>ce~ 

dure followed by the Government of Guja-
rat, should be made and results circulated to all 
other State Governments for guidance. 

The Committee note that during the Fifth 
Five Year Plan, Government envisages a positive· 
shift in the development of small scale industries 
in backward areas by eannarking as much as 
sixty per cent of the outlay (Rs. 81 crores out of 
Rs. 141 crores) for develtlpment of backward 
areas and for setting up of rural industrial pro-
jects. 

The Committee would like the Central Gov-
ernment which have more than two decades of' 
experience in the matter of providing guidanc.oe-
to small scale industries, to pay special attention 
to the development of sman scale units on ~ 
right lines from the. ver:ryI.b1ception. The Com-
mittee need hardly emphasise that the entre-
preneur ... should be he_eel In every way parti-
cularly in the oMtce of ilt,Iht~. the size of tM 
unit, the 8va1labUity of raw materials, extensSoa 
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of financial assistance and credit facilities and 
marketing for the end .. products. 

. . ,-

The Committee would like that the exten-
sion staff who are selected for rendering techni-
cal services should be persons of proven merit 
and standing in their field, with dedication to the 
cause of development, particularly of the back-
ward areas so tha,t they can help to surmount the 
difficulties whkh are bound to be experienced by 
the entrepreneurs in the initial stages. The 
Committee would like Government to so devise 
the conditions of employment of experts and their 
rem ~l:1;,,:':lti -m as to put 'an accent on the render-
ing of technical assistance in the real sense to 
the entrepreneurs in the development of the 
backward areas. 

The Committee need hardly point out that 
there should be a system of a regular monitoring 
and review of the work of the agency established 
for rendering assistance to the small scale units 
in the backwar'd areas So that, difficulties encoun-
tered are overcome with the least delay, and th~ 
IOOmentum for development is not allowed to be 
impeded in any way. 

The Corn:rni.ttee note that there has been 
considerable progress in the setting up of small 
scale industries in backward areas in Maharash-
tra State and the Maharashtra Industrial Deve-
lopment Corporation and Small Industries Cor-
poration have 'significant a9hievements to their 
credit in helpmg' t~e entrepreneurs in settin« 
up industries' lnbacltwarl! areas. The Com-
mittee . recommend,' that the-' eentral Govemmem 
should conduct an indepth study of the measuNI 
taken by .the Government of Maharashtra in tbiI 
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regard and circulate the same to other State 
Governments. 

2.74 The Committee note that Government are 
laying great emphasis on Rural Industrial Pro-
jects and propose to increase the outlay from 
only Rs. 4.5 crores to Rs. 45 crores in the Fifth 
Plan. While the Committee are one with Gov-
ernment about the need for establishment of more 
industrial projects they feel that in th~ interest 
of achieving the objective underlying them, it 
is absolutely essential that these projects are 
located in areas which have the potentiality. The 
Committee are greatly concerned that the stra-
tegy to be followed in the setting up of these 
units is however still under consideration of a 
Committee appointed by Government. Having re-
gard to the fact that rural industries projects 
came to be established more than ten years ear-
lier, the Committee feel that strategy in this 
behalf should have been evolved before the con-
clusion of Fourth Plan and infact this should 
have been fully taken into account while select-
ing the location fOT the new 57 rural industries 
project. during the Fifth Plan. The Committee 
would like Government to finalise the strategy 
without further delay as also review the loca-
tion of the Rural Industries Projects for the Fifth 
Plan in the light thereof so as to make sure that 
these have the potentiality and would make the 
desired contrlbution in the developmenta1 effort. 

43 2.75 One of the historic lessons thrown up by 
industrialisation in the West is the problem of 
slums and unfortunately we have not been able 
to avoid them in the process of industrialisation 
particularly in our main industrial towns. There 
is already anxiety all over the world about the 

_ Importance of environment and the necessity of 
keeping it clean In the broader interest of health 
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and well-being of the people. The Committee 
consider that Government should pay special 
attention to these environmental aspects while 
planning the rural industries district projects 80 
that the ills and problems which are associated 
with industrialisation and slum conditions are 
avoided.. The Committee suggest that Govern-
ment should evolve with the help of the leading 
institutions of architectural and industrial plan-
ning, model layouts for rural industrial district 
projects which could be tried out on pUot basis 
and then extended to other areas. The Committee 
also suggests that adequate provisions should be 
made for low income group housing schemes in 
these areas. 

The Committee stress that Government 
should keep a close watch over these industrial 
units right from the inception to ensure that they 
do not suffer for want of raw materials. techni-
cal guidance, marketing facilities, finance etc. It 
is only if all these requisite facilities are made 
available in a systematic manner that the In-
dustrial units would be able to achieve their full 
production capacity at the earliest and thus con-
tribute towards tae development of the backward 
areas. 

The Committee feel that it may not be 
possible to set up large industries in all the back-
ward areas in the country. The Committee would, 
howevert like to point out that there are a large 
number of traditional industries which, while 
providing employment to the local people, have 
allo earned a name for their products, not on ty 
In the domestic market but even in the inter-
national markets. The carpets of Jammu and 
Kashmir. Mirzapur and Arunachal Pradesh, the 
bras.ware of MOl'adabad and handloom fabrics 
of many parts of the country, have eamed world 
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wide reputation. It is, however, disheartening 
to pote. ~at traditional in4usf,ries in the country 
are continuou~ly on .the. decline, with tae resuh 
that a large number of 'aJ;tisans in the rural areas 
are now migrating in searA:h of clerical and un-
skilled jobs to large cities. and metropolitan areas, 
thus creating more and ll'IDr.e pressure on the 
urban ar~as,. resulti~g i11 the proliferation of 
slums and social tensions. While the Committee 
note that the Khadi and Village Industries Com-
mission and the State Boards for Industries have 
undertaken programmes for assisting the deve-
lopment of these traditional industries, the very 
fact that these industries hav.e not come up in a 
big way, indicates that m~h more needs to be 
done for the development of these industries. The 
CommHtep , therefore recommend that the Gov-
ernment sHould examine the matter in greater 
detail and find out the reasons why the traditiona] 
industries particularly in rural and backward 
areas in the country, are nQt being developed to 
the desired extent. The Committee recommend 
that suitable remedial measures in this regard 
should be taken by Government without delay, 

J.:~ The Committee note that the Planning 
Commission envisages marked increase in the 
outlay on the development' of hancilooms, khadi 
and village industries and sericulture, coir indus-
try and handicrafts during the Fifth Phm. In 
some of thes~. ~ectors the outlay is being increased 
by as much a~ 3 to 4 times. The Committee can-
not too strongly emphasise that Government and 
these organisations a~d~s~ncies should take 
every care. to see tha,t the ibeneflts in fact flow 
to the wJ>rkers. and that tl;!.ese are not allowed to 
be siphoned off' at interm~ate level. In this 
context' they would like .to ~ss the role tha\ 
training centres can~l~y' i~ ~mproving skill and 
erattsmans~ip SO" as to aS$ist the artisans in 

------- --_ ... - - .-.-,,---"---'" --' 
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adapting their age-old techniques and procesnes: 
and designs to suit the pre!eht day taste of cus-
tomers in the country and outside. It should also 
be ensured that the vital inputs required by 
craftsmen like yarn for handlooms or dyes for 
handicraft or cocoons for serlculture etc., become 
avaHable to the workers and thus enhance their 
capability for production and contribute towards' 
raising the per capita level of income. 

The Committee note that the . Khadi and 
Village Industries would be getting Rs. 185 crores 
in the Fifth Plan as compared to Rs. 101 crores 
in the Fourth Plan. Government should see that 
Khadi and Village Industries are fully geared to 
undertake this enhanced responsibility and that 
t!fey implement suitable measures in the field to 
ensure that productive vocation is gained for 
larger number of under-employed and un-
employed landless labour in the rural areas. 

The Committee consider that the banks and 
other financial institutions have got pioneering 
role to play in filling up the credit gaps in the 
backward areas and should give lead in the 
matter of providing the much required finance· 
for the development of backward areas, The 
Committee would like to point out that one of 
the main criticism against the banks of the 
country before nationalisation was that the 
activities of the banks remained confined to the 
metropolitan and urban centres only and the 
benefits Of their advances were mainly reaped 
by the big industrial units. The Committee 
regret to note that even after nationalisation. 
the same complaint still persists and it has been' 
represented that even the resources which are 
being collected by these nationalised banks 
from the backward areas, are being invesW 
mostly in the developed areas only. While-
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conceding that lack of banking facilities in the 
backward areas is a legacy of the past and the 
nationalised banks haVe taken considerable 
steps to set up branches in the backward areas, 
the Committee would like to point out that the 
steps taken in this direction so far, cannot be 
considered as sufficient. The Committee recom-
mend that the financial institutions and nationa-
aUsed banks should pay more attention to the 
backward areas in the country and should take 
steps to provide finances at concessional and 
liberalised terms to the backward areas So as 
to accelerate the pace of development of these 
areas. The Committee would like to point out 
that the Committee on Development of Small 
and Medium Entrepreneurs (Popularly known 
as Bhatt Committee) has recommended that 
the post construction and . post implementation 
problems of the new entrepreneurs should be 
specially taken care of and that a cell should 
be created by the public financial institutions to 
sub-serve these needs. The Committee would 
like Government to take immediate action on 
this recommendation. 

The Committee are constrained to note that 
while representatives of the Planning Commis-
sion and Government are one in commending 
the establishmeht of a growth centre as a focal 
or nodal point for achieving maximum growth 
potential, there is no precise information avail-
able with the Centre, about the focal p~ints al-
ready selected by some of the States, the criteria 
adopted in their selection or the precise pro-
gress made by them. The Committee cannot 
help pointing out that if the Government at the 
Centre felt convinced about this strategy of 
developing growth centres, the least that they 
could have done was to carry out a systematic 
review and analysis in depth of such focal points 
which had already been established in the States 

-"-_ ... --._------_ .. --------- ----:------------, .. -------,. ~- ----



1 2 

~o 2.103 

3 

80 as to evolve guidelines for other States. The 
Committee would like this to be done within 
the next three months so that meaningful guide-
lines could be framed by the Centre for guid-
ance of all concerned. It is imperative that 
growth centres are selected most judiciously 
and the various input efforts, required to acce-
lerate development and tap the growth potentia) 
are implemented systematically and in a co-
ordinated and integrated manner in order to 
achieve the best results. The Committee would, 
however, like to add that this does not mean 
that present concessions granted in the 232 dis-
tricts -declared as backward should be with-
drawn. The Committee would like to be in-
formed of the concrete action taken by Govern-
ment in pursuance of the above recommendation 
within three months. 

The Committee note that although the accele-
rated growth of backward areas has been accep-
ted as one of our national objectives and all the 
Five Year Plans have emphasised the need for 
rerrwval of regional imbalances, no separate 
funds specially earmarked for the development 
of backward areas, were provided in these Plans 
and it was only during the Fourth Plan that the 
principles governing the allocation of central 
assistance to states were changed under which 
10 per cent of central assistance was set apart 
for States whose per capita incomes were lower 
than the national average. Even this assistance 
was not earmaI1ked for the development of 
backward areas and the Govemment are not 
sure that this amount of assistance was actua)]y 
spent for the development of backward areas. 
The Committee have a feeling that the assist-
ance and funds, being allotted to states for 
development purposes, have been by and large. 
s"')cnt ~n the comparatively developed regions 
and the backward areas continue to suffer by 

----------
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neglect. This apprehension is reinforced by 
the fact that in spite of massive investments 
made in the four Five Year PlaIl; and three 
Annual Plans there has been no marked im-
provement in the condition of these areas, parti-
cularly in the backward states with the result 
that instead of these areas coming upto the 
economic level of the remaining parts of the 
country, the economic disparties between these 
areas and other areas, have widened. The Com-
mittee are of the opinion that if any appreci-
able impact is to be made in the development of 
backward areas, Government should allot a cer-
tain percentage of funds specifically for the 
development of' backward areas and it should 
be ensured that the funds, So earmarked. are 
not diverted for developed areas. 

The Committee are glad to note that the draft 
Fifth Five Year Plan has made a specific pro-
vision of Rs. 500 crores for the Tribal and Hill 
Areas and that these funds would be earmarked 
and would not be allowed to be diverted for 
other purposes. The Committee recommend 
that similar measures should be taken for ear-
marking funds for the development of other 
backward areas also particularly for areas like 
Eastern U. P., Bundelkhand, Dandarkaranaya 
which are homogenous units and for which the 
Task Force/Study Teams have already recom-
mended specific strategies for development. 

The Committee feel that as geographical and 
economic conditions in the different backward 
areas of the country are quite diverse, it is not 
possible to lay down any uniform pattern for 
dt>velopment of these areas. Any plan drawn 
for the development of an area Would have to 
pay special attention to the local conditions and 
potential for development as well as' the re-
moval of impediments wJ:lich come in the way 
of accelerated development of the specific area. 
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The Committee, therefore, recommend that for 
this purpose, detailed plans should be formula-
ted for each backward district which ahouJ4 
pay special attention to these factors and 11\1 
down, specific 'Bnd time.-bound programme for 
the development of these districts. The Com-
mittee reconunend that for formulaUng thE¥ie 
district plans, District Planning Boards or Com-
mittees should be appointed, consisting of elected 
representatives of the people, the representa-
tives of State Govertlment ana officials of the 
District Administration including techni-eal per-
sonnel, which while formulating the district 
plans should also keep a constant watch on the 
implementation of the plan and monitor the pro-
gress made in the various spheres. 

The Committee regret to note that" although 
local planning has been accepted as the main 
plank of the strategy for the development of 
backward areas in the Fifth Plan, only some of 
the States have set up District Planning Organi-
sations and district plans have been prepared 
in respect of only a few districts. Fot example, 
in the States of Andhra Pradesh, Assam, Gujarat, 
Maharashtra and Orissa, district plans have been 
completed in respect of one district only in 
each of the States. It is only in Karnataka 
State that integrated district plans for all the 
districts haVe been prepared. This shows the 
casual wfrj in which the work relating to the 
formulation of district plans is being Wldertaken 
by the various states. The Committee note that 
the Centre had introduced in 1972-73 a scheme 
of financial assistance for strengthening of plan-
ning capabilities of states and had suggested the 
setting up of a unit for dealing with district 
planning. The Committee recommend that the 
Planning Commission should impress upon the 
State Governments the imperative need for the 
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formulation of district plans and render all 
possible assistance to them in this work. 

The Committee note that the CentTal Gov-
ernment have been extending since 1967-68 
assistance at' the rate of 60 per cent for deve-
lopmental scheme for tribals falling in the state 
Sector while the expenditure on long term 
schemes such as Post-matric scholarships, Tri-
bal Girls Hostels, Tribal Research and Train-
ing, Pre-examination Training, Tribal Develop-
ment Blocks, Co-opel-atiJ.l including forest co-
operatives, was being met by the Central Gov-
ernment in full. The Committee find that the 
Study Team on Tribal Development Programme 
in their Report in 1969 have observed inter alia 
that in the absence of an evaluation machiRery 
the States have not been able to assist the Team 
with their own assessment of the impact of the 
development programmes on the welfare of the 
tribals. The Committee are greatly concerned 
to find that Government should not have arrang-
ed either to collect the requisite data or to 
review critically the progress made SO as to 
evaluate the impact made-by these schemes on 
the welfare of the tribals and development of 
areas inhabited by them. 

3.26 The Committee are glad that at long last the 
Central Government have taken up the pro-
gramme of six Pilot Projects for development 
of tribals located in the States of Andhra Pra-
desh, Madhya Pradesh, Orissa and Bihar. The 
scheme is comprehensive in scope and seeks to 
make an integrated approach through the estab-
lishment of Tribal Development Agencies head-
ed by the District Collector. Though the scheme 
was first thought of in 1970, it got underway 
onlv in March. 1972. Government have taken 
a decision that it ahould continue for a full 
period of 5 years le. till March, 1977. A sum 
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of Rs. 4.12 crores out of Rs. 4.60 crores sanctioned 
has been spent on these schemes till March, 
1974. The Committee however, find that as 
a~ainst the objective of covering 50,000 parti-
cIpants or 10,000 tribal families, the benefit has 
So far reached the highest figure of only 19027 
in one project area while it is as low as 4447 
in an other project area. The Committee stress 
that a clOSe watch should be kept on this aspect 
so as to ensure that maximum benefit flows to 
the largest number of participants. The Com-
mittee would like to be informed of the con-
crete measure being taken by Government to 
achieve this vital objective. 

The Committee find that Government have got 
examined the problems of trihals regarding 
credit and land restoration by two Committees, 
namely, Committee on Reorganisation of the 
Cooperative Credit Structure and Committee on 
Debt Redemption and Land Restoration. They 
have been informed that government have taken 
appropriate decision qn their recommendations 
and communicated them to the State Govern-
ments for implementation with a view to afford 
necessary relief to the tribals from indebted-
ness and facilitate land restoration. The Com-
mittee cannot too strongly emphasize that one 
of the basic reasons for the continued exploi-
tation of tribals is their being held for genera-
tions in indebtedness by money-lenders and 
other vested interests. It- is, therefore, of utmost 
importance that the tribal should be made fr~ 
from the burden of past debts and helped 
tbrough cooperatives and other agencies to find 
necessary nnance for essential basic require-
ments. It is equally important that land records 
are set straight so as to give clear :md unam-
bigl1ot~:: '!tIe to the tribal to the land that he 
owns and free him from ~nv coercion and 
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intimidation at the time of reaping the harvest 
or g!lthering fruits grown on his land. 

The Committee cannot but express unhappi-
ness that the scheme for Tribal Development 
Agencies should have been taken up as late 
as in the fourth year of the Fourth Five Year 
Plan and that no critical evaluation of the im-
pact made by the Scheme should have been 
made before the conclusion of the Plan so as to 
derive appropriate lessons for execution of 
schemes and projects for tribal development in 
the Fifth Plan period. They would like the 
Committee on Bench Mark Survey and other 
agencies concerned to complete their study of 
the impact made by the Pilot Projects without 
further delay. The Committee have no doubt 
that in the light of these studies and critical 
appraisal of the field experience, QQvernment 
would evolve a suitable policy for implementa-
tion of tribal development schemes including 
the grant of subsides to them for agricultural 
inputs with a view to make for full participa-
tion of the tribals in the adoption of improved 
agricultural practices. 

The Committee also suggest that Government 
should review the forest policy in so far as it 
aftects the tribals and keeping in view the need 
for fostering and ,developing tribal forest co-
operatives to save them from exploitation. 

The Committee would like to be informed of 
the result of the aforementioned survey and 
studies and the action taken by Government on 
them with particular reference to the pilot pro-
jects under implementation and the new schemes 
being taken up during the Fifth Plan. 

The Committee note that the new strategy 
for tribal development for the Fifth Plan aims 

---------- -"- -------_._---
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at two types of programmes-one programme 
for regions where there is tribal concentration 
to the extent 50 per cent of the population an<~ 
another programme for areas of dispersed tribal 
population. In the regions of tribal concentra-
tion, area development approach has to be ad-
opted keeping focus on the problems of the 
tribal people. A sub-plan has to be drawn up 
for these 'areas which may present an integrated 
view of their problems. Guidelines to the State 
for the preparation of tribal sub-Plans were 
issued in December, 1973. The Committee are 
informed that so far only 9 States have sub-
mitted their sub-Plans. Government have had 
experience of more than 20 years in undertaking 
development schemes for tribals and they should 
have evolved the strategy and approach fOl' 
tribal development well before the commence-
ment d the Fifth Plan so that no time was lOst 
in launching the schemes meant for implementa-
tion during the Fifth Plan period. The Com-
mittee would like the CentrallState dep~t

mentslagencies concerned and the Planning 
Commission to finalise the6e sub-Plans before 
the end of the current financial year so that these 
could be implemented at least from the second 
year of the Fifth Plan period. 

In drawing up the sub-Plans, the Committee 
have no doubt that Government will ensure 
that the peoples representatives are fully and 
actively associated. 

Since the problems and needs of the tribal 
areas are more or less common, the Committee 
recommend that the Planning Commission may 
themselves formulate certain typical projects on 
"onshelf" basis and commend them to the States 
for adoption with such modifications as 
may suit local condition. This would cut out 
delays in formulation and subsequent scrutiny 
of Projcets. 

-------_._-_. __ ._----------------------
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The Committee recommend that Govern-
ment should keep a contemporaneous watch on 
the execution of these sub-Plans and Projects so 
as to take timely remedial action and in particu-
lar see that the administrative expenditure is 
kept to the minimum and no case allowed to ex-
ceed the prescribed percentage and that money 
is not diverted to projects outside the sub-Plan 
for tribal development. 

The Committee would like to reiterate that 
the essence of the matter is to free the tribal 
from the clutches of indebtedness, enable him 
to have full fruit of his labour in the field and 
equip him with vocational education which will 
make him a better agriculturist and artisan. 

The Committee feel that for the develop-
ment of horticulture in tribal and hill areas it 
would be better if arrangements are made for 
supplying of saplings of fruit trees which can be 
grown there, to the local population. -

The Committee would stress that the most 
important step required for the betterment of 
tribals, is to save them from exploitation which 
is rampant in these areas. Government should 
therefore give first priority to the removal of 
exploitation of the tribals. They consider that 
it would go a long way in enabling the tribals 
to stand on their own feet and free them from ex-
ploitation if suitable marketing facilities are 
provided to them whereby they can sell their 
produce and purchase essential commodities like 
kerosene, standard cloth and other essential 
commodities at fair prices. It should also be 
ensured that the level of literacy in these areas 
which is very low should be brought at least 
to the general level of literacy in the State as a 
whole. 

------------------ ----------------_.--_ .. _---------
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The Committee further recommended that 
decesions on the recommendations made by the 
Sub-Committee appointed by the central prohi-
bition committee regarding the tribals be taken 
as early as possible. 

The Committee would like to draw pointed 
attention to the potential of using Radio as a 
means of imparting knowledge and useful in-
fonnation to the tribals. They suggest that 
Government should have adequate arrangements 
for broadcasting and community listening in 
these areas. 

The Committee further recommend that 
salient features of the various schemes and 
programmes, being taken up for execution in the 
tribal areas, should be made known to them 
orally in their own dialect so that they derive 
the maximum benefit from them. 

The Committee recommended that the tribal 
areas should be brought within the scope of the 
electrification programme for rural and back-
ward areas. 

The Committee need hardly emphasise that 
importance of posting to the tribal areas for 
implementation of the various development 
programmes, persons having first hand know-
ledge of the tribal problems who are of proved 
worth, honesty and dedication. Such persons 
should be given suitable incentives and award" 
for meritorious work done in the field of tribal 
development. The Committee would at tbtl 
same time, suggest the energising of the existln~ 
anti-corruption and vigilance machinery in tlW 
tribal areas to prevent corrupt practices ana 
exploitation which may have developed in tho 
process of implementation of the developmem 
programmes. 
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The Committee recommended that the 
Planning Commission should have a compre-
hensive plan prepared for tribal development and 
arrange to lay it on the Table of the House so 
that it can be discussed fully by the Peoples 
representatives particularly those who come 
from these a~'eas and have been taking consistent 
interest in tribal development and welfare. They 
also recommend that the progress made in the 
implementation of the tribal sub-Plans should 
be mentioned in detail in the annual plan 
reviews. 

The Committee note that the preparation 
of integrated plans in some of the hill areas 
was taken up during the Fourth Plan period and 
that certain guidelines were also issued by the 
Planning Commission to the State Governments 
for the formulation of such plans in the fields 
of agriculture, food and Soil Conservation, roads, 
agro-industries, animal husbandry, education and 
health etc. 

The Committee are concerned to note that 
it has not been possible to assess the results 
achieved as a result of the various programmes 
taken up for the development of hill areas. The 
Committee are unable to appreciate the plea 
that the results in respect of the 'projects could 
not be assessed because the acc!:ual of the 
C'entral assistance to these areas was not tied 
up to any scheme or project. 

The Committee are surprised that even 
though subsidies have been allowed by Govern-
ment ranging from 25 per cent to 50 per cent and 
also 90 per cent of grant and 10 per cent loan 
was given to the States of Assam, Jammu and 
Kashmir and Nagaland and 50 per cent grant 
and 50 per cent loan was given to the States of 
Tamil Nadu and Uttar Pradesh for the develop-
ment of these areas, no effective machinery was 

---,~.-----.'------
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devised in coordination with the receipient 
States for evaluating the results of the invest-
ments made. The Committee feel that the desi-
red results cannot be achieved unless there is 
close and effective coordination between the 
various agencies concerned not only in the for-
mulation of programmes/schemes but also in 
their implementation. The committee would 
urge that effective arrangements should be made 
by Government to monitor the progress of the 
schemes and evaluate the results achieved, so 
that weaknesses in the process of implementation 
are identified in time and steps to accelerate the 
pace of development taken wherever and when-
ever required. 

The Committee note that the Government 
of West Bengal did not claim any assistance on 
this pattern for its hill areas during the 4th 
Plan. 

The Committee would like to know the 
specific achievements and in the fields of 
Agriculture, Irrigation and Communication a~ 
against the targets laid down during the Fourth 

, Plan, reasons for the shortfall, if any, in the 
targets and the programmes proposed to be taken 
up during the Fifth Plan period for securing 
accelerated development of hill area",. 

The Committee would like to be apprised 
of the achievements made in other fields such 
as Education, Animal Husbandry, Forest and 
Soil Conservation and Health etc., and the pro~ 
grammes proposed to be taken up during the 
Fifth Plan. 

The C0mmittee find that while broad out-
lines of the development to be achieved in the 
Fourth Plan in hill areas was outlined, the 
Centre does not appear to have carried out any 
systematic review at the end of the each year 
to see whether the financial outlays were being 
appropriately distributed over various sectoral 
activities. 
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The Committee also nnd the Government do 
not have any precise information about the 
progress made in the implc!TIentation of the 
schemes like intensive agricult.ural development 
programmes, designing and testing of improved 
implements suitable to hill areas etc. 

4.20 The Committee are deeply concerned to find 
that Government have neither finalised strategy 
nor the schemes for implementation in the hill 
areas during the Fifth Plan. This may well be 
due to the fact that Government have not ini-
tially evaluated the progress made in the imple-
mentation of various schemes taken up during 
the Fourth Plan. The Committee would like 
to stress that this should be done without further 
delay and strategy for the development of hill 
areas announced and the specific schemes foc 
implementation in these areas identified in con-
sultation with the State Government concern-
ed. 

4.21 The Committee desire that Government/ 
Planning Commission should review the schemes 
already in operation so as to take necessary 
remedial measures and to modify them in the 
light of the experience gained for the imple-
mentation during the Fifth Plan period. 

4.22 The Committee further desire that a time 
bound programme for the development of hill 
areas during the Fifth Plan period should be 
drawn up in respect of the various fields of 
development and concerted efforts should be 
made to ensure that these programmes/shcemes 
are implemented according to schedul~. 

4.23 The Committee note tha~ tht.'\ pattern of 
Central subsidy and assistanc&. as also the ques-
tion of making additional allocation of central 
funds for the execution of the integrated area 
development plans to hill areas during the 
Fifth Plan are under -~sideration. In the 

... -_._-_.---.- -------------
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opinion of the Committee this should have been 
completed and announced before commence-
ment of Fifth Plan. The Committee would like 
to be apprised of the decision taken in this re~ 
gard. 

The Committee note that. comprehensive 
integrated sub-plans al'\! being prepared for 
which special supplementary assistance has 
been set apart in the Firth Plan. The Committee 
would like to emphasise the desirability of the 
formulation and finalisation Of these sub-plans 
expeditiously in consultation with the people of 
the areas concerned to that the implementation 
of these plans is taken up in time to achieve the 
maximum results during the plan period. 

The Committee are concerned to note that 
as much as 19 per cent of the total area of the 
country and 12 per cent of the population are 
prone to droughts. They further note that 
Drought Prone Areas Programme was initiated 
by Government in 1970-71 as a non--Plan central 
sector scheme with an outlay of Rs. 100 crores 
and that certain guidelines had been issued to 
the State Governments for the formulation of 
the master plans for these areas. 

The Task Force on Integrated Rural Deve-
lopment in their ReP9rt has stated that 4 States 
viz., Rajasthan, Andhra Pradesh, Gujarat and 
Karnataka have very large drought prone areas, 
compared to other States. In Rajasthan 56 per 
cent of the geographical area and 33 per cent of 
the population, in Andhra Pradesh, 33 per cent 
of the geographical area and 32 per cent of the 
population, in Gujarat 29 per cent of the geog-
raphical area and 18 per cent of the population 
and in Karnataka 25 per cent of the geographi-
cal area and 22 per cent of the population are 
within the ambit of drought prone area;. From 
the details of the annual eX!)enditure incurred 

---~--------.--- •. ------ ... -------- .. --... ~ ... 
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by the State Governments on D.P.A.P., the Com-
mittee note that a total expenditure lof about 
Rs. 91.30 crores has been incurred by 13 States 
during the last four years while the expenditure 
in the 4 States of Rajasthan,. Andhra Pradesh, 
Gujarat and Karnataka has been of the order 
of Rs. 10.97 crores, Rs. 10.43 crores and Rs. 7.43 
crores respectively. The Committee are not 
aware of the manner in which allocation of the 
outlay of Rs. 100 crores was made to the various 
States for the implementation of their drought 
prone area programmes. It was expected that 
most of the outlays on this programme should 
have gone to the States which have very large 
drought prone areas. The Committee feel that 
the allocations for drought prone area pro-
grammes should be made with reference to the 
area involved and population affected in each 
State. The Committee wotlld like Government 
to review their system of allocation of these re-
sources So as to ensure that maximum benefits 
are derived by the States which have large 
chronically drought prone areas. 

The Committee note that drought prone 
area programme covers minor and lift irriga-
tion, soil conservation, afforestation, roads and 
drinking water supply. They find that while 
some progress haS' been made under minor 
irrigation, soil conservation and afforestation, 
the progress under roads and drinking water-
supply is very unsatisfactory. In fact, except 
Andhra Pradesh and Gujarat no other State 
appears to haVe undertaken any scheme for-
drinking water supply at all. The Committee 
need hardly stress that in the implementation of 
the drought prone areas programme, greater 
emphasis should be laid on the provision of 
minor irrigation including lift irrigation and 
drinking water supply to these areas. The Com~ 
mittee urge that specific sectoral allotments for 
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181 

-------_._._-
1 2 

81 4.42 

--"'~---- -----,. 

3 
._ .... _-------------

the various schemes should be made by Gov~~
ment after ascertaining potentialities thereof in. 
each State and the progress in their implemen-
tation watched. 

The Committee are in agreement with the 
Irrigation Commission that there is need for a 
quick and early hydrological survey of the· 
drought prone areas which have either remain-
ed unsurveyed or have been partly surveyed,. 
for undertaking investigations for irrigation 
resources from surface and ground water. 

The Committee attach the greatest impor-
tance to ground water survey, for more than 80 
per cent of our population is dependeJlt on agri-
culture and this can be given a fillip, particular-
ly in the backward areas if water for irrigation 
becomes available on an assured basis. One of' 
the main reasons for the spectacular progress 
made in Punjab, Haryana, Western U.P., Tamil 
Nandu, Andhra Pradesh etc., in the matter of 
agriculture is dUe to the tapping of underground 
water resources. The Committee are, therefore, 
8l'eatly perturbed to note that Government has 
so far been able to complete its survey of only 
1.2 million sq. k.m. out of a total 3 m. sq. k.m. 
of mappable area. The Committee Tecommend 
that priority should be given to the survey of 
backward areas, particularly those which are 
known to have underground water potential. 
The Committee would also like that (S)ncerted 
efforts should be made to locate ground water 
supply in areas which are prone to drought year 
after year so that positive measures could be 
taken to reverse the cycle of droughts by ex-
ploiting the underground water resources. The 
Committee recommend that this matter should 
be reviewed at the highest level and an integrat-
ed and well-coordinated programme of surveys 
should be prepared. It is also necessary that 
the execution of projects for tapping the under-

--_._ ....... - .. -_. ---_ .. _-_.---
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ground water is taken up as a national effort 
with the help and cooperation of Central and 
State Gov ,,'nmen ts as also all othel' agencies 
concerned . 

The Committee further suggest that with 
the help of Agricultural Research Institutes at 
the Centre and the States, Government should 
evolve agricultural technology, farm practices 
and seeds etc., suited to the drought prone areas 
and ensure their easy availability to the farmers 
so as to make these areas more and more pro-
ductive. Another area which requires concerted 
measures pertains to the development of sub-
sidiary occupations for the farmers and landless 
labour in these areas so that they can have 
supplementary source of income to save them 
from the scourge of hunger and scarcity. Tradi-
tional occupations like sheep breeding could be 
supplemented by development of animal hus-
bandry, handicrafts etc., in these areas. 

The Committee would like Government to 
examine the above suggestions in all aspects and 
evolve an integrated approach to fight the ende-
mic problems of scarcity prevailing in these 
areas. The Committee would like to be inform-
ed within 6 months of the concrete action taken 
in this behalf. They further recommend that 
suitable information in this regard should be 
specifically included in the Administrative Re-
ports of the Ministry of Agriculture and 
Planning Commission and the progress made re-
ported to Parliament every year .. 

The Committee need hardly stres!' that the 
success of the schemes in this behalf would be 
judged by the impact that they make on the 
areas and population which are at present 
drought prone and which are made self-reliant 
and in fact contributors to development. 
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The Committee note that a detailed soil 
survey of the Bundelkhand region as suggested 
by the Study Group of the Planning Commission 
is proposed to be initiated after the Fifth Plan 
proposals are sanctioned and staff appointed. 

The Committee desire that concerted efforts 
~ould be made to finalise the 5th Plan proposals 
expeditiously so that the work in connection 
with the soil survey is initiated without much 
delay and completed within the stipulated 
period. 

The Committee note that an indent for the 
supply of aerial photographs of 1 : 6000 scale to 
be used as base maps for reconnaissance soil 
survey has been processed by the Survey of 
India and is with the Ministry of Defence for 
security clearance. The Committee would like 
to be apprised of the decision taken in the ma~ 
ter by the authorities com:erned. 

The Committee would also like to be apprised 
of the action taken by the State Governments 
of Uttar Pradesh and Madhya Pradesh on the 
suggestions made by the Study Group with re-
gard to the development of animal husbandry 
in Bundelkhand.. 

The Committee are unhappy to Dote that the· 
Study Group appOinted by the Planning Com-
mission on Irrigation Potential has not submit-
ted its report so far though the Group was set 
up sometime in December, 1972. The formula-
tion of integrated plan and successful implemen-
tation of any agricultural programme of an area 
and its distribution to a larger population de-
pends on the irrigation potential of that area. 
The Committee need hardlv stress the urgency 
and importance of the completion of such a sur-
vey in the interest of the rapid development of 
the region. 

. ----,._-_.- - .... ---_._._ .. __ ... ---.------- -_.- . 



1 2 

.88 4.64 

4.65 

... 4.66 

'PI 4.67 

----._--------

The Committee therefore desire that concert-
ed efforts should be made to finalise the report 
without further delay so that the development 
of the irrigation potential in Bundelkhand is 
taken up without any loss of time. The Com-
mittee would like to be apprised of the findings 
of the Study Group and the action proposed to 
be taken thereon. 

The Committee would also like to be apprised 
of the progress made with regard to Rajghat 
project, the work on which is proposed to be 
carried out by the Control Board under the 
Chairmanship of the Union Minister of Irriga-
tion and Power, with the Chief Ministers and 
concerned Ministers of both the States of Uttar 
Pradesh and Madhya Pradesh as Members. The 
Committee hope that a time bound programme 
would be drawn up for the completion of the 
project and that efforts would be made to com-
plete it according to schedule. 

. The Committee desire that the investigations 
in respect of Upper Ganga should be completed 
expeditiously and necessary assistance should be 
extended by 'the Centre for its early completion. 
The Committee would like to be apprised of the 
progress made in this regard. 

The Committee would further like the Gov-
ernment to impress upon the authorities con-
cerned for speedier ftnalisation of the report in 
respect of U rmil Dam and a time bound pro-
gramme drawn up for the completion of the 
project within the stipulated period. 

The Committee note that an agreement has 
been reached between the States of Uttar Pra-
desh and Madhya Pradesh in respect of J amni 
Project and Lalitpur Dam. The Committee 
would urge that effective measures should be 
tak;en to complete these projects as per time 
bound programme. 

- ----- ----~--.-. -_. _._.-- -_ .. _-----_._---
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The Committee hope that the overall plan 
for the sub-basins of Betwa, Ken and Sindh 
rivers which drain Bundelk:hand region, would 
be prepared by the Sta~e Governments concern .. 
ed expeditiously. The Committee however , , 
desire the Planning Commission to maintain 
close coordination with the concerned State 
Governments to ensure speedy finalisation of 
the various programmes/schemes and their exe-
cution L1 the interest of the development of 
Bundelkhand region. 

The Committee note· that concerned at the 
backwardness of Eastern U.P., the Planning 
Commission and Government of India had taken 
initiative as early as 1962 to have a study made 
of the problems afflicting this heavily congested 
part of the country and to outline the potentiali-
ties and measures for its development. The 
Study Team submitted its report in 1964. The 
Committee find from the action taken note, re-
ceived from the Government, that there has 
been an increase of only 11.4 per cent in agricul-
tural production over 1960-61. The Committee 
consider this achievement to be unimpressive in 
the context of the Green Revolution which re-
sulted in marked increase in agricultural pro-
duction in other parts of the country, particular-
ly in Western. U.P., Haryana and Punjab. As 
Eastern U.P. has got fertile soil and potential 
overground and underground water resources 
there is no reason why it should not be possible, 
through concerted measures, to achieve increase 
in the agricultural production in this area com-
parable to that of Western U.P., etc. The Com .. 
mittee therefore, stress that a package program-
me of inputs, including development of irriga-
tion and water resources, seeds suited to the 
climate and the soil. fertilisers and pesticides, 
should be made available to this area in the inte-
rest of achieving greater increase in agricultural 
production . 

. --------_._------------_.-
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The Committee are greatly disappointed to 
note that not much progress has been made in 
the maHer of industrial development on the 
ground that power and other incentives like re-
laxation in sales tax etc. were not available. 
The Committee see no reaSOn why in all these 
10 years, Government could not take suitable 
action to see that power became available in 
this area and paper mills, chemical industries 
cotton mills, sugar mills and the distilleries 
came to be established, as envisaged in the Studv 
Team Report. . 

The Committee are greatly disappointed that 
no work has admittedly been done in the matter 
of establishing machine tool and other ancil-
liary industries 'Yhich were to be taken up in 
the Central sector. The Committee stress that 
Government should review at the highest level, 
the re3sons for this continued lack in the estab-
lishment of industries in the Eastern U.P. in all 
these ten years and take concrete measures to 
ensure that this long neglected area which is 
heavily populated, gets its due share in the 
matter of establishment of industries. 

The Committee would like to be fUrnished 
with a detail~d note within six months setting 
out the concrete action ta:ken in pursuance of 
the above recommendations. 

The Committee are concerned to note that 
the Task Force on Dandakaranya set up by the 
Planning Commission as far back as June, 1972 
is still in the process of finalising its report. 

The Committee are surprised to note that at 
the time of setting up the Task Force, no time 
limit was laid down for the submission of it-If 
report. This, in thc opinion of the Committee 
reflects the casual manner in which the deve-

--_ .. _ ... _ ... _.--------
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lopment of Dandakarany4 has been dealt with 
by the authorities concerned. 

The Committee \esire the Planning Com-
mission to take efie .. tive steps towards finalisa-
tion of the report by the Task Force without 
further loss IJf time. 

The Committee also desire to be apprised 
of the suggestions made by the Task Force and 
the action proposed to be taken by Government 
thereon. 

4.85 The Committee regret to note that even after 
27 years of Independence, persons engaged in 
unclean occupations viz., sweepers and scavan-
gers continue to live in the most unhygienic, 
insanitary and neglected conditions and the 
a.bominable practice of carrying night soil as 
head load is still allowed to continue in the 
country. Although a scheme was initiated as 
far back as 1957-58 for giving grants in aid to 
the State Governments for supply of wheel-
barrows handcarts and other accessories to 
scavengers, no visible progress has been made 
in the eradication of this evil practice and as 
admitted by Government the scheme of improv-
ing the working conditions of those engaged in 
unclean occupations, has yet to make the de-
sired impact. The Committee consider that 
since this scheme will nOw be implemented as 
a Centrally sponsored sc~eme and the entire 
financial assistance for its programme will be 
provided by the Centre, it should not be difficult 
for Government to ensure that it is actually im-
plemented in letter and spirit. The Committee 
would like Government to formulate a time 
bound programme for the eradication of this 
practice. They suggest that a total ban on carry-
ing night soil as head load, by the end of the 
Fifth Plan, should be imposed by Government 
through suitable legislation. The Committee fur-

------------------------
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ther recommend that Government should an-
nounce their intention in this behalf immediately 
so that necessary action to provide alternative 
means of carrying night soil by wheel-barrows 
etc., is completed by the concerned authorities 
in the meantime. 

97 4.86 The Committee further consider that it is 
imperative that the living conditions of scaven-
gers who are the neglected sections of the com-
munity, should be improved. The Committee 
suggest that Government should provide houses, 
with modern amenities like water, electricity 
and improved sanitation, to this section of the 
community as per a time bound programme, by 
earmarking specific funds for the purpose so as 
to create a visible improvement in their con-
ditions of living. The ownership of these houses 
should not be dependent on the sweepers ('on-
tinuing in the service of the municipality, but 
should become their property. 

98 4.87 The Committee further desire that the pro-
gress made in the implementation of the ahove 
schemes should be included in the Annual 
Report of the Ministry concerned for the in-
formation of Parliament. 

99 5.6 The Committee note that the present responsi-
bility of the Planning Commission in the Deve-
lopment of Backward Areas is to evolve policies 
and programmes, to provide guidelines to the 
State Governments in the matter of identifica-
tion of these areas and to set up Task Force I 
C'ommittees for the preparation of integrated 
plans. The Committee also note that the res-
ponsibilities of the Central Ministries are 
confined only to examine the technical details of 
the programmesi,Schemes for the developm~t 
of backward areas and that the responsI-
bility for their development is essentially that 
of the State Government concerned. 
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The Committee are strongly of the view that 
with the present divided responsibilities for the 
development of backward areas the desired 
results cannot be achieved and the requisite 
impact made unless there is proper and effective 
coordination between the various agencies both 
at the Central and State levels which is of ut-
most importance for the implementation of the 
various schemes I programmes for the develop-
ment of such areas. 

The Committee have no doubt that with the 
overlapping of responsibilities due to multipli-
city of agencies and lack of coordination at 
various levels, the programmesischemes for the 
development of backward areas not only get 
unduly delayed, but their costs also get inflated. 

The Committee, therefore, desire that suitable 
machinery for proper and effective coordination 
of the various schemeslprogrammes for the 
development of backward areas in the various 
fields, should be evolved so that an integrated 
view is taken in the formulation ()f these sche-
meslprogrammes and the progress made in their 
execution is closely watched and reviewed to 
facilitate timely remedial action in the interest 
of speedier implementation of the plans. 

The Committee consider that one.. of the main 
reasons why there has been no marked develop-
ment in the backward areas, has been that pos-
ting of personnel to these areas is generally 
considered as a penal measure and the officerr 
who are not considered upto the mark, are ordi 
narily posted to these areas. The result is that 
they take little interest in the development of 
these areas. Moreover, a number of posts in 
these backward areas remain vacant and there 
are frequent transfers of officers posted to these 
areas. The Committee would like to stress that 
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apart from the schemes and plans, it is per-
sonnel , entrusted with the work of executing 
these schemes, which matter most. The studies 
brought out by the Indian Institute of Public 
Administration have clearly shown how two 
different officers, entrusted with the work of a 
Tribal 'Development Corporation, were able to 
produce quite different results. It is only the 
officers with drive and vigour and a keen inter-
est in the development work, who can produce 
the desired results and make a marked change 
in the life of people residing in these areas. The 
Committee stress that in the interest of bringing 
about rapid development of these area~, Gov-
ernment should review critically the existing 
personnel policies and practice in respect of 
these backward areas and post the best and most 
efficient officers, with about 7 to 10 years' ser-
vice, to these areas. They should be assigned 
specific tasks. the performance of which should be 
taken special note of, for future promotions. 

The Committee note that one of the reasons 
why officers are not willing to work in back-
ward areas, is the lack of educational, medical 
and communication facilities. The Working 
Group on Personnel Policies for Tribal Areas 
has already recommended various monetary and 
other incentives for the persons working in 
tribal and backward areas so as to compensate 
them for the lack of facilities in these areas. 
The Committee recommend that the Central and 
the State Governments should work out a 
scheme of attractive incentives for the persons 
posted to work in backward areas such as addi-
tional increments so as to induce, the best am-
ong them, to go to these areas. Work in these 
areas should be given special recognition so that 
persons concerned are imbued with a sense of 
achievement and pride. Moreover, persons posted 
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to these backward areas should not be trans-
ferred frequently and they should be allowed 
to work for a minimum period of 4 to 5 years 
so that they may become fully acquainted with 
the problems of these areas and are able to suc-
cessfully implement the development schemes. 
The Committee consider that it should be obli-
gatory for every officer to work for a minimum 
period of five years in one of the backward 
areas during the first 15 years of his service. 
The Committee would like to be informed with-
in three months of presentation of the Report 
concrete action taken in pursuance of the above 
recommendation. 

The Committee note that a study of the levels 
of development in different parts of the country 
was carried out and published by the Programme 
Evaluation Organisation of the Planning Com-
mission in 1967 and since then no such evalua-
tion has been carried out. 

The Committee consider it most unfortunate 
that the responsibility of monitoring and evalua-
tion of the schemes envisaged for the develop-
ment of backward areas in the Fourth Five Year 
Plan was not placed on any Central agency. No 
wonder that there is lack of precise information 
available about the impact or otherwise of the 
various schemes on the development of the 
backward areas in the Fourth Plan. The Com-
mittee consider that Government should with-
out further delay nominate an agency at the 
Centre as also at the State level to monitor the 
execution of the schemes and suggest correc-
tive remedial measures in the interest of proper 
and speedy implementation of the development 
projects in the backward areas. 

--_ ... _. ----_._- -_. --_._---- ---_.- _. 
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The Committee feel that the Programme 
Evaluation Organisation of the Planning Com-
mission which has experience of more than a 
decade in evaluating projects should be asked to 
take up immediately the evaluation of the speci-
fied developmental schemes already imple-
mented or in the course of implementation for 
backward areas so as to evolve the best method-
ology which could be followed for implement-
ation in the Fifth Plan. The Committee would 
like to be informed of the concrete action taken 
by Government in this behalf within three 
months of the presentation of the Report. 

. The Committee would like to emphasise that 
it is not the formulation of the plans or schemes 
but their actual implementation with real zeal 
and vigour which really matters in the final an-
alysis. It is in this context that importance of 
the monitoring and evaluation of the schemes 
for the development of backward areas has to be 
realised. The Committee would like to empha-
sise that monitoring of the results achieved in 
the field of developmental programmes for 
backward areas, should be done in right earnest 
so as to take timely remedial measures and 
modify or make changes, as necessary, in the 
schemes to ensure that the benefit infact flows 
to the weaker sections of the society and back-
ward areas as intended. 

~ •••• O> ________ ••• ______ ._. _______ •• _- -- --.---.-----.---
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